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LOK SABHA 

Thursday, December 17, 1964/Agra-
hayana 26, 1886 (Saka) 

The Lok Sabha met at Eleven of tile 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

+ 
f'lT l(16T~ mrn : 

'IT 1iI',," ~ MF..ffi" : 

l 'lr~f~ : '1lll"o llio ~ : 

*547. 'lT~iM~: 

1 'IT,",~: ,"~o lliTo ~~~: 

I 'lr <r1lTon1f : 

l'lT {~rf.<I1~ : 
'IT;r~ : 

~f m... if;rT ~ if'!"f.t ~T ~ 
~~q f~ : 

(~) ~ ~~U~~if it 
~ if fto~o 3570i{r.f~'lfT~ 
;r.R ~T trt Off r.r~ ~Frr <m ~ 
orm m i if!?: fl:r.r.r ; 

(~) ~ lI~ 1fT ~ ~ f~ l::~ 

it fif~2." ~ffr ~ "'T ~ ~'fi \1T ~ 
'Il!T Off f:;r~ '!i~ mqfu:;r~ lf1<'f . 

lfT ; 
1916 (Ai) LSD-I. 

5332 

(If) lfR f{T, <'rT ~~ If['ST ~;;m#~ 
~ ifm Ofr ; 'II'\<: 

('f) ~~ l'f1'f.r 1f ~ 'l>Tti'flit 
'1ft trt ~ ? 

fiffl" ~ ~ "a'~~"'t ('IT 
~ ~() : ("') ;fr, ~;r I 

(~) ~ ('f). ~ '«IT <'TlfT f<'l<;T 
tm ~ f~ 11;", ~ ~ 
~T 'iiI{ 'Ii"T ~ ~~, "fT f", ~tt 

~-'l"{T 'fTo ~o C"TO 3570 <'I"lTTit 
"l<'f ~ 'fT, 1f"'te1: 1fTIft maf.m1{ 
<f'iT f<rf.npfr ilfTr 'IIT~ <mtf'llfll-
fiflflf t ~(f ~Il 1f <r.mr ~ 
;:ru ~sT tm tTT I ~~;r.lI" 

~ ~ U'ilI ~ t m~-~<f 

t mfI;f ~ I 

'li ~~ ~i: it ~ 
;:;rr;r;n "fIit<:lT ~ f~ ~. "fr 'Ii"T< fr 0 
l1;ifO ito 3570 ~ 1f q;r.fr ~ 
~T"~ q':;rr;f t f~ ~ JRir ~ 
"!I"<fT'f f«Fj *':1 t o;a sir ~ ~ 
*':1 t ifm ~ 'l""c:f.l' "l:""Q" ~'Ifr ~ I lffG" 
~, (fT'31f 1f f~ ~Frr rn mA" 
m~ ~<Jil" t if!?: >l ;;f, w. 'f'Iii 'lit ? 

'1l -oi'I~ ~: ~ "fr ~ 
~ 'It <rf.: "!I"<fT'f f'~ ~ t ifllf ~ 
~ tTT, If""fi lfl?l ~~ ~ m~ t ifm ~ 
tTT I ~ ~ lfTf~~ ~ ~ 
"fr f", "!I"<fT'f fut; ifi 'Ii"T m<'IT <'Ilf<fT ~. 
~ '«;'~~ifm1fI!£T I 
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'111 ~~"'n: mf'l[1 it 'r wf.t 
~ it llf? ~T 'r9T f'!> -:j11 it f~ 
<mr "l';'Tit 'l; 'ftc m r'!>:FH lJf;n ~ I 

~ 1lTTl!~ ifcfr 11\l"Rl! ~ lT~ I 

'111 ~~ ~ : "I't "TTT"l';'Tit 

~T>: lJm q<f;~T lTl!T "'~:. ~'" f~ 'f>T 

2 9 "fTI'j 5 0 1(~T' -.;'Tit '!i"T ~ I 

'lIO ~ifO ~TO 3570 'f>T rrrir ~r '1i, 
'>TT f'!> fwi't "r."'f if","r il; lJT~ 'l; ifT11 

~ "1r -:jlJ it ~ :1O "frn "l';'Tit 'l; 
~~ 'f>T lJTifT 'l;fT>: if'!i"~!!TT I it ~r.r.I'r 

~aT ~ f'f> 'fln q':;mr it fw"r ~ 
'1fT ~ifO <iro msflT"f'l;fT>: m"f ~ 

'!>nflJ 'fillit 'l; or'fT" ~rtr 
..n-q: 'I" 'lfT11;:rf"U!l'JT mf'ffif 'r ~mr 
ffi'f.T' 'li'r ~11 lI''fiTT 'fir ~'fifT ~r 'iT 
r'f> 'Il'TT qri, <f ~ T lJR 'lit ~<I1T 

~ft ~ ~ lJ:~ ~ ~ 'fft o'Tflffl ~ 
l': I Ffl!T 'Z:11 'fiT >;\'fifT ~r..., ~ 'li'i 
flf"f '!"'T !!TT ? 

The Minister of Finance (Shri T. T. 
Irishnamachari): No; we have no 
information. 

Shri Kapur Singh: I am surprised 
that the hon. Minister of Finance is 
saying that he has no information. 
There have been criminal prosecutions 
going on, upto the Supreme Court, on 
these allegations concerning Gover-
nor's reports publicly being made. 
Yet, he says he has no information. 

~ ~m: lfRifTl!!T~ 'r 
"I'T 'f~ ~T f", 'iT lTn:flT"f 'l;f;' ';rll!a 
>;r"""" fTl"<1IT 'r 'f~: 'Z:'f"!T 'jOf 'li'i 'W~ 
~ ~T "1r,~!T'!i"T ~ifT<T -ry'i'r f~ I 

8hri Kapur Singh: The question 
is whether Government have any in-
formation that this smuggling was 
going on, on the basis of reports re-
ceived. 

'111 Sf'!I\1'~R: mf'l[1 : it '>TTifif T 
'l'TQaT ~ f'fi ll'f: '>TT '!>1': ~ lTt ~ f~ 
it lJm 'l;fR if'R flf"fT ~, 'fln -:jl1 ~ 

!Tr.If.-em ~ 'l;fR. 'Jif'fT 'lit ~rfT 
~ 'f>T flf"fT ~ ~lJ 'Sf!R' it f~ 
it I lff~ ~f, ifT q~ 'fln ~ ? 

Shri T. T. Krishnamachari: So far as 
the information that I have in my 
possession is concerned, I have no 
information that there is anything 
mysterious there beyond what has 
been found. So far as the question of 
the vehicle is concerned, this a mat-
ter which is being inquired into by the 
Bombay police. 

"ll ~~ ~I: it !T+m(fT 

~ f'!> i't 'l;f'l'r lI'!R' 'Ii1lJlm'T ~r 'lTlfT I 

!IIt:Im ~: lfRifTl! ~ 
~ ~ ~ f'f>~!T ~'!> 'f>T qw 
'l; iIT~ Ffl!T 'l;fR -qr f'f>lJT 11~;: 

<mff 'I>T 'fT 'f>ifPr7lJT'>T '!>T 'l"lT 'fm t 

Shri Rameshwar Sahu: There is no 
such thing. 

'I1T '!<'Im' it ~ 'f[f:aT t 
f'f> ~ ~T ~r if~T '!>"1r g-i q>r.i' 
'1i ~ -:jl1 it ~T ~TifT '!Tl!T lTlfT !!T-
'fT 'fT~ ~ ~, -:jl1 'l; m it Ffl!T ~ 
'r ~ ifT ~ 'f>r f'fi qf; miff f'f>!T ~~ 
'I>T ~ I 

tr~"~ ('I1T;fo Uo ~'1'<1') : 
11'6' 'I"IT ~r 'fm ~ f'f> ~ f'f>lJ im 
'f>T lJf;n "1r I 

Shri So1aDki: Was this car going 
from Punjab to Maharashtra, or from 
Maharashtra to Punjab? , 

'I1T .0 'no~" : % trnrn~ 
it 'fT, ~t ~ 'f>~t ~ T;(T ~, -Z:"1' 'fT 

'l"lT ~r ~ 
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Shri C. K. Bhattacbaryya: May 
know whether the driver of the car 
has been interrogated, and what state-
'ment has been secured from him, as 
is usually done in such cases? 

Shri Ranga: Was he a Punjabi or a 
Maharashtrian? 

Shri B. R. Bhagat: All theSe investi-
gations are done by the State Govern-
ment. The statement may be there, 
but we do not have the information. 

Shri Ranga: You do not want to 
give it to us. 

Shri Umanath: It was openly men-
tioned in the press that Shri Kairon 
was involved. I would like to know 
from the Government whether the 
investigation was directed against the 
possibility of Shri Kairon himself 
being involved; if not, is it because 
Shri Kairon was Involved, that the in-
vestigation was not directed against 
him? 

Shri T. T. Krishnamachari: The 
position is this. This a matter in 
which We are entirely dependent on 
the Punjab Government for informa-
tion. All that the Punjab Govern-
ment have told us is that the vehicle 
or truck that bears this name has been 
caught, carrying certain essential 
commodities without authorisation. 
Beyond that, we hGve no reply from 
the Punjab Government. Much as I 
realise that the hon. Members are 
arocious to know the details about it, 
I have not got the details. 

Shri S. M. Banerjee: In respect of 
part (b) of the question, may I know 
whether it is also a fact that the 
truck or car with this number con-
taining objectionable materials was 
captured near Rupar? 

Shri T. T. Krishnamachari: We have 
information from the Punjab Govern-
ment that the particular truck was 
caught carrying essential comm"odities 
without an authorisation. Beyond 
that, as I said, the Government have 
not got any information. 

"') ifTO 'flO fiRm : 'flIT it ~ 
"ft'i'fT ~ f~ .fl<:<: ~f~~ l'i;'fc it tfT 

fprT ~'l'f if l'i;4'r 'If,{ um g f~ orr 
'lRlfr "'-!'RT 'TTi'r ;f"'f 7., f'Pfr ~T 
~<;("T ~ fi".n1: q~T f~GT"T ifT ? 

~IH~~ <If:: ~ mG" 

i!;m "" ,~ ~ f~ ~T ~1I il ~OT '1<ft 
~ I 

>.it ~~ : it JfT'f'fT 'fl~frr R 
f~ orT ~if. <::~ if q<fST lT1l"T 'n. 
:HfT '1"'0['{ ~,q~ IFHtr hn: ~i 
if; f'Pfr fni'tr.T' ~T ~ ," l1T T-f if; f'f<fr 
tfT"T-'iTl"f ~ ''IT I 

Shri T. T. Krishnamachari: My col-
league has mentioned the name of the 
person to whom the truck belonged, 
and that is the information we have 
got from the Punjab Government. 
There is no point in asking for infor-
mation which is not in my possession. 

Shri D. C. Sharma: An officer from 
the Government of India was sent to 
Punjab to make follow-up enquiries 
regarding the Das Commission Report. 
May I know if some officer from Delhi 
will be associated with this enquiry, 
so that this enquiry becomes fool-
proof? 

Shri T. T. Krishnamaehari: I am not 
answering any question regarding the 
Das Commission Report. 

Shri Ranga: Arising out of the 
question, can we not ask the Minister 
to send these questions put and 
answers given here today to the 
Punjab Government and ask them for 
further elucidation? 

Mr. Speaker: We cannot ask that. 

itl~~ ~11{ m~ 

+ 
r"lT 1'1'0 mo fi<nT 

* i ''IT ~o ;io m,,;if 
548. -< ,.. . I '11 ~~ ~;:T : 

l "l~T mfuiT fOf'llf 

1'tfT ~ ;fefT 1:11;' «<rf.t 'lfr ~'TI 
'fT'{lfT f~ : 
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( ... ) 'f,:n f~f~ mS'li"'f if>rf~i 

ii "T~i:r if; fOf(~ fG"'i9~ 1.f;;rt it 'l;!'PTI>.Tlii 
<f.r <f.rf ,!i~lf ~T lff ~ 'Pli lif~ "fii, 
rfT ~'f:r. 'fliT if>f7'JT t ; 

( 13) HT "i( "" ~ fif> lrf~Of 
q,Tf"lii ii "rf~ if; ll"Tlffi It "f1T"1:1<r 
~;fi if: '>T+lf>.Tii 'fi" fw~ ffirr 
iir. <;p:T,"fii if>T wren, lWTi'H <it .,.rfr 
~; 'If). 

( 'f ) ,.t~ fit, <fr 'fliT m'f>fT if>T 
f,,'fT' >;f"f'f-'lf"flf m:rll't'fT 'l"fr~T ""if 
q.r 'If"f'fT fwg 1.fii if; Wl''lf>rlii 'fir 
'l"UlffT It f~irT '!f<rui~ ~ 'f>T ~ ? 

fim'~'II' q~ (~o ~R'fT ;;m:) : 
(if» '1ft< ('il). f~ ~qT if; 0fTli ~ 
irn'f q.f ~ lW!fflT-~ ~ "fit 

- ~,f<r.-~ '!:RI'lf, ~ m 'mlfR, ~lf', 
~ m, q'~if q-R 'f;T"f ~ It 
f~ ~m-.: q<i~,,"J;f~~ :--

W!11: 1 2 -srf(flffi 'l" ~~ ~f~ 
~ "lTfcnif if; ~ if; f;:m:; 

1 0 -srf<roo ~~T ~T if; 
'If~ ~'ffi 0fif;;rrfu1r) it lm'ft 
if; f;:m: I 

q'.,.f'T: ~ m <:r,,~ if; lrfs-
if>Of ~ it 1 0 -srfcro<r 
~T~ fw~ ~;fi if; ~­
'lTlJ if; f;:m: m>:fmr -.:«fr 
~I 

~m J;f~iT: m<rn it m5'f>"f 'f>[~ • 

it 5 ifR.' 'l"~T 'ff"'l'i it 
~~ifRqn:r if; fm>: m>:fmr 
-.:,;m ~ ~R 4 ~~ ~­
.~ fnfi'l' if; '1~ 
itf"f1{ I m5'f>"f~,"f~ 

It 5 'iT~ 'l"g:~r ~'"' fOfif 

if '3"i1~ fsf'f'Ff ml'l1f"f<f 
"fit t, it fm>: m>:fmr ~ I 

~ ~ ~ if, ~<f'f>~ 
~, fwi ~ if; ~"rffiU if; 
fm>: ~ m>:fwr ifR.' ~T ~ I 

"f1T"1: t:f<if if; "Wf~i 'Ii1 '1it{ 
J;f~T ~T <iT -.mrT~; ~ 
~ if; ~'llf'l'liT lrfCSif>"f~ 

it 3 0 lff'rnil 'i~ ~ "W~ 
if; '3 n ih;,m) if ~ m<:fe:re-
if<f"fT{ ~ ~ I 

(If) llfcs'f>"f ~"'T -# ~If~r 
~4T lfTn1<rT i- 'lff1:lT1: n: f"~l 'f,m 

~ 'lfR 'fif 'I:~ ·Flf'f -# ~ ~ 
~ij- If; ft:rll ,,"Ii 'lffTf~". ;f.T ~ ~ <fT 
~ ~~ ~ "f'f;Jr fifO '1"l'i- f~ 'If''f'T 
];Ifull1lfT 'l"~M>;f'i 'f>T 'mlfT'f'l' ~ 
'flir I ~rt'<r.rT 'iTIl'~i 'JfT-~fg'f:"f 
~tT'rT ~~ 'ilW n:~r if 
J;fH 'ff'f;r If; mm<: n: f~ 'fm[ ~ I 

~'t "0 In. fp_'t 'flfT If'JfT 

~if>r~ 1f~~fif>~ ~'>I't 
i- ~ -srf<f~!l1 -# ~~T ef'fT i-
"f?oif ~ miT f.r!;<:r ~l f 'fmif> '1'1' If; 
'ito![ ~s q-Iffq-re if>T ~ 1fT 'I:~ 
~ ~f'l'l1ro: <:f;<fT ~ ~ , furrsif 
m ;f.T, <it ~ ~ f~ if>t 'ilfT'I' 
'l;!f!l'f>T<: 'l'1'f><:T lfTG'f m 'f>f m 
~ it mcft ~ 'f>T m!l'f>T<: J;fT~ 

~ '3"if<ir liT fm w<mr ~ 'fT ll"tr<'f 

lf~~ ~ 'fliT ~T ~ ~ 7 

T{o ~'l'<:iT <rfln: : ...mr,!:, ~ 
~ ~ if>T f~lfT >m1T ~ 'lfR if 
1fT'f.,T~ ~ "'T ~'rT it ~t: liT f~ 
if><:'I'T 'fT vCl1 t fif> SfiRT 'fif ~~ .,-m 
~ <it "W(~ 'f>T ~'f>T S1'fC7 ifi\'T ~ 
fif> '1R 'f>T, 'W'TifT 'flf<:r 'f>T lfT f'f>'iT 
>fr>: 'fff<f 'f>T, lit if>j{ ~ 
'f~T ~~ I~[~~!oa~ 
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Shri D. C. Sharma: Sir, on a point 
of order. She just now said that in 
Hyderabad 30 per cent are reserved 
for people belonging to Hyderabad. In 
other medical colleges seats are re-
~erved for backward classes and there 
is a percentage reserved for others 
also. She says 'saman' opportunity, 
equal opportunity. How can she say 
that there is equal opportunity when 
she has herself given so many excep-
tions which are prevailing in the 
medical colleges in Hyderabad, in 
Punjab and in other places. 

Mr. Speaker: That is all in accord-
ance with the constitutional provisiom. 

"1"T lfo "ITo ~: it ~ ~ 
'ifTBTI ~ fifi" 'flU ;forT ~ 'liT lf1[ 
~~ fifi" ~rel<fTif;~~T 
~<m if; ma<1> lIf~ 'R"R lfTnr 
~rcr ~ '1fT ~ 'f>RI1ff ~ ~ <n: lIfurnl-f 
'ffum:r1 if ~ ~ ~T 'lT6-,;;ror fifi" 
if 'R ~A~ mf;rn~m~ 
<it '1fT it~ elm if; ~ if; r.m: 
'if<rnT ~T (r omfr; ~ ~ ifi"f 'flIT 
ifi"n1If ~ ? 

TlO ~Tm ;mR: ~-m 'lTl1 
'Ii't{ itm ~s ~1 ~ f~ fifi" ~'f 
'R ifi"T srf<rirr I1f'f ri I ~-m 'lTl1 
;;it ~ *lG ~ ~T ~ if; 
wr,m<: 'WI" f'f>lff ;;rr ~T ~ I 

"1"1 Ifo "ITO fiUt: ro ~ 
if '1fT ifi"T{ ifi"ffi;r;r W'f.f 'f'fl11T ~ ? 

~IR Ifi!:T~ '!ITt .. , '!ITt, I 
'!;ft~T mf<rnT f.r<rlf 

Shrlmati Savitri Nigam: It has been 
quite obvious by the reply given by 
the Minister that diferent types of 
reservations are prevalent in dift'erent 
areas. May I know why a sort of a 
comprehensive plan is not chalked 
out to give the proper type of reser-
vations of the same type to the back-
ward classes? 

Mr. Speaker: We should not enter 
into any arguments now; we should 
ask only for information. 

Dr. Sushila Nayar: So far as the 
Government of India is concerned, our 
advice to the State Governments is 
very clear, that besides the constitu-
tional reservations fOr the scheduled 
castes and tribes, all other admissions 
should be strictly in terms of merit. 

Shrimati Savitri Nigam: Even for 
scheduled castes and tribes, sometimes 
it is 10 per cent and sometimes 15 pe-
cent and so on ....... . 

Mr. Speaker: It is becoming difficult. 
Shrimati Nigam's questions are not 
answered properly! 

Shrimati Yashoda Reddy: Osmania 
University is a Central university. 
Has any information reached the Gov-
ernment of India that because of the 
reservation in the Osmania University 
fOr the mulkis, many children of the 
'offiars who have gone from Madras 
and other places after the States' re-
organisation are not able to get 
admission in these colleges? Just 
because they are not mulkis, they do 
not have any other go. Is the Govern-
ment prepared to do something for 
those people who are not mulkis? 

Dr. SoshiIa Nayar: All that 1 can 
say is that the Osmania medical col-
lege was started under certain condi-
tions by certain authorities and they 
made those reservations. Probably. 
there was some contribution, etc., also. 
70 per cent seats are available fOI' 
others in this college. Apart from that. 
there are seven other medical college_ 
in Andhra Pradesh; it is a higher pro-
portion than in any other State of the 
Union and the boys can compete for 
the seats. 

Some hOD. Members rose-

Dr. Sarojini Mahishi rose-
Mr. Speaker: Ladies are confronting 

Dr. Sarojini Mahishi. 
Dr. Sarojini Mahishi: From the 

point of view of economic and educa-
tional backwardness, now that all the 
women have been placed as backward 
by the Backward Classes Commissbn 
Report, may I know what percentage 
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of seats are being reserved for women 
in all the medical colleges? 

Dr. SushiIa Nayar: I am quite sure 
that the hon. Member does not agree 
that all women are backward. May I 
Say that while some States had made 
20 per cent reservation for women 
students, on their own merit, girls are 
getting admission up to 40 to 50 per 
cent and even more in many medical 
colleges? 

>.tT ~ <'m'f i-.::~ : ~m f'l> 
"-NT "Il'<fT ~Rm- if '3'in: li~, q';;m:r 
mfG 'NT ~: ~ ~ 'f>Tf<'nl1 it 
~ ffi;if if: '3"I'llWm:T if; ~ 
if; f.,.q; 'li'r'!T OfFf"fm ~, ~ ~ iF 
l\f~ <mf~ it ~tf <r<:~ 'f>T '3';f iF 
"l"ffit 'l>t-{ 'li'TCT if ~if 'f>T rn 'finllT 

~ 
TlO ~1m ~: l5fnq, l!;[ 

;e:tf ~ f'l> ~"ffif iF .,.)or '>lITGT ~ 

~ ~ WfifT ~i'mTif 'F':it ~ 'lfT~ 
l<tf f~ iF "* m<: f"iT«iR if ~r 
~ 
Shri Kapur Sin&'h: Are Goverrunent 

aware that the general demand for 
pursuing medical studies, as also engi-
neering, far outstrips the facilities 
available in the country, particularly 
in the Punjab, and. if so, do Govern-
ment propose to take any action in 
regard to that? 

Dr. Sushila Nayar: It is proposed 
to have 30 more medical colleges In 
the Fourth Plan. 

SOO Kapur Singh: How many in the 
Punjab? 

Dr. SushiIa Nayar: I am not in a 
position to say. 

Shrimati Akkamma Devi: Keeping 
in mind the low percentage of literacy 
among women in general, and as there 
are brilliant girls is rural areas, may 
I know whether Government will allot 
a certain percentage of seats to girls 
from rural areas, district-wise? 

Dr. SushiIa Nayar: There is nO pro-
posal to do this 

Shri Raghunath Singh: All seats 
should be reserved for ladies. I think! 

Mr. Speaker: Next question. 

~)q;:f il'l1I1 f~ ~m fcrf"tlr..rif 
+ 

* J lift fin:ffu f1{>.t : 549. ~ 
l>.tT !fro ;;To f<i<m:T: 

rn f~ mft ""i <I'~ 'li1 ~ 
<RiT f'l>: 

( 'I> ) ;;fTqif <I'M f.!<nr if ~, 
~, lfrnT (NT fffifT if lT~­

~ ~ if f'!><AT a-if f~ 
f'Ii'IT I!fT ~ fiflTlT if;~.,. Uif 'f>T f'f><iifT 
.;fw~: 'lfR 

(!i) rn ~ it ~tr'f>T ~if 

~if 'li1 if>'l{ lTr.rifT ~ ~ f'l> f.!1J1f 
'f>T Uif ~ iF ifm: <f<iT lrllftur &lm 'liT 
f'ftim qf~ if 'IlT f'ffifll:)f;;r<r 

~ 

... ~ If;ft (>.tl il'o no "I''ffi) : 

('1» --

31-3-1964 'Vf~ 

"'P: '1>1 <'J1TT~{ 'f>T~<mr 

~ 
-~----.----

(<j;~i? ~q1f) ( lifcrocr) 
ifl'Cli 36.68 4.16 
~r 30.63 3.48 
l1imf 2.68 0.31 

fffifT 3.25 0.37 

~~ 73.25 8.32 
---------------, 

(!i) oft, ~ I 

>.tl fcr;,-fu f1\"P..T : 'fit ~ ;it it "1t 
\re<: fGllT ~<!g ~l'[ ~re-r ~ fif; 'I'M 
~ 'f>T f;;r<rifT q-r t ll7. "fn:: <Ii" 
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"f"lTU ~, 'f<'I'RIT, llJrffi m.: ~r 
il li'f ~ ~, it ~ ~ ~ fif, 
~Rf ~ '" f~ f'M-lT <mi'c mlf "m ~? 

lilT if 0 U 0 ottTi\' : ~ W'flITif 
f'f'Im'I'IT mft ~ ~ 'flfifif, ~ ~ ~ 
~ l\" li'f ~ ~ ~~ ~ifRf 
mft ~ ~ "0 "ITqr~1l\" ~ ma- '" 
~ ~H ~ m~ nrT«r >tT ~ ~ 
';J;.;;ft <rAT ~ ~ 85 $tmft f;;rcr;ft 
';J;.;;ft ~ ~ eft ~~ f~"{C;lor l\" 
omft ~, ¢~ 'fi1(·iH:QI'l l\" omft ~ 
m( 'lftmq'(feq mm¢'lf' '" ~ m.: 
~ ;f';m '" f~ ~ ~ m.: 'i!lR: 
mlf "0 ~ 'fit flr<;rr 'fi<: m eft ~ 
~ 'fi1:'1T f'fi" ~ q~ ~ l\" ~ 
li'f~~,~~~~1 

~~ ~m:~.~if 
~ 'IT 'fi91" 'IT f'fi" ~iWfl l\" mR'r fl 
~ ~ ? 

lilT ifo UO ~1T<f: ~~cff '" ~ 
~ ~ ~ \'111m ;;n:r ~ 
~ I 

lilT ~~r" f+rlll : wm mit ~ 
if ~ ~ ~, 'fi<'ffiIT ~ l\" 
75 ~ m li'f ~ ~ m.: ~~rcff '" 
f~~~~l\"~~~ 
<n:mflll:1m~,lt~~~ 
~ ~lfm ~ mort 'fiT ~ ~ m.: 'fi"tr.r 
~>tT 80~~ ~l\"~~ 

eft .:;:f ~ '" fu<l: ~ if ffi lfI"'<f 
f'I;m ~ m.: 'f'IT ~ >tT ~ '" f~ 
'1ft{ m.rr ~ f'fi" f'ti"OO 'fit ~ 
itir >tT +R ~ ~ 'fii ~ 0fI"lI" CI"Tf'f; 
~~",'fi"TliTl\"m<:m'" 
wm"''fi"TliTl\"~'ffu~~? 

''IT 'fo uo ~ : ~ ~ llif 
,; 'fi-.J f1!m ;;mIT ~ I ~ ~ 1fTlr 

wffif 477 ~~ '1'f'fq'c f~Tf,­
clor l\" ;;mIT ~ m<: ~ >tT '1ft<: ~ 
f'fim"iff 'fit 'fi-.J m.: ~ ~ omit 
~ I 

lilT fcnJ:.f" f+rl!l : ~ ~, 
~ m<'l" 'fiT ~ ~ ~ if!!T ~ I 

~ >tT m.: +RT >tT m'I'T ifRf ~ I 

iteft~~~~~;ftlrrf~ 
'" licrlt 'fiT f'M-lT $tmft f'fim"iff >tT 
~ '" f~ ~ f'I;m ;;mIT ~ I 

..n ifo ,{Io ottTi\' : <ftm ~ '" 
mr~rn'fiT~~~ I 

The Minister of FInance (Shri T. T. 
Krishnamacharil: I would like to cor-
rect the hon. Member. 

Shri A. P. Jain: Which Member, 
your colleague or the other hon. 
Member? 

Shri T. T. KrishDamachari: He says 
that the money has been spent m 
Bombay, Calcutta and Madras. The 
hon. Member must have noted that the 
amount invested in Madras is only 
Rs. 2'69 crores which is the lowest of 
the four regions. Even Delhi get. 
more. But the point which the hon. 
Member should understand is that thilI 
is merely a question . of investment 
with regard to the private getcor ac-
cording to the awilability of scrips. 
I do not know if the scripts of stocKS 
and shares concerning rural areas are 
available for LIC investment. In anY 
event, so far as this question of LIC 
investment is concerned, though we 
can give the infoI"'lnatioD, Government 
have not given them any directive as 
to how this is to be invested. So far 
as the rural areas are concerned, the 
investment has to be in some other 
direction like housing and various 
other directions. Considering the fact 
that the bulk of LIC investment of 
LIC funds happen to be in Govern-
ment securities, one has to depend 
upon the Government to spend the 
money in rural areas. 
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'>ll ,,",0 ,"0 ftmfT; ll'm ~ 
"r ~ if(ffl:rT ~ f'!> ~ 'f!T"{~ <n: 
~~ &rr ~ I ft Ofi;r;;r ~ID R f.<; ~o 
~o mo 'lft ~r ~m et1i ~ 
f'f>Wft ~ 'l1i<: ~ '!>T <i'm ~t <n: 
~f~ Bml ~ ~sv.n.r w ~ 
'f>TlfT <n: f'!>a'fT .. -<I" f'!>1n "llm ~ I 

Shri T. T .. Krishnamachari: So far 
as the information asked for is con-
'!erned, I must ask for notice. Second-
ly, as I said, there is no directive or 
even an understanding that the 
investment should be in relation to 
the source from which you get. If 
that is so, the LIC might perhaps claim 
that the amount that is invested in 
Government securities is the largest, 
therefore, if the Government invest 
the money in rural areas. The ques-
tion of LIC directly investing in rural 
areas is not before them because they 
have no means of investing them in 
rural areas. 

8hri K. D. Malaviya: Is there any 
concrete formulated policy of invest-
ment of Lie funds about which the 
Government have corne to any deci-
sion or is it the policy of the Govern-
ment to invest all its money or a 
substantial part of the money only in 
government papers? 

Shri T. T. Krishnamachari: So far 
as the policy in regard to investment 
of LIe funds is concerned, the House 
is fUlly aware of it. I think in August 
1958 a paper was placed on the Table 
of the House. The Lie have been 
told that there are restictions in 
rega~d to LIe investment in private 
sector which I think is 2'1 per cent 
of the total amount they have. 
Actually the amount invested is only 
of the order of 20 per cent to 21 per 
cent. The rest of it happens to be 
investment in regard to mortgages 
and other things of policy~holders. 
But, as I said, the bulk of it is in Gov-
ernment paper. The hon. Member is 
perfectly at liberty to ask how the 
Government invest the money which 
they get from Lie in Government 
paper. That is a different thing 
alto,ether. 

Shri Jaipal Singh: Years ago we 
were assured in this House that in-
vestment by the LIe in the private 
sector would be principally with a 
view to stabilising the efforts in the 
private sector and that it would not 
be specUlative-just making money 
by buying and selling shares. May I 
know how far this has been observed 
strictly? 

Shri T. T. Krishnamachari: As 
said. the investment policy of the LIe 
is for the purpose of acquiring in-
come sO as to enable them to pay 
bonus to their policy holders. The 
question of any stabilisation of the 
private sector is only secondary ani 
incidental. but the primary thing i, 
that they, have to earn a certaill 
amount of money so that their endow-
ment policies will produce some kind 
of bonus; otherwise there will be nu 
meaning in their selling government 
papers. 

Shri Jaipal Singh: There have been 
instances of the LIe investing in the 
private sector where there is plenty 
of black money. Everybody knows 
that LIe offers black money shares a' 
fantastic premium prices. That ;, 
happening. I want to know what the 
Government are doing to counter oc 
check that type of speculative activity. 

8hri T. T. Krishnamachari: There 
is a lot of information which the han 
Member has given to me about which 
I am not aware of. But I stick to my 
original answer that LIe invest.s for 
the purpose of earning income and 
there is no other intention. so far as 
they are concerned, to OUr knowledge 

'>l! ~T~ m~: '16 ~ 

~ f'!> ~ <f1m f'flTlT if; ll"Tn ~ ~''lf; 
m'!>lit fwf<J:.fifr;;r it ~ ;;mfr ~. 
~ ~&T <'11'1, ~ oFt ~ ~, 
M''!>'f 'flIT m.'filT I!;'!> 1ft ~ '3~ 
~ ~ ~ f.<; f.<;ID el?r it ~ m-r 
f'flTlT '!it ~'lf; ~ if; WC'1&T <'fN 'r 
~ "flTTt '1 { lft ? 
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~ ifo Uo ~1I'<f : ~ fif; fiffi 
liID if ~ ~ f", ;nr 'f.T iZ'" org<f ~ 
,,~ IT'i'flfC m if ~ m<: ~ <mr 
~2: if; f~ ~ f'" ;;~ ~ if; "Pl 
if;f~~ W'<f 'ft-.I 

,,1 ~TIl<f<f m ~:it 11'~ ;;rr;RT 

~<fT~f"''f7.ITWlrn~ij"~~ 
~ 'f!TT ~ 

~~ ~~ : wr<: f~ ~if 
~ <ffiT m, eft ~ <'flTTlIT 'f!TT ~ I 

lLT) '1'0 Uo ~rm: ~~ ~ if eft 
~ ll:t ~, ~ij" ~ mif;;r if l~ ~ 
~'1!IT OflTTl<T 'f!TT ~ I ~ ~ 
~ org<f 'l>T!lit ~ 

Shri Ramanathan Chettiar: May I 
know the total premia that has been 
obtained from the Southern zone? 
What are the reasons for the two 
investment in that zone? 

Shri T. T. KrlsImamachari: So far 
as the premium income is concerned, 
I would like to have notice. I do not 
have that figure with me. So far as 
the low investment in the Southern 
region is concerned, perhaps there is 
low activity there. 

iKerala Family Plalmbag Scheme 

+ r Shri P. R. Chakraverti: 
J Shrlmati Savitri Nigam: 

·558 ') 8hrl Pottekkatt: 
L Shri A. V. Raghavan: 

Will the Minister of Health be 
pleased to state; 

(a) whether the Union Government 
have endorsed the Family Planning 
Scheme outlined by the Kerala Gov-
ernment on a "crash programme" 
basis, with the utimate aim of reduc-
ing the birth rate by half in a 
decade; 

(b) whether similar schemes arc 
being devised for the different States 
in the context of local taboos and 
practices; 

(c) whether Governm O '1t have 
studied the Family Planning techni-
qUe resorted to by the tribal popula-
tion of Attapadi in Palghat district ot 
Kerala, through the use of a herb; 
and 

(d) if so, whether the particular 
herb can be brought into wider use? 

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): 
(a) The Government of Kerala issued 
orders on the 2(}th March, 1964, for 
the reorganisation of the State Family 
Planning Programme in accordance 
with the instructions of the Govern-
ment of India. 

(b) Other States have also been 
requested to take similar action and 
a number of them have already 1n1tiat-
ed measures on the lines suggested. 

(c) and (d). The Government have 
not studied family planning techniques 
resorted to by the tribal population 
of Attapadi in Palghat. Some herblJ 
reported to have been used by the 
tribal people are being obtained for 
investigation. 

Shri P. R. Chakraverti: May I know 
whether Government have examined 
different types of taboos and also in-
hibitions wlhich stand in the way of 
acceptance of those schemes intro-
duced by the Government? 

The MInister of Health (Dr. Sushila 
Nayar): There are a large number or 
research schemes that are being ac-
ried on in different parts of the coun-
try. One of the subjects that they 
are studying is the ve"'y subject 
which the hon. Member has raised. 

Shri p. R. Chakravertl: What are 
the prospects of the use of the indi-
genous methods which are still obtain· 
ing in different parts of India? 

Dr. SushUa Nayar: Whenever we 
learn of any indigenous method we 
immediately try to study it as 
thoroughly as possible. This reported 
herb, as my colleague has already 
stated, is being collected for study by 
our institutions and I understand that 
the Government of Kerala is also 
studying it. 
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Shrimati Savitri Nigam: In view of 
the fact that some of the areas and 
States have been lagging behind in 
accepting and popularising the family 
planning programmes, may I know 
what special steps the Government are 
taking to make thoSe areas come up 
to the mark and what special facilities 
are being provided in those areas? 

Mr. Speaker: The question does not 
relate to family planning in general 
in all the States; it relates only to 
family planning in Kerala. Shri 
Yashpal Singh. 

Shrimati Savitri Nigam: Part (b) of 
my question is about Kerala. 

IIlI'~f~:<m~it 
~1I ;:mr 'R: ~fl1: flf;lrr ~ f'li ~ it 
~~~~if;~~lf>'T 
~ ~ ~"I' Ofll:r ~i ~ ~ m.: 
wn: ~ <i'l'lT fil;lIl"f 'fiT oorn if; 
~'l' it f~ ;;mrr, m ~ If>'T ~ 
~"I' ~ 'ifrcfr I 

'IlT u~cm;;~ ~ 'ifT ~1I 
f'lfa 'R: ~ it ~<f"fl ~ 'Ii (' ~ ~ 
<m ~1I 0l:f'1' '!fr wrm ~ it ~ 'fTf"Wi 
'liT ~l\' '!fr fm'fT ~ Ofll!;, ':'1 'R: '1ft 
~ it f'Rn: f'f.'IT ~, 'fi~ ~ <IT{ 
it'lft~~~? 

Dr. Sushila Nayar: The education 
for brahmacharya,. high moral stan-
dards etc. is firstly, the responsibility 
of the parents, secondly, of the 
teachers and, perhaps thirdly, of the 
leaders of the nation like Swamiji. 

Shrimati Ramdulari Sinha: Is there 
any proposal to establish a IamB! 
planning institute in the capItal; If 
so, what is the progress made SO tar? 

Shri p. ~. Naskar: There is one 
family plalmini institute in Delhi. 

Shri BasuDutlri: Is it a fact that 
some sections of the people, that is, 
the minority community, are not ac-
cepting the family planning program-
me; if that is so, what steps has the 
Government taken to popul'arise 
family planning among them to check 
the .population growth? 

Dr. Sushila Nayar: I submit in all 
humility that it is not a matter which 
should be made into a communal issue. 
There are backward people in every 
community who refuSe to follow it 
and there are sensible people who 
follow it in all communities. 

Shri Kapur Singh: Before embark-
ing on a "crash programme" of 
lowering the birth rate in Kerala, have 
the Government got examined pro-
perly the factors responsible for the 
extra-ordinary fecundity, which is 
almost the highest in the world, of the 
Kerala homo sapiens? That-is the 
basic question. 

Dr. Sushila Nayar: I really could 
not catch what the hon. Member 
wants to know. Th" birth rate ill 
India is relatively high as it has been 
in many other countries before they 
lowered it as a result or higher 
standard of living, education and 
motivation for small families. 

Shri Kapur Singh: Is it not II fact 
that the Kerala birth rate is the high-
est in the world; if so, why? 

Mr. SPeaker: That is the second 
question. Shri A. P. Jain. 

Shri Kapur Singh: No, Sir; that was 
my first question. 

'Ill' '1;1'0 \10 :;fl' : '!R;ft ~ it mf{ 
~ ~ ~ m~ ~ Wrfocr ~ I 
"lIT ~ ~ it ~ <mf 'liT ~ 
lf1Wf fiI;lIT ~ f'li mf{ ~ ~ lIT ~ 
~ ~ ~ ~ it ~~fl!m m Ofll!; ? 
wn: ~ J;p:fi., f'l'lIT ~ m ;nJ'IiT 'IlIT 

;;cft;;rr f'1'li<'f[ ~ ? 
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:&To l!~"'im '1T1<{: m!l 'ifllT~ ~ 
;furr "IT ~ '!<i -0ll<!6'1': ;r,ft ~ ~ I 

"rfil;rr ~ ~T 'T': ~ rn qffi, 
~ qffi m~ ~ ~ CfiIT ~ m 
~ ;;iT <r¥ ~ ;n:~ ~ ~l;f f~ it 
,,'IF 1f,7~ f. .;r[7 ~T~ t 

Irrigation Projects 

*551. Shri S. N. Chaturvedi: Will 
the Minister of IrrigatiOn and Power 
bc pleased to state: 

(a) whether the execution of irri· 
gation and drainage projects is held 
up in certain States because of inade-
qute allotment of cement by tlhe Cen-
tral Water and Power Commission; 

(b) if so, to what extent the de-
'"ands of the various States have 
:-'cen met; and 

(c) the steps Government 
'() take to meet their full 
ments? 

propose 
requtre-

The Minister of Irrigation and 
Power (Dr. K. L. Rao): (a) to (c). 
A statement is laid on the Table of 
.he House. 

STATEMENT 

(a) The Central Water and Power 
Commission sponsors allotment of 
cement to Irrigation and Pow~ pro-
jects which cost more than Rs. one 
crore and the Ministry of Industry 
makes the bulk allocation against that 
demand. No work on any of the pro-
j ects has been held up due to inade-
quate allotment of cement. However 
d:Je to shortage of cement, demands of 
I&P projetcs could not be met in full 
and this affected the speed of con-
,truction of Projects. 

demand of 8:81 lakh tonnes received 
from the State Governments and pro-
ject authorities. 

(c) Efforts are being made to have 
the bulk allotment made for lTrlga-
tion and Power projects enhanced. 

Shri S. N. Chaturvedi: May I know 
whether complaints have been receiv-
ed from the States, particularly from 
UP, that the supply allotted for irri-
gation and power projects by the 
Central Water and Power Commission 
is substantially less than the orders 
placed on them and that even those 
supplies are not available with the 
supplies which is greatly hampering 
and delaying the execution of the 
works? 

Dr. K. L. Rao: It is quite true that 
on account of the shortage of cement 
in the country only 60 to 70 per cent 
of the demand is allotted. I have 
received quite a number of complaints 
and I am aware that in particular in 
UP projects like the Ramganga are 
suffering for want of cement. 

Shri S. N. Chaturvedi: When these 
projects are sanctioned, what does 
planning come to if supplies even 
for Government projects are not 
available at the time they are needed? 

Dr. K. L. Rao: The question is 
bound up with the targetted planning 
for cement. The original target of 
cement in the Third Plan was about 15 
million tonnes at the end of the Third 
Plan. Unfortunately, it has fallen 
short by about 2 million tonnes -and it 
is reflected again in these proj ects. 

Shri Narasimha Reddy: 'May I 
know whether the delay in execution 
of some at least of these irrigation 
projects, at any rate, i~ A "1dhra, is due 
not to any inadequacy of cement but 

(b) Demands of the State Govern- dUe to a plentiful su'pp1v of political 
ments fOr Irrigation and Power pro- chicanery consequent on group politics 
jects during the current quarter as, for instance, the Bahuda Project in 
(October-December, 1964) were of the Chitto or District which is a fully sanc-
order of 6'70 lakh tonnes, against lioned project and for which Rs. 36 
which about 4.08 lakh tonnes could be lakhs were allotted by the Central 
allotted. Allo...-ation for the first. Government? 
quarter ot 1965 has since been made 
which is 4'05 lakh tonnes against the 

Mr. Speaker: Here we have to deal 
with inadequacy of cement. 
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8hri Nambiar: It is political chica-
nery supply. 

Shri Ranga: May I know, when 
Government claims to be giving the 
highest possible priority for the 
development of irrigation as well as 
drainage projects, why IS it Govern-
ment have not thought it advisable, if 
necessary, to import some cement and 

. give priority for these projects SO that 
all these projects can be executed as 
per their own programme? 

Dr. K. L. Bao: As it is, the major 
irrigation and power projects get one-
sixth of the total production in the 
country. There are so many other 
demands and due to many other consi-
derations of foreign exchange and so 
on, we are not getting cement at the 
moment. 

- Sbri Banga: Has any effort been 
made by the Ministry concerned to 
ask for priority in the supply of 
cement? 

Mr. Speaker:. He says, there is the 
shortage of foreign exchange. 

Sbri RaBga: It depends upon the 
pressure this Ministry puts on the 
Finance Minister. 

'ltl ~\'ffil qr~ ;;r!l(lf: ~R 'fil 
a't ~ <lilll'i i!; ft;m: fum: fil:wn' 'ltT ~ 
~ ~ ~ if f;ra;rr m-'I' 'if~ flI<;r 
~~ I if ~ ~1T~ fu'&fc ~ 
~ mar ~ ? 

Dr. K. L. Bao: E would not say that 

Shri U. M. Trivedi: In view of the 
fact that there is shortage of cement, 
will the Government explain how it is 
that licences iSSued for installation of 
cement factories all over India have 
been cancelled to a very great extent 
and new licences are not being given 
for this? Why is this obstruction 
taking place? 

Dr. K. L. Bao: This is a question. 
for the Ministry of Industry. I am 
afraid I do not know that. 

Shri A. p. Sharma: There is the 
shortage of fOOd in this country and 
irrigatiOn is the most important neces-
sity to increase the food production. 
What special scheme has Government 
in vie'w to provide minimum irrigation 
facilities in those areas in Bihar parti-
cularly in the district of Shahabad 
where the food crop can be trebled 
and the area can be made surplus 1Il 

food production? 

Dr. K. L. Bao: So far as irrigation 
and power projects are concerned. we 
try to give priority in the cement 
allocation to those projects which are 
nearing completion and which are 
showing gOOd progress and SO on. 
Apart from that, I am afraid, I wi II 
not be able to say anything about it. 

Shri Nath Pai: Does the hon. Minis-
ter realise, when he replied that 
because there is paucity of foreign ex-
change and they cannot import 
cement,-the reply which was whis-
pered in his ears by his senior col-
league was that it was begging the 
question-that because there 15 I'" 
cement, irrigation projects are not 
executed and because they are not 
completed the food production tar-
gets are ~ot reached and because th" 
targets are not reached, we start im-
porting foodgrains and so on? Would 
he trv to give a better reply instead 
of ju~i trying to rUn away from it? 

Dr. K. L. Rao: No project is being 
stopped or held up ..... . 

Sbri Nath Pai: Earlier he said th3t 
60 to 70 per cent of the demand is 
allotted ... 

Dr. K. L. Bao: All that is happen-
ing is that the construction of the 
projects is getting affected ..... . 

Shri Ranga: What he says nOW con-
tradicts what he had earlier admitted. 

Shri Nath Pai: He said only 60 to 
70 per cent of the demand is allotted. 

Dr. K. L. Bao: What I was trying 
to say was that no project is held up. 
What is being done is that we are try-
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ing to distribute cement that is avail-
able in as judicious a manner as possi-
ble and we are trying (0 see that the 
projects which are in advanced stages 
of production, in advanced stages of 
completion. are accelerated and those 
projects which have not started or 
which are in the beginning stage, are 
given less importance .... 

Shri Ranga: Therefore, it is being 
delayed. 

Dr. K. L. Rao: One has got to do 
all these things when one is faced with 
~carcity and when there are many 
other demands like Defence and so on, 
1 suppo~e. 

Shri Nath Pai: How does he recon-
cile with his earlier reply? 

Mr. Speaker: It is not for me to 
("omment ..... . 

Shri Ranga: That means, his Minis-
try is not ell'ective in getting priority. 

Mr. Speaker: I cannot offer any 
comment~ on that. 

Shri p. C. Borooah: May I know 
the reasons for the delay in the pre-
paration of the master plan for tackl-
ing the colossal problem of erosion and 
tloods in Assam. and whether this 
delay is due to shortage of cement 
abo? 

Dr. K. L. Rao: The main question 
relatcs only to cement. The hon. 
Member is talking about erosion and 
flood control in Assam. That is a 
~eparate question. 

Mr. Speaker: That is not relevant 
lIere. 

Power Rates in New Delhi 

'552. Shri Bhagwat .Jha Azad: 
Will the Mini,ter of Health be pleas-
€d (0 state: 

I a) whether the New Delhi Muni-
cipal Committee has raised the rate 
Qf powee supply with retro.pective 
effect: and 

(b) whether it has severely affect-
ed the consumers at large? 

The Deputy Minister in the Minis-
try of Health (SMi P. S. Naskar): 
(a) A statement is laid on the Table 
of the Sabha. . 'S 

(b) No, Sir. 

STATEMENT 

The New Delhi Municipal Committee 
holds Electric Licence under the 
Indian Electricity Act and purchases 
electrical energy from the Delhi 
Electric Supply Undertaking for dis-
tribution of the same in its area. 
i:lectricity is distributed by the New 
Delhi Municipal Committee to the 
following five categories of consu-
nlers:-

1. Light and pans (Domestic and 
Commercial) 

2. Power/domestic 
3. Power/commercial 
4. Road lighting 
5. Bulk supply to large consu-

mers. 
There has been no change in the 

rate in so far as the first four categories 
a·re concerned except for the levy of 
one paisa per unit imposed by the 
Delhi Municipal Corporation on elec-
tricity with effect from 1-7-1959. In 
so far as category (5) is concerned, 
the rate of electricity supply has to 
vary as per DESU's rate. This year 
also the DESU intimated the provi-
sional rate of 9.25 paise per unit for 
the year 1964-65 as against 8 paise 
per unit for 1963-64 and according-
ly 'he New Delhi Municipal Com-
mittee had to revise its bulk supply 
rate with effect from 1st April, 1964 
subject to further adjustment on 
finalisation. The revision of the rate 
of this category of consumers has 
always to be made with retrospective 
effect because the actual cost of sup-
ply which is worked out by the 
DESU cannot be finalized till the 
accounts of that year are closed and 
audited. 

~T ,""ll'<'f 111 !A'm~ : .-.r fqqT1Jf if; 
W.!~F 5i''f11 'fi7 ~f"T'lT 'l': aT fui I 'fo 
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q 0 5I'fu ~f.R; "flITrn <rn ~, ;,f'l''' qfferl 
~1 f~ w.;rra ~'J f~l ~ it 95 
!Tf~lfffi .,Tl!f~ it ~ ';3''J <n: Ofg~ ~ H 

It <'fl'TTl1'T <rn ~ I it;;rR'fT ~T ~ 
f'l' ~'J it 'flIT 'l'n::uT ~ f'l' ;;ror 5I''i'f ~1 
if; 'J'N~T it. 3'i'R,:;r1 f'l' m!iT"{'lT~: 
A if<'!T'J it ~, mgq; <nfT "flIT<n lTrn ~, 
~ qi"'q'fl ~r it 3'i'R :;r1 m!iT"{'lTi1: 
f'i'~l it "I"1'T ~,~'i'T qm "f'TT<n 

~rn ~ 

Shri P. S. Naskar: This increase of 
one paisa per unit has been made in 
the case of four categories only, which 
have been mentioned in the statement. 
The Delhi Municipal Corporation wa, 
imposing an electricity levy of one 
paisa per unit with effect from 1st 
July, 1959. That is collected by the 
NDMC and remitted to the DeIhl 
Municipal Corporation. But as regards 
category 5, that is, bulk supply '0 
large consumers the term 'large con-
sumers' does not mean that 75 pel' 
cent of the population is involved. It 
only means the consumers who use 
electricity in bulk; there are only 55 
such consumers in the NDMC area. 
The rate charged on them by the 
DESU varies, because the rate is fixed 
up at the end of the financial year. 
But before the final rate is fixed, 5Om~ 
provisional rate is mentioned. This 
year, as the hon. Member has said, 
9.5 paise per unit has been mentioned 
in the contract between the NDMC 
and the bulk suppliers, and there is 
a clause in the agreement that the rate 
would be varied after the end of the 
financial year. 

"ll ~rr<fflIH ~ : '!!O«8l~, 
If.t 'J:'i9T mlf, ~f'f"fT~~ I ;j.~i'r 

wf.t 5I''l'1l' ;p:[l'f if :;r1 ~ ~ qift ~1 If.t 
l!l}!: 'f.~ ~ f'l' it ~T ~ f'l' 1 'i'«T q;:rr 
;j"f "fT7 ~firnfT if; '3"1'i,:WfrnT '17' "f'TM 
~ "I't 'JllW,"I(f: ;q-~ g I If.t 'l'pur 
;;rA"'!T 'l'T'F.:T f'l' ~T ~1 it;;frrr 

fi f~ '1'1 f'f'f"{'lT if <[~'F 'Ii"'lw:f 'I'~r 
<rn~, ~ f'l~f *r "J[r ~ ~ri 
;;rr ~1 ~, '3"'1 '!>T 'flIT 'l'Fur ~ I "'1 
'!>T 'l'l{ 'l'T"'T :ifR'r 'li'1 'i'Ql fl1'''fT ;q-'n: 

'R'i' 'l'T ~"'fT '111'« "f'T 'T<n I 

~'ll' fi-;fT (no ~I<'tl ~) : 
~~'ffT'llrnif ~~i"-gm t 
'flfrf'l' :;r1 '1~r "fTT ~f"flrt ~, ",m: ;q-<j7 

i." R *r .,...-1'1 it 'ffur m~l1'f 'Ill.i'r-
l1'T"f 'l'7"m ~ I :s1~ 'fT'f'T, ~'1 
'fT'f'T, ..-h" "fT'<f'O'T 'l'fl1TrJ:! '1l'om ... FT 

~ • ., 'ifT7" <i>ii:.,...-h if m -:;rr;fT ~ i 

'IT'if'fT Ofi.,...-l ;;fT~, R "r'r'1T it <li ;;ri 
'l'l"mf.t 'ifom ~ ... 17' '1"9''1' <['5f "sT, if"or 

l'f""fTt if 'fQ f<[~l Wt ~ I "'I"li'T T'O ~" 
it i:l s'J 5I''Ii"r..- ir ~ f'li' '1TlTI''l'l: '1T>T' 
'lit:;r1 f~T f'f'1"11 ?; "3"T ir j~-T '1",,'. 

fl1"f'I'r % I fin7' j'i"!¢r "3"Tl:f if q;.,nhi: 
QT'I'r ~, '!'fiTQ'Tmg I "~T7"<f,Tmf"i~ 
~ 'Ilf i1T ~ ~ f'li' :;rT "I'm '!'fiT 'f.l1'T'f 
~ ;j"f '17" ~rn qi 'PIT'!' S:% f'f. >ri l1'Tl1T;C::-

'fT7Tf~T '17" orr., 'li I 

"ll "fTlI~ iff lq'!;;rn- : '0'T l:f 'f.""r 
<rn ~ f'f." 'I<''f." 'Ii~w:f if; f"fir '''l ;;p:f .r. 
«T'1f 1 96 -1- 6 5 if H ~ <fir it :nrr>r 
9. 25 ~q'r iT :;rT~lj-, "'17' 'li': 'I';o;~ 

'Tm H'f. Ql1' 'f~ ~ .wt H'f. S:'J 'f<T 
f~fitfu;q;;rf "flj- «T 'li'Of it ... 1..- f'Pl''l' 
~iT 1i'f;;rA"'!T "T~T~ f'f. ;;[T~~­
f"fCI it. '3'nirrn s"l 11T;fT if ~ ".,it. f"f": 
lfQ f<fi<'f fi\<Pf «T ,,~., it. ~ ~ "[RT 

~ fiI; iil1' 'f;IT <[~ 'J'f.9" f'P 'li"f i:" 
Q't;rr I ~ "1"1'1' f~r 'li'T ~m 'f.7' ~~ 
Q'11T "Of 'f'I"fmT -:;rrirlTT f'F Ql1' 'f7,T""-
«T 'fit, 'li': f'li"1 f'fl<l1' t. ~'f g : 

~o ~,m ~ : j., "I'TTfi it'1T'i 
;;[T 'f.7'T7" 'i'Tl1T ff.lfT ~ lI; ;jlJl:f !f5 'f ;;;- l:;r 
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fu19T g-ID ~ olffi lIT'fifm '3'1"-

mit ;;ft 't <ramm"l<T '5fo fo ~110 ~o 

~ lP' 'l>t 'lrfr ~f f'l> 1M 'l:c: ~~, 
(l't t:;.'f 0 '5f 0 ~ 0 m 0 <FiJ ~ iJ <Tffi'IT 

lJ"'fiCff ~ I ~m,,'Z ~ ~ 'l'1t f'l> wn: 
'51'0 to ~lfo ~o'tc~T~"'f (1') 'AT" '1» 
~f 'ilfPn" ~'fT '1~'TT I lfQ "T,.-,rll '1>1' 
m-q if; ~ m~ f'l>lfT g-ID 

~ 

..n <{T~ HI ~: lP'm ~rm 
~'!Hfo fo ~~o ~o iJ~~ I ~T 
~fm ~l'q.a t:;.'fo iro ~o IDo iJ ~ I 

9;["', t:;.'fo '51'0 'Z110 IDo, 6fo fo ~o 

~ 0 iJ o;r'1'fT lf1<'f ~ >nft 'I>\T lJ"'fiCff ~ 
(l't lfQ '!?tf 'l>T"'T ~ ~ f'l> lJ<1(l ~ 
'l>T ~ ~ d'l~T'f(lT9;fT '1' m <'T1'T '1><: ~ I 

<n1 ';<Rr i~ ~ iJ "" ~ I ~;;rfif'fT 
~~ fif;'Z'fo '51'0 ~o ~To ~~ 

if; ~ writ d'l'q"T'f"imT '" T l1;;r<T"{ 'I><:(1f 
~ 9;[jT ~(lr ~ f", Ql1 ~ ~ if; m-
lfT ~~ l1R if; <rR "'(l-1T >m' rn 
lfT f~f'fC'ffir 'I>'tiT I ~ WRT 
~'5ro fo ~o ~o iJ'I>'t, lP' ""{'f'<T 
~f ""iff 'fT1l:if ~ I 

l!{1 11 0 "" 0 fl«I: ft ~ ;;rRiff 
'fT1l:<lT ~ f'l> ;;;;'"if '1<''1> f.R;';;~lffi ;;rT "tiT ~ 
~ ~f!l'l>ilT it 'MFTi it <1iT g-~ ~ 9;[)<: 
;;r<T f'l> Ql1T<:1' 'fTfu ~ f<f;" 'MT>r ~fIl ;;rnl 
mf'l> m<1 ~rn \IT. (l't 1M 'I>~1II' H'I> 
"NT)"') 'l""{ -':(f'fT 9;ffu'I> <fllT ~lfT ;;rr 
'iIT ~ I ~ ito to ~llO ~o '!?t 

"{~f 'friT~ ~? 

~"'Ire ~m : 9;ff'f ~1<T'f 'f~ 
w.n 'fT1l:if I \lR mq ~ ifi~ m ~ 
~qjf1f1<T'f ~I' 'fTf~ I 

~ 1'1'0 ,,"0 Tf.~I': it 't~'I> ffi!l"f<:'I[ 
m If!('f ~ "NTT>rqfOlf1 if; m it 

~o ~ 'I'I1R : ;mTtrlf(llfT lift 
~~~~~f~;;rmT ~ I 

fl1m"f if; (l1, '1, "fT"'c: ~h: qj'f 'l>T ~~~­

'ifT"f ""it qfflT <it 2 2 'f 0 '10 '1, '1f'fc 

~"" ~if t, , 6Titf,C'f> '1T'f<: 'l>Tw, "f tr 
'1,. 

l!{1' 11 0 <'ITo fif~'fl: ft ""'I> l1tifTf 

<TT"fT if; m it ~"{~ R I 

;lTO l!~IOfT;ntr{ :;;rt 'f~'I> ~rf 

<mril'~'I>T~ 2000lfRC:'l""{18 5 

t:fi'r,~"r 5000~f'fC:'1T 1°5. 3<fiJ,~~ 
50 00 ~f'fc 'l""{ 12. 3 <fiJ ~'f"{ '3"flif; m-
Il. S<lm, ~~if~ 1~~cr'iIiJ'3"'f'fi't 
~ Q' ~ '!>l1 'tc: 'l""{ f'fln g 'AT ~ I 

Shri D. C. Sharma: What are the 
tangible and intangible relationships 
of DESU with the breakdown of 
power supply in the city? Is it not a 
fact that the more the rates increase. 
the larger is the number of break-
downs of power supply and the greater 
the duration of the breakdowns? 

Dr. Sushila Nayar: It is not possible 
for me to give any answer regarding 
breakdowns. 

8hri Sham La! Sam: One point 
has remained unanswered, that is, why 
the raising of the retes retrospectively 
has been countenanced? 

Dr. Sushila Nayar: I have explain-
ed that if at the end of the yea;' DESU 
says 'we have revised the rates from 
the first of April', naturally the NDMC 
has to tell the consumers tha C the 
rates are subject to that contingency. 
The only other alternative is for the 
NDMC to charge them very high rates 
from the very beginning. which they 
would not like either. 

Shri R. S. Pandey: In Delhi city, 
the electricity supply is less than the 
demand, and that is why the decision 
is taken to increase the rate. If this 
is so, what is the remedy? Is it going 
to be proposed to supply adequate 
electricity and reduce the rate? 

Dr. Sushila Nayar: The question 
might very well be put to the cOn-
cerned Ministry. 
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Shri Shiv Charan Gupta: May I 
know if there is any disparity in the 
rates prevailing in the New Delhi 
Municipal Committee area and in the 
Municipal Corporation area? If so, 
will Government take steps to bring 
about uniformity? 

Dr. SushiJa Nayar: Each local body 
is authorised statutorily to fix its own 
rates, and it fixes them according to 
its own expenditure. 

River Boards 

+ 
*553 I Shrimati SaVitri Nigam: 

'L Shri P. R. Chakravertl: --...........--
Will the Minister of Irrigation and 

Power be pleased to state the steps 
taken by Government to establish 
River Boards as envisaged in Section 
4 of the River Boards Act, 1956? 

The Minister of Irrigation and 
Power (Dr. K. L. 8&0): Creation of 
River Boards is not considered neces-
sary at this stage. The matter is, 
however, being examined further. 

Shrimati SaVitri Nigam: What are 
the reasons which have led Govern-
ment to think that they are not 
necessary? 

Dr. K. L. Rao: There are two 
reasons in particular. These boards 
were intended for drawing up for 
the country planning and investiga-
tions of irrigation and power projects-
For this, we have already got a very 
adequate body, namely the Central 
Water and Power Commission and 
the State organisations, and they are 
doing this work satisfactorily. It was 
not considered necessary to have a 
separate body again. 

Then, again, under section 4 of the 
A ct, it is necessary that the States 
must also agree to the setting up of 
these River Boards. and we find that 
a large number of States like U.P .. 
Maharashtra, Mysore and so on, have 
objected to the setting up of these 
Boards. 

Shrimati Savitri Nigam: Has it 
been brought to the notice of the 
Minister that there are still many un-
tapped resources. that if such Boards 
are formed they would be able to 
make proper investigation on the spot 
and that the Central Water and Power 
Commission has not got so much 
resources at its command to reach 
each and every corner of the country? 

Dr. K. L. Rao: It is considered more 
economical to strengthen the Central 
Water and Power Commission, if 
necessary, to carry out investigations 
in any particular place, but we find 
that most often the States are able 
to do the investigation and planning 
themselves. In the case of particular 
States like Assam where such facili-
ties do not exist, if they make a 
request, the Central Government is 
prepared to undertake it. 

Shri P. R. Chakraverti: May I know 
whether it is a fact that by and large 
the States are reluctant to have such 
Boards set up, and if so, whether 
Government proposes to annul this 
Act of 1957? 

Dr. K. L. Rao: Quite so. This Act 
has not been used so far. So, it is 
really a matter for consideration 
whether there should be an amend-
ment of the Act to make it more use-
ful. 

Shri Vidya Charan Shukla: Is it a 
fact that the Central Water and 
Power Commission has been found 
insufficient to deal with the inter-
State power and irrigation prohletn& 
and disputes, and that the River 
Boards were designed to solve these 
very things? How is the 
Government going to solve these 
problems whiClh were supposed to be 
solved by these Boards, withoutcreat-
ing them? 

Dr. K. L. Rao: The River Boards 
were not intended to solve the inter-
State problems. They have to be 
solved at the governmental level. 

Shri P. C. Borooah: May I know 
whether it is the policy of the Gov-
ernment to take up flood control and 
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river valley projects where the State 
Government's resource!! are not ade-
quate for the purpose; if -So, what 
action Govel'nment is going to take in 
this respect? 

Dr. K. L. Rao: I haVe already said 
that if the States which require assis-
tance request for the investigation, 
planning or designs to be done by the 
Centre, we are prepared to take it uP. 

~.n~ t=m'f ~ : ;;f~ f'fi' ~ 
~t ~ lf~ f~ il:Ti~ 0I"ifAT ~1 ~ 

t, iRf.t ~ m it "fT'lf"" 'fi'T t 'iT 
~ m:ifin: ~;ro r.r ~ ~ ~ 'fi'T 
If;iff'fi'lfT ~ ~f~ "fTm<:'fT~i't~ 
f<:<n: lfTi~ If;if.t ~ f"fl!: l1ifT f'fi'lfT 
~ ? 

Dr. K. L. Rao: Most of th.e States 
feel thal the setting up of another 
advisory body like th.e River Board 
dOell not serVe any purpose. 

'liT Vi~ t=m'f ~~ : '!iT~ 'W .... '1fT 
n'r ~R ~ ~if f'fi' ~'f 'fi'fT"I' ~ 
~ >: '!r if{t l\'ifTifT ;rr@' -; 

Expenditure b,. States 

+ r Shri Kolla Veakaiala: 
*555. ~ Shri BariSh Chandra Mathar: 

( Shri Bibhati Mlshra: 

Will the Minister of PIaDaiaa' be 
pleased to refer to the reply given 
to Starred Question No. 95 on the 
10th September, 1964 and state: 

(a) whether the State Governments 
have since been advised by the Plan-
ning Commission to reduce their 
expenditure; 

(b) if so, the amounts of reduction 
advised to each State; and 

(c) the reaction of the State Gov-
ernments thereto? 

The Hln1ater of PlalUlinK (Shri 
B. R. Bhapt): (a) to (c). The Plan-
ning Commission in its letter on the 
States' Annual Plan, 1965-56, suggest-

1916 (Ai) LSD-2. 

ed a close scrutiny of both Plan and 
non-Plan expenditure. 

In the assessment of States' resour-
ces for the Annual Plan, which was 
finalised after discussion with the 
officials of States Finance Depart-
ments, a detailed examination has 
been made of States' non-Plan 
expenditure both under development 
and non-development sides. 

Slui Koll& Vellkaiah: From the 
statement it is not clear whether any 
sugge!1:iDn has been made to the 
State Governments for cutting that 
expenditure. 

Slari B. R. Bharat: The Deputy 
Chairman mentioned to the Chief 
Ministers of the Srates that the ex-
. penditure during the Fourth PI ... 
should be limited to 5 per cent and 
3 per cent respectively for non-deve-

.lopmental and non-Plan developmental 
expenditure. 

Shri Kolla Venkaiah: Which are 
the States that have approved the-
suggestion made by the Government? 

Shri B. R. Bharat: It is not a ques-
tion of approval, it is a question of 
taking this factor into account in 
planning their annual plans for th~ 
last year of the Third Plan. 

Shri HetIa: Instead of giving a 
general line of thinking, have the 
Planning Commission indicated any 
spheres or any departments where 
excess expenditure is taking place in 
which there is a possibility of cur-
tailment? 

Shri B. R. Bharat: Every year the 
annual plan of the States come up 
for discussion in the Planning Com-
mission and we go into the matter, 
into the details of examination of the 
various projects on the basis of the 
actual expenditure over the last 
year; we determine the expendi-
ture of the next year and we also 
go into thorough details of the new 
requirements. 

Dr.H. S. Ane,.: What is the reac-
tion of the State Governments to the 
letter issued by you? 
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Shri B. R. Bhagat: They are also 
very co-operative, they are also 
interested in keeping the non-plan 
expenditure as low as possrble. 

Shri Ranga: What steps are taken 
by the Union <rl>vernment itself to 
minimise its own non-plan expendi-
ture, outside the plan projects and 
with what success? 

Shri B. R. Bhagat: This question 
relates to the State <rl>vernments but 
if you permit me, I will a.nswer it. 

Mr. Speaker: If he wants to answer 
he may answer it. 

Shri B. R. Bhagat: The Finance 
Minister has asked the various depart, 
ments to go into this matter last year, 
and more so this year. We have en-
forced a very rigorous control on all 

. expenditure proposals; in respect of 
non-plan snd non-development expen-
diture, there has been very tight 
budgeting. 

.. ,ft f~ f1N' : ~ ~, 
~;;ft ~¢tiT~?1'Tf'Fm~ 

'FT'1'<: #''R:T ~'f'!;lf 30 0 ~o iir ~ 
~,f~'FT~~ 190~~~~ 
m 'FT ~ f'F ~ 100 ~T ~ 
crT ~1 <n: 50 ~ ~ ~ ~m 'lIT 
~ifm~>,;fT~~T ~ 
mr ~~ 'lIT ~cr fW;n ~ :-

"It is absolutely necessary to reduce 
the strain on the Centre's resources" 

~~ rn iir ~~ ~ iIT ~ ;r +rf;f, 
crTlt~i!r~~~f.1; 
~ ;;IT ~ ofT'T ~~ ~-ro if; ~ 
~ ~ ~T ~iir ~'TT o;rh: ~ 
~ 'Fiir iIM ? 

...nifo 'Uo ~:m ~ \lT~ 
~ ~ f'F WI< ~!!!'R wR furTh~ 
~. o;r1~ ~ ~<'!l"IiT iT itiir ~~ 
fuif iir f.1; ~T ~ ~T ~if;, ~~ 

~ if; 'tlll'ti"l"l{"I !!lh: ~ ~~ 

;;If ;;If ~'T iir ~. crTfif; <riIT 'FT ~T 
~I 

Shri Barish Chandra Mathur: This 
subject has been before Parliament 
and before the Government for a long 
time nOW. May I know whether they 
have made any study of this subject 
of non-productive expenditure in the 
various States? Have they made any 
estimate of the possible savings that 
could be made? 

Shri B. R. Bhagat: No study as 
such has been made in regard to the 
state expenditure. Obviously it can-
not be made here. But the States are 
doing this and here in the Planning 
Commission, there is a State budget-
ing section and in the Finance Minis-
try there is the department of co-
ordination which deals with the States' 
budgets. They are all going into this 
question trying to bring down this 
expenditure as much as posslble. 

Shri Barish Chandra Mathur: Are 
they working in thin air? They 
should have got some basis or some 
statistics. It is not a new question. 

Shri S. M. Banerjee: The Deputy 
Chairman of the Planning Commission 
has stated that they should avoid the 
strain on the Centre and the State 
Governments must mop up their 
resources. I want to know whether 
specific instructinns have been issued 
to the State Governments to nationa-
lise some of the industries in their 
own States. 

Mr. Speaker: That is a different 
thing altogether. The Question Hour 
is over Shri Kachhavaiya: 

Shri Surendranath Dwivedy: The 
next question can be taken up, Sir. 
A minute or so yet remains . 

Mr. Speaker: It is over. 

Shri Bari Vishnu Kamath: Under 
the rules, if be Minister desires to 
answer, it may be taken up. 
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Mr. Speaker: Order, order. The 
question Hour is over. 
12.00 hrs. 

SHORT NOTICE QUESTION 

~'Y ~ f~ ~ ?tI11T-1fSt 

fP..ti ~~ ~ 
I P..ti 'lA"Ttm: ;:m:r k.o 

S.N.Q. J "l1 ~ 0 qo ~ : 
6. ") P..ti 510 <:0 ~1 I P..ti 51 0 :;t 0 0I1!'Ifl : 

l"l1~ ~'Ifl : 

'M ,,~f~ -~ Tli l1'q1" lli'; ornf.f '1fT 
FIT 'f, ~ fi!; : 

( if, ) 'M lli'; 'R t f'f> <fl1TT.rs 
~ ifT1l'r fORm) f<r'~ if f~ ~ 
'f>1" ~ ~ (l[llT-qq ~ f~ ~ ; 

( Ill) rn lli'; m 'R ~ fif, 0'R"ffir 
f~ <mrr -q;;f ~;f ~ <w. f~~ 
;;mrn1 ~ ffi'l fl:r;;r >M ~ ; 

(>r) ll"fG" ~, crT W.f ~ ~ 
m:[ rn 'f>phf11'r) 'f>T.t 'f>l f""ln: 'f.<: 

~ ~ ; ilfT<: 

( 'l" ) "3"l1'!i"T \I:<:T Ol1ro 'flIT t 
;(i!f~lf,-'f>lli ~'Jf~ ~ ~ ~;ft 

(~) <'f&-"1'fT ~) : (If,) "IT ~t I 

(Ill) '3f) ~ I 

(>r) m ('l"). 5I"lR" ~ 'mfT I 

~ 'lA"1~;:m:r k.o : itlli'; ;;rTiRT 

~ ~ f'f> 'flIT ~)'f ~~ m-m 
furr ~ f'f> ~) f'M.rT '!i"T <ni<:: fm 
~ ~ ~s <'fTc"r f~ ;;rPf I 

Shrimati Lakshmi Menon: No, Sir; it 
does not arise. 

.. :ft 'lA"1~ <'Il<'f ~ : itlli'; ;;fAT 

~ ~ f.!; ;;r;r ~ ifTlIT.rs '!iT '!I'f.t 
~ If,T 'iT1lT ~T ~, ~ ~(:f 
~ flf~) ~ tT'i i'j- ~ If,T rn 
~~ I 

W-~~~~:lli';m~'f» 
ifrn ~ I 

Shri Hem Barua: May I know if it 
is not a fact that these 12 members 
of the Nagaland Legislative AssemblY 
who won their elections with the 
support of the Naga hostiles have 
resigned because (a) they do not have 
any faith in the present political 
arrangements in Nagaland and (b) 
they want to strengthen the hostile 
elements' demands for independence 
of Nagaland from the Indian Union, 
and, if so, may I know whether Gov-
ernment have examined this parti-
cular aspect of the problem -and, if 
they have, what is their conclusion? 

Shrimati Lakshmi Menon: They 
have not given any reasons for their 
resignation. It is presumed ... 

Shri Hem Barua: They issued a 
statement. 

Mr. Speaker: Order, order. Let 
him listen first to the answer. 

Shrimati Lakshmi Menon: In their 
resignation letter they have not given 
any reasons at all. It is' presumed 
that they were afraid that in case the 
talks failed they would be held res-
ponsible, and so, in order to 'glve up 
their responsibility in the matter, they 
thought it was wise to resign at this 
stage. 

P..ti 51'f>l~T-.:: ~i : it lli'; '3fR'fT 
'l~T ~ fif, <ffl1T4's ~ ,!€lf ;@, >.:r) 
W1<l i!fmT, ilf'Rf ~t ~ ~, >.:r) 
f~ ~, if ~ ~ olff'f<f1ii if; 
<lfT'T -q;;f ~ ~ i'j- W1'ft f."m 'WQ 

~ '!iT 'll'3f) ~, fum i'j- lli'; <rn1'!T 
'Tm ~ fi!; ~ ~ <m If,n:uT vrffir 
mri ~ ; lffc!: ~t, <fT ~11 ~ '1fT <mf 
lZr.t ~ 'flIT lli'; ilf~'iJT ~) ~ f.!; mfu-mri 
'1fT ~ 'f.<: ron- ;;rPf I 

Shrimati Lakshmi Menon: The Gov-
ernment do not think that it is advis-
able to suspend the talks. 
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Mr. Speaker: He says that the 
Governor and the Chief Minister have 
also sent some comments on the 
reasons for their resignation. 

Shrimati Lakshmi Menon: No, Sir. 

Shri S. M. Banerjee: I would like 
to know whether the attention of the 
hon. Minister has been drawn to the 
press statement issued by all those 
who resigned and, if so, what is the 
reaction of the Government and 
whether they think that without their 
~upport the peace talks can continue 
and have fruitful results? 

Shrimati Laksbmi Menon: Govern· 
ment do not attach any importance 
whatever to the statement made by 
these 11 or 12 members who resiglned, 
and the Government think-they are 

_ in fact sure-that the peace talks will 
continue and these people are not 
going to be a bridge between the 
Nagaland administration and the 
\o&tiles. 

'!oTT ll"~ f~ : 'flIT ~ m:T ~ 
ff. f;;r;r liTrn if .-Bfr.:liT f~T ~, '3'f 

if.T ~ ~ ~ f'f>" mfu-lffirt it ~mU 
if.T ~c ~ 'T~c if ~ ff.m 
~, 'p'nliTl:( ~ "fm l!~T ~ <% ~ ? 

Shrimati Lakshmi Menon: No, Sir, 
all these are wrong. 

Shri Hem Barua: Sir. I rise to a 
point of order. The hon. Minister 
has just now said thoat she does not 
attach any importance to the state-
ment made by all these 12 M.L.As. 
of the Nagaland AssamblY who have 
resigned. But they have issued a 
statement and in that statement they 
have specifically said certain things 
about the peace talks, about the 
demand of the Naga hostiles and an 
that. If she does not attach any 
importance to that, how can she 
enlighten us on this vital issue 
because Nagaland is in fire now? 

IIIr. Speaker: A question was asked 
and the answer was given. The 
Government's Teply was that they 
do not attach any importance to the 
statement. 

Shri Nath Pai: Mr. Speaker, the 
question was very specific. Two han. 
Members tried to raise it. The ques-
tion was whether the han. Minister 
had seen the statement and, if she 
had seen it, what was her reaction. 
To say that they do not attach any 
importance does not answer the ques-
tion whether she had seen and stu-
died the statement. 

Shri Hem Barua: The matter doe~ 
not end with the resignation of these 
Members of the Assembly. If she 
says that she knows things only up 
to the moment they tendered their 
resignation to the Assembly, in that 
case we do not get enlightened in 
any way. We have to look into the 
subsequent activities of these people, 
the subsequent statement of these 
people and after looking into all these 
things the Minister should make 
a statement and try to enlighten even 
us. 

Shri Nath Pai: We want to know 
her reaction. 

Shrimati Lakshmi Menon: Sir, I 
have clearly stated. 

IIIr. Speaker: They want to know 
whether the Government or the 
Minister has seen that statement and 
studied it. 

Shrimati Lakshmi Menon: The 
Government has seen the statement 
and studied it. After that the Gov-
ernment has come to the conclusion 
that the statement does not have any 
importance as far as the peace talks 
are concerned. These people are 
not going to be a bridge between .... 

Some hon. Members Tose-
Mr. Speaker: Shri Kamath 

Shri Nath Pai: She was in the 
midst of her answer. 

Mr. Speaker: Order, order. 
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Shri Hari Vishnu Kamath: Why 
should the affairs of Nagaland, as 
if Nagaland is some foreign territory, 
be misappropriated by the External 
Affairs Ministry and not transferred 
to the Home Ministry as Goa has 
been rightly transferred to the Home 
Ministry? 

Mr. Speaker: 
said ... 

have already 

Shri Hari Vishnu Kamath: You 
have also advised the Government. 

Mr. Speaker: This very question 
was put by another hon. Member jllst 
now. I said that this cannot be 
settled here during the Question 
Hour. 

Some hon. Members rose-

Mr. Speaker: Order, order. Not .0 
many at a time. 

Shri Ranga: Sir, when we raised 
this point on an earlier occasion the 
Home Minister said that the Prime 
Minister was not avaiiable and it 
would have to be settled in consulta-
tion with the Prime Minister. There-
after more than two weeks have 
elapsed and I do not know what the 
Government has done during these 
two weeks and why the Prime Minis-
ter and the Home Minister have 
failed so far to be able to come to 
some decision on the lines on which 
you were good enough to advise 
them on behalf of all of us. 

Shri Hem Barua: Sir, what I want 
to submit is this. When on a pre-
vious occasion this matter was taken 
up on the floor of this House, the 
hon. Home Minister gave the assu-
rance that he would have discus-
sions with the Prime Minister. You 
also, Sir, in your wisdom, said that 
something must be done about it-you 
said something like that, as far as I 
remember. 

Mr. Speaker: Why should he lay 
"something" where he can quote long 
passages? 

Shri Hati VishDu 
Memory fails him 

Kamath: His 
on this occasion. 

Shri Hem Banlll: That shows that 
you are in sympathy with our demand 
that this should be shifted to the 
Home Ministry. 

Shri U. M. Trivedi: Sir, there is 
one pertinent question that arises in 
this case. Although you have been 
pleased not to allow questions of 
policy to be raised, this question is 
vexing the mind of everyone of us. 
How is it that this question of Naga-
land is still being handled by the 
External Affairs Ministry and the 
whole public of India is not satisfied 
and the public wants that it should 
be handled by the Home Ministry 
and not by the Ministry of External 
Affairs? 

Shri Nath Pai: Sir, when I raised 
a similar question during the debate 
on the international situation, the 
Prime Minister agreed with all of us 
who said: that "we do not want to 
speak about Nagaland in discussing 
the international situation" I had 
taken the stand that the Prime 
Minister during his intervention 
broadly sympathised with us and it 
is nearly three weeks . since that 
assurance was given, in implicit 
words though not overtly, that they 
would be taking the necessary steps. 
We want to know what is being done 
about it. 

Mr. Speaker: Does the Prime 
Minister like to say anything? 

The Prime Minister and Minister 
of Atomic Energy (Shri Lal Bahadur 
Shastri): I did not say that. But it is 
an internal arrangement. I hope 
the House will give us time to consi-
der this matter; because, there were 
certain agreements also with Nagas 
which contained certain provisions 
in this regard. 

Shri Ranga: Why should the agree-
ment be kept in the External Affairs 
Ministry? 

Shri Lal Bahadur Shastri: It will 
have to be looked into before we 
take a final decision. As I said, it is 
an internal arrangement and we will 
decide about it. 
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Shri Hari Vishnu Kamath: Sir, on 
a point of order ... (Interruptions). 

Mr. Speaker: Order, order. I do not 
propose to allow any further dis-
cussion On this. 

Shri Hem Barua: Sir, it is a very 
important matter. 

Mr. Speaker: It miiht be so. But 
will he kindly resume his seat? When 
I stand up, no Member should stand 
up. 

Shri Hem Barua: There was no 
agreement. 

Mr. Speaker: Order, order .• If the 
Prime Minister's statement is wrong, 
then the Member can write to me. 
But he cannot raise it here in this 
way. 

Shri Hari Vishnu Kamath: Our 
point is that it was not clear; not 
that it was wrong. 

Mr. Speaker: It is very clear now. 
He has made it clear that it is an 
internal arrangement and, fo far as 
these suggestions are concerned, 
Government want some time to consi-
der them before taking a decision. 

Shri Hari Vishnu Kamath: But he 
referred to the agreement with the 
Nagas. 

Mr. Speaker: They will look into 
that also. 

Shri Hem Barua: May I submit that 
our objection is only to the remark 
that because there was an agreement 
with Nagas ... (Interruption). 

Mr. Speaker: Order, order. I will 
not allow any further discussion on 
this. 

Shri Nambiar rose-

Mr. Speaker: No, I am sorry. 

Shri Nath Pai: It is not a sugges-
tion; it is his own conviction. 

Shri Hari Vishnu Kamath: We 
just wanted to know whether this 
agreement" also covered . . . 

Mr. Speaker: I cannot allow this 
to be discussed during the questioll 
hour. 

WRITTEN ANSWERS TO 
QUESTIONS 

Rural Development 

*554. Shri Vishram Prasad: Will 
the Minister of Planning be pleased 
to refer to the reply given to Star-
red Question No. 393 on the 24t. 
September, 1964 and state: 

(a) whether the details of the 
scheme submitted by Mr. Chester 
Bowles relating to India's rural 
development have been examined in 
consultation with the State Govern-
ment; and 

(b) how far an intensive and 
integrated development of a district 
in each State is sought to be brought 
about by this scheme. 

The Minister of Planning (Shri 
B. R. Bhagat): (a) and (b). The 
views of almost all the Chief Minis-
ters have now been received and the 
Planning Commission will shortly 
consider this scheme. 

Raids on Business Houses by 
Enforcement Directorate 

*556. Shri Surendranath Dwivedy: 
Will the Minister of Finance be 
pleased to state: 

(a) whether his attention has been 
drawn to a statement of the Railway 
Minister at Rajkot on the 25th Octo-
ber, 1964 disapproving of raids made 
by the Enforcement Directorate at 
dead of night on some business houses 
on mere suspicion as published in the 
'Times of India' in its Bombay edition 
on the 26th October, 1964; 

(b) whether there is any secret or 
verbal direction given to the Direc-
torate not to raid houses which are 
prepared to make donations; and 

(c) if not, the reaction of Govern-
ment to the statement made by the 
Cabinet Minister? 
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The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar 
Sahu): (a) Government have seen 
the news item. 

(b) No, Sir. 

(c) No searches are conducted by 
the Enforcement Directorate at dead 
of night or on mere suspicion. 

Barallni Industrial Belt 

r Shri A. K. Gopalan: 
) Shri Umanath: 
J Shri M. N. Swamy 
l Shrimati Ramdulari Sinha: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether Government's atten-
tion has been drawn to the threatened 
danger to the Barauni Industries 
Belt due to the erosion of the Ganga 
near Semaria village in Bihar; and 

(b) if so, the steps Government 
propose to take in the matter? 

The Minister of Irrigation and 
Power (Dr. K. L. Rao): (a) and (b). 
Yes, Sir. There has been appreciable 
erosion of the left bank of Ganga 
upstream of Railway bridge at 
Mokameh and a retired bank was 
constructed to prevent ingress of 
wa ter through the eroded section. 
Erosion is now decreasing and the 
Railway authorities are attentive to 
the situation. 

r~~'R~<mr: 
*558.~ ~~<'IT<'\'i,,": 

L~~~: 

'flIT f~ ~ 'lmT~ l!'qr ~ <RrR 
'Ifr ~ ~iT f'fi' 

('fi') ~ 'fiT '-me; m'!i ~' 
ron ;;n;n ~ rnna ~ ~ foo l'fl1'T 
~ i 

( 19 ) ~'lTiu 'fiT '-me; m'!i ~' 

'!Ilfr m f.f>'r 'ifu""ffcrfi it f~ omrr 
~ i 'q'h: 

('1') 'flIT~R:'fi'Tf~'~c' 
fii<!+iT it ~ ~c ~'t '!iT ~, furmr (I) 
;f1+lT'tt, (2) qsiflFfi ~ ~, (3) 
~t Cfm ll'~ <ftm 'fi't mfll"fi' 
~ it ~~ "flRT, Cfm (4) ~ 
~ ~ ~'f mf~ ~m ~mm-

, ,. 7 
~'fiT;;rr~. 

f'flf~ 1fh: mmI' If'lft (15Il ~ ~ 
l!f~n) : ('fi') MT'fii'f ij; ~ 'q'h: 
'fi'rorTr on: '1fT~ m'!i ~ 'q'~c' 
f~lfT ;;n;n 'if" 1 %2 ~ ~ 'fi<: f~ 
'TlfT 'i f I ~., I 9 6 4 ~ 4"6~ if; 1fT'.m: 
on: m "-me; 1fT'li c.f 'q'~" 'fi'T 
~ 'fi<: f~ '1'lfT I 

(19) ~~rli'm~~'fiT~ 
wa- ~ "m~ m'li cif ~c" 
~ 'fi'm 'fiT ;;rmt ~ 

('1') ;;fT ~r I 

"Smuggling on Indo-Pak. Border" 

J Shri Ram Harkh Yadav: 
'559. L Shri Vishwa Nath Pandey: 

Will the Minister of Finance be 
pleased to state 

(a) whether it is a fact that many 
smugglers were arrested and smug-
gled goods worth over rupees two 
lakhs seized near India-Pakistan 
border in the eastern districts of 
West Bengal during October, 1964,; 

(b) if so, the number of such arres-
ted persons; and 

(c) the steps Government propose 
to take in this regard? 

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwllr 
Sahu): (a) and (b). During October, 
1964. smuggled goods worth about 
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Rs. 2,22,000/- were seized at different 
places on the West Bengal side of 
the Indo-Pakistan border and 8 per-
Ions were arrested in this connection. 

(c) Suitable steps are being taken 
to decide the cases on merit expedi-
tiously. 

Increase in BaDk Rate in U.K. 

r Shri D. C. Sharma: 
*561. ~ Shri Kolla VeDkaiah: 

l Shri Yampal Sinl"h: 

Will the Minister of FiuaBce be 
pleased to state: 

(a) whether the United Kingdom 
have increased the bank rate from 
5 to 7 per cent; and 

(b) if so, its impact on the Indian 
economy? 

(0) No proposals have been received 
from Assam Government. 

(c) Does not arise. 

"Shri Sriram Durla Pruad of 
NagDr" 

*582 J Shri Hari VishDu Kamath: 
"" Shri SureDdraDath Dwivedy: 

Will the Minister of FiDance be 
pleased to refer to the reply given 
to Starred Question No. 516 on the 
1st October, 1964 regarding the 
affairs of Shri Sriram Durga Prasad 
of Nagpur and state: 

(a) whether the investigation into 
this case has been completed; 

(b) if so, the outcome thereof; and 

The MiDister of PIaDDiDg 
B. R. Bhagat): (a) Yes, Sir. 

(Shri (c) the nature of action proposed to 

(b) Its impact on the Indian eco-
Jiomy is not likely to be very signi-
ficant. 

FinaDdai Crisis in Assam 

*511 J Shri P. C. Borooab: 
• "\.. Shrimati ReDuIta Bark.ataki: 

Will the Minister of FiDaDce be 
pleased to state 

(a) whether Government's atten-
tion has ·been drawn to the reports 
that Assam is heading towards a 
financial crisis making its plan pros-
pects quite bleak unless Centre 
comes to its rescue; 

(b) if so, whether any proposals 
luve been received from the Assam 
Government in this matter; and 

(c) Government's decision thereon? 

The MiDister of PlaDDiDg (Shri 
.. R. Bhagat): (a) Government have 
no information other than some re-
ports that appeared in certain sec-
tions of the Press to this effect. 

be taken against the persons involved? 

The Deputy Minister in the Minis-
try of FinanCe (Shri Rameshwar 
Sabu): (a) No Sir, 

(b) Does not arise. 

(c) It is proposed to proceed against 
the persons concerned under the 
provisions of the Sea Custams Act 
1878 read with Foreign Exchange 
Regulations Act, 1947. 

Chhitauni BuDd 

r Shri K. N. PaDde: 
*563. ~ Shri Braj Bihari Mehrotra: 

l Shri P. Veultatasubbaiab: 

Will the Minister of Irrigation aDd 
Power be pleased to state: 

(a) whether it is a fact that. Chhi-
tauni Bund having been constructed 
with great difficulty in order to save 
a vast area from flood by a furious 
river like Bari Gandak in U.P. is on 
the verge of being washed away due 
to sudden change of course by the 
river in question; and 
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(b) if so, the steps taken by the 
Ministry and the State Government 
to save the bund so that the expec-
ted ruin to crops in lakhs of acres and 
also to the sugar factory, Chhitauni, 
may be avoided? 

The MiDister of Irrigation and 
Power (Dr. K. L. Rao): (a) Thi! year 
there was a breach in the old Rail-
way embankment down stream of 
Chhitauni Bund. 

(b) Spurs are proposed to be cons-
tructed to protect the lands. 

Paradeep Port 

*564. Shri Sureniranath Dwivedi: 
Will the Minister of PlanDing be 
pleased to state: 

(a) whether it has come to the no-
tice of the Planning Commission that 
the Orissa Government have spent 
more than 10 crores of rupees out of 
the State revenues for the develop-
ment of Para deep as a major port; 

(b) whether it is a fact that money 
provided for some small projects in-
cluding small irrigation in the Third 
Five Year Plan as approved by the 
Planning Commission was diverted 
for the purpose; and 

(c) whether the concurrence of the 
Central Government was taken for 
diverting funds for the above pur-
pose? 

The Minister of Planning (Shri 
B. R. Bhagat): (a) During the first 
three years the expenditure under 
the State Plan on Paradeep Port is 
about Rs. 8 crores. 

(b) and (c). The adjustments in the 
State's Annual Plan proposed by the 
Government of Orissa have been 
kept in view in the formulation of 
the Annual Plan during 1964-65 and 
1965-66. There hag been no deviation 
from the priorities in the State's Five 
Year Plan. 

Power Rates 

( Shrl D. C. Sharma: 
*565. ~ Shri Rameshwar Tantia: 

L Shri P. Veakatasubbaiah: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether the Committee of re-
presentatives of the Government and 
of the Planning Commission are of the 
view that there is need for increasing 
the electricity charges in almost all. 
the States; and 

(b) if so, the action proposed to be 
taken in the matter? 

The Minister of Irrigatioa and Power 
(Dr. K. L. Rao): (a) and (b),. A Work-
ing Group was set up by the Planning 
Commission to examine and make re-
eommenda tions on price policy for 
electricity undertakings. This Group 
eX'3mined generally the financial con-
dition of the State Electricity Boards, 
and also the question of raising the 
rate of supply and connected matters 
and submitted Its report to the Plan-
ning Commission in June, 1964. In 
the mean time, as decided at the Con-
ference of the State Irrigation and 
Power Ministers held in January, 1964, 
a Power Taritl' Committee with Shri 
R. Venkataraman, Minister for Indus-
tries, Madras as its Convener, was set 
up to recommend measures for the 
improvement of the financial position 
of the State Electricity Boards. 
The Committee has since submitted its 
Report. The recommendations made 
by the Committee as well as the Work-
ing Group are at present being examin-
ed. 

2. In regard to the furtiher steps 
which could be taken for securing a 
suitable return on investment on power 
projects, the matter will be taken up 
with the State Governments in the 
light Of these recommendations, as 
finally accepted. 
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"Seizure of Gold at Palam Airport" 

r Shri P. C. BorOOah· 
Shr~ Rameshwar Tantia: 

I Shrl D. C. Sharma: 
I Shri Murli Manohar: 

*566'1 Shri Ram Harkh Yadav: 
Shrimati Savitri Nigam: 

I Shri OBkar Lal Berwa: 
I Shri Hukam Chand 
L Kachhavaiya: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that one of 
the world's biggest gang of gold smug-
glers was unearthed by the Delhi Cus-
toms Authorities at Palam Airport on 
the 4th December, 1964; 

(b) if so, the particulars of the gold 
haul; and 

- (c) Government's reaction thereto? 

The Deputy Minister iB the Ministry 
of Finance (Shri Rameshwar Sahu): 
(a) and (b). On 4th December, 1964, 
2 persons one a Lebanese national and 
the other a Syrian national, were ap-
prehended at Palam Airport and 
95 Kgs. of gold were recovered from 
them. It appears that they belong to 
an international gang of smugglers. 

(e) two persons were arrested 
.and are at present in judicial custody. 
It is proposed to prosecute them under 
the Customs Act and Foreign Ex-
change Regulations Act. 

Drinking Water Supply Scheme for 
Orissa 

1474. Shri Rama Chandra Mallick: 
Will the Minister of Health be pleased 
to state: 

(a) whether Government have fina-
lised the scheme to augment the drink-
ing water supply for Cuttack clty and 
Rourkela town (Orissa); and 

(b) if so, the total amount sanction-
ed for the scheme and details thereof? 

The Minister of Health (Dr. Sushila 
Nayar): (a) No proposal to augment 
the drinking water supply for Cuttack 
city has so far been received from the 
State Government. A rough estimate 
for Rs. 1.03 crores for the water supply 
scheme for Rourkela town was receiv-
ed from the State Government and it 
has been returned with technical ad-
vice of the Central Public Health En-
gineering Organisation for necessary 
modifications. Revised estimates are 
awaited. 

(b) Does not arise. 

Mental Hospitals 

1475. Shri Rama Chandra Mallick: 
Will the Minister of Health be pleased 
to state: 

(a) whether there is any proposal 
under consideration of Government to 
establi!fu more hospitals for mental 
diseases in the country like the one at 
Ranchi; and 

(b) if so, the details thereof? 

The Minister of Health (Dr. Sushila 
Nayar): (a) and (b). The Hospital for 
Mental Disease at Ranchi is a hospital 
for paying patients and it is now func-
tioning also as a teaching institution. 
There are the following proposals for 
establishment of the Mental Hospitals: 

West Bengal: A 350-bed Mental Hos-
pital at Berhampore, Murshidabad Dis-
trict, at an estimated cost of Rs. 18'69 
lakhs has been approved. Construc-
tional works are in progress. An In-
stitute for Mental Diseases is under 
construction in Calcutta at an estimat-
ed capital cost of about Rs. 12.58 lakhs. 
The constructional works are nearing 
completion. The Institute will have 
100 in-door beds. 

Delhi: A Hospital for Mental Disea-
ses at Shahdara with 116 beds is under 
construction. Land measuring about 
87 acres has been acquired for expan-
sion of the hospital to accommodate 
200 patients. 

Hinlachal Pradesh: A 66-bed Mental 
Hospital is being considered in the 
Fourth Plan. 
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Manipur: Establishment of a Mental 
Hospital at Imphal is under considera-
tion. 

Madras: A 360-bed Mental Hospital 
at Madurai was sanctioned by the State 
Government in September, 1961 but 
tlhe construction work thereon was 
deferred due to the National Emer-
gency in November, 1962. The State 
Government is considering prOVISIOn 
for the scheme in the budget for 1965-
66. 

Kerala: There is a proposal to estab-
lish another Mental Hospital at Kotta-
yam. The details have not yet been 
worked out. 

Maharasbtra: A Mental Hospital at 
Aurangabad is being considered in the 
Fourth Plan. 

In addition, in the Fourth Five Year 
Plan the following items are propOsed 
under Mental Health Services:-

(i) to provide psychiatric clinics 
in District Hospital; 

(ii) to establish 25 psychiatric 
clinics in teaching hospitals; 

(iii) to provide one 'Day Hospi-
tal' in every State for mental 
paitents; and 

(iv) to provide a hospital of 300 
beds for the All India Institute of 
Mental Health, Bangalore. 

Industrial Development of Under-
developed Areas 

1476. Shri 8ishwanath Roy: Will the 
Minister of Finance be pleased to state 
the incentives provided by the Central 
Government for stimulating tlhe indus-
trial development of under-developed 
areas in the country? 

The Minister of Finance (Shri T. T. 
Krishnamacharil : The existing tax 
incentives for stimulating industrial 
development (e.g., five year tax holi-
day, development rebate, reduced 
rates of tax for industries) apply to 
the country as a whole. Fosternig 
development in relatively under-deve-

loped areas in the country is an im-
portant consideration taken into ac-
count by Government in the location 
of the various public sector projects, ln 
establishing industrial estates in 
different parts of the country and also 
in the industrial licensing policy adopt-
ed for private sector units. 

Rural Water Supply Schemes 

J Shri Uikey: 
lC'7'7 ) Shri R. S. Tiwary: '1 Shri Radhelal Vyas: 

Shri Babunath Singh: 

Will the Minister of Healt'll be pleas-
ed to refer to the reply given to Un-
starred Question No. 761 on the 17th 
September, 1964 and state: 

(a) whether all the 38 rural water 
supply schemes sent by the Madhya 
Pradesh Government have been scru-
tinised and approved; and 

(b) if so, the amount sanctioned for 
these schemes? 

The Minister of Health (Dr. Sushila 
Nayar): (a) The 38 rural water sup-
ply schemes sent by the Madhya Pra-
desh Government have been scrutinis-
ed but have not yet been approved aa 
the State Government has to revise 
them in the light of tHe technical com-
ments offered by the Central Public 
Health Engineering Organisation. 

(b) Does not arise. 

Excise Duty on Small Scale Paint 
Industries 

1478. Shri Chuni Lal: Will the Min-
Ister of Finance be pleased to state: 

(a) whether it is a fact that there 
exists substantial variation in the levy 
Of excise duty on Small-Scale Paint 
Industries established before the 6th 
July, 1963 and those established there-
after; 

(b) if so, whether it is a fact that 
this disparity in the levy of excise duty 
has put an end to further expansion of 
small-scale paint industries and that 
the ·industries established after 6th 
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July, 1963 are facing great hardship; 
and 

(C) whether Government have under 
eonsideration any proposal to amend 
the rules on the subject so as to provide 
equal opportunities to all small-scale 
paint industries? 

The Minister of Finance (Smi T. T. 
Krishnamachari): (a) By virtue of an 
exemption granted by Notification, 
small-scale manufacturers Of paints 
and varnishes Who had established 
their factories before the 6th July, 
1963, enjoy certain concessions in the 
rates of duty on paints and varnishes 
manufactured by them. Similar con-
cessions, though at a somewhat lower 
rate, are also extended to the manufac-
turers in the small scale, of paints and 
varnishes, who have started manufac-
furing after the 6th July, 1963. This 
differentiation was deliberate and !has 
been introduced with the object of 
checking unregulated growth of un-
economically viable units at the ex-
pense of the general tax-payer. 

(b) and (e). No, Sir. On the con-
trary, the information available with 
1fle Government shows that· even after 
the 6th July, 1963, 311 new units have 
actually come into eXistence. 

Rockefeller Foundation Grant 

1479 f Shri Ram Barkh Yaday: 
."\.. Shri Murli Manohar: 

Will the Minister of Finance 
pleased to state: 

be 

(a) whether the Rockefeller Founda-
tion has given special grants to Indian 
Institutions; 

(b) if so, the details thereof; and 

(c) whether the grants have been 
awarded for specific purposes and U 
EO, the details thereof? 

The Minister of FinallCe (Smi T. T. 
Krishnamachari): (a) Yes, Sir. The 
Rockefeller Foundation has given 
grants to Indian Institutions. 

(b) and (c). The required informa-
tion for the period from 1st January, 
1958 to 30th September 1964 is con-
tained in the statement. [Placed in 
Library. See No. LT-3648/64]. In-
formation prior to 1958 is not avail-
able. 

Financing of Industrial Estates 

1480. Shri M. P. Swam,.: Will the 
Minister of Finance be pleased to 
state: 

(a) whether the Life Insurance Cor-
poration of India had introduced a 
new scheme for financing illdustria, 
estates started by Joint Stock Com-
panIes; 

(h) if so, the names of the~tock 
companies and the amount of financial 
assistance received by them under the-
above scheme; and 

(c) on what basis the companie!" 
were selected by the Life Insurance-
Corporation to offer financial as~ist­

ance? 

The Minister of Finance (Shri T. T. 
~machari): (a) The scheme for 
financing of industrial estates was in-
troduced by the Corporation in the year 
1962. The agency setting up the in-
dustrial estate could be either a co-
operative society or a joint stock com-
pany. 

(b) Name of the 
Company 

Falna Udyog MandaI 
Ltd., Falna, Rajasthan 

Amount 
Rs. 

4,10,000 

(c) Under the scheme all applica-
tions far loans must be sponsored by 
the State Government concerned who 
have to guarantee the loan. 'Since the 
selection is a matter entirely for the 
state Government the Corporation has 
not laid down an,. basis for such selec-
tion. 

Sulnp 

1481. Shrl Sezhi,.an: Will the Minis-
ter of Flnanee be pleased to state-
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the month-wise figures of the nel 
savings effected, even approximately, 
through each of the following chan-
nels. from April, 1964 to tXtober, 
1964: 

(i) National Small ·.3avings Orga-
nisation; 

(ii) Postal Savings Accounts; 
(iii) Scheduled Banks; 
(iv) Lite Insurance Corporation; 
(v) Unit Trust; 
(vi) CO-opeJ'ative Banks and So-

cieties; and 
(vii) Other Organisations? 

The Minister of Finance (Shri r. 'r. 
KrishnalllUhari): A stalement con-
taining the information is laid on the 
Table of the House. [Placed in Ub-
Tary. See No. LT-3649/64l. 

Decentralisation of L.I.C. 

r Shri D. C. Sharma: 
H82. ~ Shri Yashpal Singh: 

l8hri Kolla Venkaiah: 

Will the Minister of Finance be 
pleased to state: 

(a) whether the Life Insurancl' 
Agents' Federation at India has sug-
gested the splitting up of the Life 
Insurance Corporation into five semi-
autonomous bodies serving each of the 
fiVe zones in the country; and 

(b) if so, the action proposed to 91' 
taken in the matter? 

The Minister of Finance (8hri r. T. 
Xrishnamachari): (a) Yes, Sir. 

(b) Measures for improving the 
efficie~ of the organization are 
under study and will be considered in 
corurultation with the Life Insurance 
Corporation. 

Tax Collection 

J Shri B. G. Dubey: 
1483. L 8hri Yashpal Siach: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that due to 

the faulty methods for ,,",sessing the 
taxes, the public are taxed uncons-
ciously more and more; 

(b) if so, whether the Finance Minis-
try has adopted any measures to im-
proVe budgeting on the basis of cor-
rect assessment of accounts ; and 

(C) the results achieved thereby? 

The Minister of FinanCe (Shri r. r. 
IUishnamachari): (a) No, Sir. 

(b) and (c). Do not arise. 

Extension of C.G.H.S to Peasioaen 

r Shri S. M. Banerjee: 
1W. J 8~ti SaviU:i Ni~am: 1 Shn M. L. DWIVedi: 

l Shri Yashpal Singh: 

Will the Minister of Healtlt be 
pleased to refer to the reply given to 
Unstarred Question No. 1231 on tn" 
24th September, 1964 and state: 

(a) whether a decision has since 
been taken to extend the C.G.R. 
Scheme to Government pensioners in 
DeW; and 

(b) if not, the reasons for the .e-
lay? 

The Minister of Health (Dr. Susb.ila 
Nayar): (a) Yes. 

(b) The instructions to be followed 
are being worked out and orliers are. 
being issued shortly. 

Irrigation and Power Semi_r 

r 8hri Bhagwat Jha And: 
8hri Yashpal Siq'h: 

I Shri D. C. Sharma: 
J Shri P. Venkatasubbaiah: 

lU5'l Shri Sarendra Pal Si~h: 
Shrimati Renuka 

l Barkataki: 

Will the Minister of IrriKati8D. all' 
Power be pleased to state: 

('3.) whether an All-India Seminar 
on Irrigation and Power was held at 
Trivandrum recently; and 
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(b) if so, the decisions arrived 
thereat! 

The Minister of Irrigation and 
Power (Dr. K. L. Rao): (a) Yes. The 
Ninth Irrigation and Power Seminar 
was held at Trivandrum from 20th to 
22nd October, 1964. 

(b) A statement is laid 011 the Table 
of the House. [Placed in Library. See 
No. LT -3650/64J. 

All India Conference 01 Nurses 

1486. Shri P. C. Borooah: Will the 
Minister of Health be pleased to qtate: 

(a) whether Government's attention 
has been drawn to the demand 3pelt 
out at the All India Conference of 
Nurses, held at Bangalore in October 
13l!t, that a 48 hours week for day and 
night duty be introduced fOt" the nur-
ses; and 

(b) if so, Government's reaction 
thereto? 

The Minister of Health (Dr. 
Sushila Nayar): (a) and (b). Gov-
ernment have not received copies of 
the resolution but they are aware of 
this Resolution, passed in October, 
1964 by the Trained Nurses' Associa-
tion of India at their Biennial Confer-
ence. A similar resolution of the 
Trained Nurses' Association passed in 
1961 was recommended for implemen-
tation to all the State Governments 
and Union Territories and is being 
implemented as far as possible. 

Tax Evasion 

1411'2 J Shri P. R. Chakraverti: 
. L Shrimati Savitri Nigam: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that. raid 
by Income-tax authorities :n Bombay 
in October revealed that a man, y,.ith 
Rs. 25 lakhs in his possession, had 
never paid tax; 

(b) the number of such evaders 
who have been found out ill the count_ 
ry and penalised; and 

(c) whether Government have de·· 
cided to continue the persistent prac-
tice of padayatra by Income-tax Offi-
cials, as had been done in Bombay, 
leading to the addition of 50,000 fr-csh 
assessees? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) and (b). All 
raids conducted so far by tne Iocome-
. tax authorities in Bombay as wen as 
other places have been in the cases of 
existing assessees and none in the 
caSe of persons who had never paid 
tax. 

(c) The Government is continuing 
its efforts to discover new asseS3ee~ 
and assess them to tax. 

Quarters in Ramakrishnapuram, New 
Delhi 

r Shri Vishram Prasad: 
1488. ~ Shri S. M. Banerjee: 

l Shri p. C. Borooah: 

Will the Minister of Works and 
Housing be pleased to state: 

(a) the number of quarters (cate-
gory-wise). for Government em-
ployees constructed in Ramakrishna-
puram, New Delhi so far; 

(b) the number out of them which 
have been lying vacant due to want of 
amenities like water and eleetricity 
supply and for how long they have 
been so vacant; and 

(c) the number of quarters of each 
category which are under construc-
tion? 

The Minister of Works and Housin~ 
(Shri Mehr Chanc1 KhaDDa): (a) to 
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(c). The number of Quarters con-
structed and under construction at Ramakrishnapuram is shown below: 

Types and pay ranges for entitlement completed under constructioll 
I. CJess than Rs. IlO/-) 808 

II. (less than Rs. 2'0/- but not Jess than Rs. 1l0/-) 
III. (less than Rs. Rs. 400/- but not Jess than Rs. 250/-) 
IV. (less than Rs. 700/- but not Jess than Rs. 400/-) 

1928 
1220 

,.68 
]220 

2744 
56 

152 

138 
184 

V. (Jess than Rs. 1,300/- but not Jess than Rs. 700/-) 
VI. (less than Rs. 2,250/- but not Jess than Rs. 1,300i -) 

-----: ________ ----'-4-'-'83'-6_ 4082 
No compieted quarter is iying vacant 

for want of amenities like water and 
electricity. 

Road Bridre near NararjUUasllgar 
Dam 

1489. Shri Eswara Reddy: wm the 
Minister of Irriration and PO,w.er be 
pleased to state: 

(a) whether the design for the road 
bridge across the river Krishna nc;,r 
Nagarjunasagar Dam site was approv-
ed; and 

(b) whether the approval of Cent1"a1 
Government is necessary bd!.l[e the 
opening of a major road bridge for 
vehicular traffic? 

The Minister of Il' figation and 
Power (Dr. K. L. Rao): Ca) The Cent-
ral Water and Power Commi3sion had 
furnished their technical cOllunents 
on the design of bridge to the project 
authorities. 

(b) No. 

Water Logging 

r Shri P. R. Chakranrti; 
1490'1 Shrimati Savitri Nipm: 

l Shri Himatsinrka: 

Will the Minister of Irriration and 
Power be pleased to state: 

Ca) whether it is a ~act tnat two 
units under the Mirustry r re prep1Iing 
separate master plans for prevention 
of water-logging and ensuring ade-
quate drainage for northern and south-
ern parts of India; 

(b) whether planning wiii be <"one 
on a regional basis; 

(c) whether a COThll'i,tee has been· 
appointed to make a pilot study of a 
project area to evolve a suitable sys-
tem of irrigation management to en-
sure the best economic use of water; 
and 

(d) whether Government have con-
sidered the question of levying watec 
charges on a volumetric basis to avcid 
uneconomic or excessive use of irri-
gation water? 

The Minister of Irrigation and 
Power (Dr. K. L. Rao): (a) and (b). 
Two Expert Committees have been 
appointed by the Ministry of Irriga-
tion and Power to make a scientific 
assessment of the flood and drainage 
problems of (i) Delhi and neighbour-
ing areas of Rajasthan and Punjab, 
and (ii) Punjab, Bharatpur district of 
Rajasthan and Western Districts :If 
D.P.; and suggest comprehensive 
plans for flood control and drainage 
Of these areas. A third commIttee 
has been set up to look into the pro-
blem of drainage in the deltaic areas. 
of Andhra Pradesh. 

(c) Yes. 

(d) Government will consider this 
question on receipt of the report of 
the Committee referred to in reply to 
(c) above. 

Nntritional Advisory Committee 

( Dr. Ranen Sen: 
1491. ~ SJuoi Dinen Bhattacharya: 

L Dr. Sara4ish RCly: 

Will the MiJlister of Health be 
pleased to state: 

(a) whether the Nutrition Advisory 
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Committee was asked to enquire mto 
the nutritional requirements Of the 
working class familiec in 1962; and 

(.b) if so, the findings of the Com-
mittee? 

The Minister of Health (Dr. 
,sushila Nayar): (a) and (b). The 
National Nutrition Advisory Commit-
tee, at its second meeting held in 
March 1962 set up a sub-committee 
to report on the nutritional require-
=ents of working class families. The 
recommend'lltions of the sub-cO'mmittee 
relating to the provision of calories 
and other nutrients were considered 
by the National Nutrition Advisory 
committee at its fourth meeting 
held in Bombay in August 1964. The 
National Nutrition Advisory Commit-
tee decided that the recommendations 
of the sub-committee should be fur-

- ther examined by the Nutrition Ad-
siry Committee of the Indian Council 
of Medical Research. 

The report of the aforeo'llid sub-
committee will be considered by the 
Nutrition Advisory Committee of the 
Indian Council of Medical Research at 
its next annual meeting to be held in 
.January, 1965. The recommendation 
of this Committee will then be placed 
before the National Nutrition Advi-
sory Committee. 

Managin&, A&,ency System 

( Shri yashpal Sincll: 
14"a J Shrimati Renuka BarkataJri: '1 Shrimati La:uni Bai: 

Shri P. Venkata.tubbaiak 

WIll the Minister of Finance be 
pleased to state: 

(a), whether he suggested in his in-
augural address to the Conference of 
Regional Directors and Registrars of 
Companies that managing agency sys-
tem might be abolished in well estab-
"ished industries from next year; and 

(ob) if so, the industries which are 
-.elected for this purposes? 

The ~ter of Finance (Shri T. T. 
Krishnamacharil: (a) At the Confe-
rence of Regional Directors and 
Registrars of Companies held in the 
27thi28th October, 1964 in New Delhi, 
under the auspices of the Company 
Law Board, the Finance Minister stat-
ed that the question of the continuance 
Or otherwise of the managing agency 
system in well-established industries 
should 'be considered by the Board. 

(b) The matter is under examina-
tion, and no decision has been reached 
yet. 

Smug:lin&, 

1493. 8hri Vishwa Nath Pandey: 
Will the Minister of Finance be pleas-
ed to state: 

(a) whether it is a fact that on 
the 20th October, 1964 the Customs 
Authorities seized some boxes at Dum 
Dum ail'POrt containing a large nwn-
be~ of wrist watches, transistor sets. 
nylon fabrics and other consumer 
goods valued at over rupees one lakh; 
and 

(b) if so, the steps Gov~rnment pro-
pose to take in the rna tter? 

The Minister of Finance (Shri T. T. 
Krislmamacharil: (a) and (b). On 
20-1G-64, six card-board packages, 
found to contain 170 wrist watches, 
20 transister radio sets, 400 yards nylon 
f.abrics and some other consumer goods 
were seized by the Customs authori-
ties at Dum Dwn airport. The seiz-
ed goods are valued at Rs. 35,000 
(c.i.f.) but their market value is re-
ported to 'be over Rs. 1 lakh. Further 
investigations are in progress in the 
matter on conclusion of which appro-
priate puni.tive actitm is proposed to 
be taken. 

Committee on Transport Policy 
aud Coordination 

J Shri Hem Raj: 
UN.\ Shri Harl Vishnu Kamath: 

Will the Minister of!'lalmiug be 
pleased to refer to the reilly given to 



5395 Written Answers AGRAHAYANA 26,1886 (SAKA) Written Answers 531,16 

Starred Question No. 245 on the 17th 
September, 1964 and state: 

(a) whether the report of the Com-
mittee on Transport Policy and Coordi-
nation has since been finalised; and 

(b) if so, whether a copy of it will 
be laid on the Table? 

The Minister of Planning (Shri B. 
R. Bhagat): (a) The report of the 
Committee on Transport Policy and 
Coordination is being finalised and is 
expected to be ~ubmitted by the end 
.of January, 1965. 

(b) Yel. 

Rural Water Supply iu Orissa 

1495. Shri Rama Chandra Mallick: 
Wil] the Mluister of Health be pleased 
to state; 

(a) whether it is a fact that the 
Government of Orissa have ap-
proached the Central Government for 
the grant of assistance in tlje mQtter 
of undertaking rural water schemes 
in Orissa; and 

(b) if so, tl:e number of schemes 

Wealth Tax 

1496. J Shri Hem Raj: 
L Shri Sham Lal Saraf: 

Will the Minister of FJilanc~ 
pleased to state: 

oe 

(a) the amount of Wealth Tax ~s­
sessed during 1961-62, 1962-63, J 963-64 
and the current year, State-wise; and 

(b) the collection made during these 
years and the arrears dUe l.ut" date 
., ear-wise and State-wise-

The Minister of Finance (Shri T. T • 
Krishnamachari): (a) The amount 
of Wealth Tax assessed juri(l·~ 1961-
62, 1962-63, 1963-64 and the liTTen' 
year. State-wise, is given in the state-
ment laid On the Table of the House. 
[Placed in Library. See No. LT-36511 
64] .• 

(b) The collection made during these 
years and the arrears due upto 31-10-
1964 year-wise and State wise, is given 
in the statement laid on the Table of 
the House. [Placed in Library. See 
No. LT-3652/64]. 

"8eizW'e of Watches in Nagpur" 

submitted by the State Government_ 1497 J 8hri P (' B~rooah: 
and the amount of assistance given sO '1.. Shri P. R. Chakraverti: 

The Minister of Health CDr. 
Sushila Nayar): (a) Yes. 

(b) The Government of 01':s8a had 
sl'bmitted 55 Rural Water Supply 
Schemes to the Central Gove-nmen! 
and after scrutiny by the Central Pub-
;ic Health Enginep.ring Organisation, 
approval to the execution of 48 
1lchemes at a cost of Rs. 56'20 lakhs 
has been communicated to the t3ta~~ 
Gpvernment. The other seven scheme 
have been returned with technical 
comments as they had to !;e catego-
rised as Urb~n ::ciit::rr..es. Ir. acccrd-
,fl!jce with ~he IJrf"~crit.ed P! j"'cedurC' 
Central assist'8nce is sanctioned to the 

State Government, on all (' pntra!ly-
aided schemes including Kational 
,Vater Supply and Sanitation Prog-
gramme (Rural) in lump-sum and not 
:separately for each individual Scheme 
1916 (Ai) LS-3. 

Will the Minister of Finance be 
pleased to state; 

(a) whether it is a fact that !:ffiUg-
gled watches worth about a lakh of 
rupees were recently seized on raids 
on watch shops in Nagpur; 

(b) if so, how many watches were 
seized; and 

(c) what further steps are being. 
taken to unearth large stocks of smug-
gled goods in the country? 

The Minister of Finance (Shri T. T. 
KrishnamachariJ: (a) and (b). During 
raids made on certain watch shop,; at 
Nagpur on 10th November, 1964. 119 
watches worth about Rs. 12,500 were 
seized on suspicion that they had been 
smuggled from abroad. 

(c) Preventive and Intelligence 
officers of the Customs department 
have been duly alerted and asked to 
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be on the look out for stocks of smug-
gled goods in cQ-operation with the 
police authorities and by keeping con-
tacts with reliable informants. 

Grant for Family Planning 

1498. J Shrimati Savitri Nigam: 
l Shri Vishwa Nath Pandey: 

Will the Minister of Health be 
pleased to state: 

(-a) whether it is a fact that the 
Ford Foundation in November, 1964 
granted substantial sum to the Gov-
ernment of India to aid in the reduc-
tion of the birth rate through itlten-
sifted family planning; 

Allocation fer 

I. International 
Consultants 

2. Fellowship, 

3. Equipment 

4· Architectural 
Sen1 jcc 

TOTAL 

The grant will be used for the two 
Central Institutes and not by any 
State. 

Central CounCil of Local-SeU 
Government 

1499. Sbri Surendra Pal Singh: Will 
the Minister of Health be pleased to 
state: 

(a) whether it is a fact that a com-
mittee set up by the Central Council 

(b) if so the total amount of such 
grant; and' 

(c) the manner in which this 
amount will be utilized -and in which 
States? 

Tire Minister of Health (Dr. Sushila 
Nayar): (a), (b) and (c). Yes. A 
grant of $1,246,000 was made in June, 
1964 by the Ford Foundation to the 
Government of India for providing-
initial support for the Central Family 
Pl-anning Institute, New Delhi and the 
National Institute of Health Adminis-
tration and Education, New Delhi, 
over a 2-year period. Out of this. 
grant an amount of $ 1X>3,000 is to be-
used for the Central Family Planning 
Institute New Delhi and the balance 
of $ 683:000 for the National Institute-
of Health Administration and Educa-
tion, New Delhi, as fo11ows:-

Central 
Family 

Planning 
Instt. 

398,000 

100,000 

30 ,000 

N.I.H.A.E. 

(In dollar,) 

568,000 

35,000 

50 ,000 

30,000 

683,000 

Toral 

966,000 

70,OOJ 

150,OOC 

60,000 

1,246,000 

of Local SeU Governments to suggest 
ways and means of augmenting finan-
ctal resources of urban local bodies. 
has since submitted its report; and 

(b) if so, its recommendations in 
brief! 

The Minister of Health (Dr. Sushila. 
Nayar): (a). No. The Report is. how-
ever, expected shortly. 

(b) Does not arise. 
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(11l) 'flfT ~ 'If'): ~ ~ f'fi" ~~ 
iro sro ito if;- srliTl'f 'fi"T ~:zzr ij; 
fuQ; ~TR'fi"R'1\" ~TlfT ~ ; ~n: 

(ll) zrf~ ~, crT ~~ '1\"~ 
~1qfu '1\"T srzrm ~T~ ij; om: if ~'!m: 
'1\"r W srfuf~ ~ ? 

~<i~Q' Ji;(r ( liT 0 '.l;~f<;n ;mn) : 
('fi") ::;fT 'fit 1 sTo «To ;;rro q'fSff ~ 
~To sTo ito ij; clfT'l'fi" lPfm '!it ~~ 
'fit oir{ 'J;f<fr.r ~T '1\"T o;rfqry; o~Tii 
~m 'fi"T o;r~~l:i'1\"m ~ '«f ron, 
~m f'1\" 1 5 'fqr.n-, 1 96 4 '!it g{ 22U 
~ m:s'f.<'f 'f.rn~ if f~ 'lit ~ 
'IIT'l"f ij; ~ .r.ra-T" 'lIlT « ~ lit 
~l'fT: 

"~~T'fi"T~~ 

'liifcr « 'I gFf « qfllW ~ 
'!it ~ ~ "'ff;;fi 'f.T Wi'l'f 
Q"T 'rf.T ~ 1 ~ ~ f'!; 
~ f'Pft ~ emr 'f.T m+r'fT 
'R'fT qi ~ ~ ~'If'l « 
q;nro OCRT "'fTfQ1Z 1 fq;<:, 
~" <NT f"'ff'f;;m ~"'T al?iT 
if '1\"~ 'f.T dlfT'l'r lPfTif 

f~ <fu: ;;rl'f<f 11' Br~ 
f'f'P.: ~ if ~ ~ 
~ ~~, .rf~ "fi'f 
crT f'fl'fT~ Q:T ~~ .mrf~ 
~ ~m ~ <furrf;p:rt 
m~~~I~ 

if ~ .r"'fTU ~m ffi>IT 
fwft ~ ~ iT if;it ~U'fi" 
mflm W-<f11'f f~ ~ ji'~ 
lli[ Rl1lT Rl:!r ~ f'fi" lfR'I-
'1m if 'l~ sTo sTo iTo 
~ ~ 1 lli[ 'IQT ~~ ~'f 
lli 1 ~m ~ 'fliT ~ ? 

~ ~ f'l\"<f;fr ~ifr ~ ? 

~ ~ f'fi" ~'fij; '3";:P: ;;rr-f.f 
«~~'f 'f.Tlf ~ qillT 1 

~m ~ 'f.T ~ wi 'fi[T ~ f'1\" 
~" '1\"~ 'f.T ~m srliTl'f 
'fiT 'l\"W ~ *m w;;r 
~~~~Iit~ 
~~zr~'lm~~i'r 
5f'!l1l .r'fRT ~mT ij; f.!<tWIT 
ij; ~ ffil;T'f ~ ~ 1m 
ij; ~ 1:1% ~ ;;r<r 
~ ~ omr 'fit g{ 
~ Ilf;;rT~'fTi[~~ 
~ ~ ~ 'fit 'M 1 *i4'I",11 , 
mfit; i[lf writ mwfi ij; 
f<m:Tn wr~~srifT'fi 
'!it l:iR oir{ Q"T 'fT, ;;rR ~ 

m.:: ffiPl ~ ~ wn-: 
'fi"<: ~ I" 

(11l) ::;fT QT m ~'f'f.T W~Il!~ 
lPfm ~ ;;rrit crT 1 

( if) 'fliifit; f'lf~ !If<ii 11' W'fT1/Tif 
ij; ClfT'l'fi" srll1if « ~ Q"~ mr fNfcr 
~ Wlf srl'fCf ~T ~ 'Ififu Q"T 'lfT<:<f if 
~ ~FfT W ;;rr <ft ~, '1 <:if 
~ iTo iTo "To if;-~ 'l7 -tl'1\" 
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WTRT ~ if@ ~r I 'f;lC::iji~lif>l 
~~Q'f.r<mft ~~m ~r 
~ ~ <t>f.\" if; fq.qn: ~ ~ ~'!fr 
f<!'fiT, ~h: <t>f.\", ;;rf.r i>f -orf.t ~R ~ 
wft'l 't f~ 't m ~ if ~ 
fif1l'll'i'i" ;;rr ~ ~ I 

~I 'll'fT ~ i{m ~ ~ ~ 
qf(~ <ml ~ lfit ~l 

.fill) ~ ~ 
1501. LIll) ~ <'IT<'f ;f~ : 

'f1n f.m *,"T l.1'Q: <rrR '!fr 'f"T 
<itq f!fi : 

(lfi) 'f1:IT ~ ~ ~ f.f; 13 if'f~ 
1964 !fiT 24 <n:Ti'i1T (~ oflTT<'f) 
it "'~TC 'IT" if lfrofm ,,"~1 
W<m it Qlf",f(11;ii iffifr ~ ~orm ~.m 
'f.T 'fro iT ;;rn:rr 'l'IT lIT"!" <rWR f~ 

~ I 

( ~ ) l1f~ ~T, efT ~ .,1; lfT"I" 'f.T 

$':fro 'f1n ~ ; 'AR 

( 'I ) "R'liT<: it '~; ~ -;- 'f'IT 

'FTli,n{t '!fr ~ 7 

<n'I'lf'llt (o,ftfuolao pqr;m:): 
(!fi) 'A1<: (~). 13 ~', 1964 <Ff 

qf>-ifl1 "'rtT"!" ;r ::! .. qTIfifT f:ii'r if ~ 
<flTT 'if"!"!" 'lfR it. 'AUR f'l<lI"~ 'FRiT 
,,"T'lT-'fm't ,!f<-rn !fi4"'fTf'Qr it qrf~Tif 
!fiT ~T< ir ~ 'IT''fr ;fTif ~'lTT 'fff.mr 
<Ft q~r 'AT< 515 f!fi"!"rxrl1 ~r<-.rr.fT, 

<100 f'f"'f'r:rTl1 "!"Trt 'AT<: I 8 9 f~'rATl1 

~ "'Tl~ f~T I q~ 'lir lIT"!" 'f.T 

~"'1", ~t 'fff.f'if t. 'l"lI" <FT ~1S'f>T, 
WT'l'f1f :12,00 0 ~'1ir ~ I 

( 'I) l1Tl1"fT f'l'l1rrTTlI" "IT'1" f'f'lfliT-
lfA" ~ I 

Tax Evasion in Bihar 

1502. Shrimati Ramdulari Sinha: 
Will the Minister of Finance be pleas-
ed to state: 

(a) the name3 0' tr.e commercial 
establishments which were raided in 
Bihar during the last six months in 
connection witll IIIU: .-on; and 

(b) in how many cases and under 
what rircumstances incriminating 
material has beee found as a result 
of raids? 

The Minister of Finance (Shri T. T . 
Krishnamacbari) : (a) 

1. MIs Ajit Cycle Stores, Patna; 

2. Mis Bhagwandas Johl"l'.naL 
Muzaf'farpur; 

3. MIs Hiralal Debi Prasad, 
Muzalfarpur; 

4. MIs Mehta Kejriwal & Co. 

5. Mis Bawa Cycle Stores, Patna; 

6. Mis Masudilal Ramsarupdas, 
Laheriasarai, District Dar-
bhanga; 

7. MIs Musadilal Mohanlal, Lahe-
ritsarai, Darbhanga; and 

8. Mis Mohan Vastralaya, Leheria-
sarai, Darbhanga. 

(b) Books of accounts and documents 
seized during the raids in the above 
cases are under examination. It is not 
possible to state at this stage the num-
ber of cases in which illcriminating 
materials has been found as a result 
of the raida. 

C"II'T'fOf~ {i~T >ii ~ 
fi"f~ ~f~ ;a'<mij 

r T10 "@f IR~ ;:(Tf~T : 
1503·'t .. P,;fTf~~ : 

'flI"T ~ lfi'fT 1ff: 'A"R <FT "f.'lT 
rnf", : 

(!fi) 'f'lT W'f.T' 'if flJi<W«f fi:A"T 
~ f!fi 'I'IT'7f if ~ ;ol1"T'fTf"f: !finjf;p.ff 
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iF. 'fTl:r iF. "Wi hl~ ~f:s<fr !iT~ "!~ 
~Q: ~ oNr-f'A"fl"!1f ~fsltr 'f'T<:tfiT!i!'f ~h: 
fill":t!iT of:s<fT ~ ~ffu 'f.1"1'fT ; 
$ 

( 13 ) ltf?:~; i, 'ff "1T1f>TT ~ ~ 'fT~T 

'ffr 'l~'t <f.T 'AT~ ~" if, f~ 'flff 'Ii' ~T 
~ 

fCf~;f;r1 (....,If~o~o !160'''i'iU(1) : 
( <f. ) "1T1f>[, 'fiT ~'f Sf<f.H <f.1 <i.~ 

f11f'f.Tl:r'l Sfrqr ~I ~ I ~iRilT if, 
q1/~T'f f<r.«1 'Ofr ~ <f.T filWIf ~..n 
"!i[~T ~f:'f 'fT'f ~ <f.T WJ;m('[ ~I ~I 
IT"{ I fin' 'l11 wifRilT ~ Ti <tr q';;r~ 
ij)~ 'f>P1f'Pif iF. "fT'ff it f'A"f~ ~fsln 
~ ;;r~ g~ ~ I ~'" Sf<f.R if, 'fP'I1 ~ 
;;'f "!1l'-;fi 'ffl f;rr.t if, f,,~ <f<f1Wr <f,1'qf'Pii 
'fiT "rb'l" <f.Tof <f.T !iff"" 'il":'f.R <f.T Sfr:<r 
~~I 

( 13) >rv'f '[I ~"l'f ~I Qf'fT 
Rehabilitation of Oustees 

1504. 8hri Hem Raj: Will the Minis-
ter Irrigation and Power be pleased 
to state: 

(a) whether the meeting of the 
Chief Ministers of Punjab, Himachal 
Pradesh and Rajasthan took place to 
finalise the rehabilitation of Oustees 
from the Pong Dam, Sutlej, Beas link 
and Harike Projects; and 

(b) if so, the outcome thereof? 

The Minister of Irrigation and 
Power (Dr. K. L. Rao): (a) No such 
meeting between the Chief Ministers 
of Rajasthan, Punjab and Himachal 
Pradesh has taken place. A meeting 
of the Committee of Direction com-
prising the Union Minister for Irri-
gation and Power and the Chief Minis-
ters of Punjab and Rajasthan was, 
however, held 28-10-1964 to discuss 
certain aspects of the Colonisation 
Policy for the Rajasthan Canal Pro-

ject. It was decided to consider this 
matter further in another meeting. 

(b) Does not rise. 

'!If<'f mr-r, ~ "lfCf'f 

1505. IITT ~<'m'f ih<n 
'fflr f,prfur ~I mcrm ll'ir ~ ~ 
<tr 'FIT ~ f<f. : 

(<f.) m·~ 'Ff ~ f'f; ~qfu­
'l1'R, Of{ fGFft ij; 'Tm if, 'f'T~ <f.r 'fT'f 
1!lT"f lTTi'f "ffiifr gm ~ :jf<f f<f. 1!lT"f 
>l~i '!ffiT ~ ~:if ~ ; 

( 13 ) m?: F.·T, 1fT 'flff ~ 'f'T~ iF. 
'fT'f'llT ~ij;w<r~!~ 
f'P-ff' 'f;, "[I~, 'Ai<" qf~ ~r, 'fT <f,Cf Cf'f, ? 

f~rrivr 'lIh: mcrm r{'li't (lIT! ~~ 
~) : ('Il) ~i'1-~ij; RPo:"f ~I 
~ ~ It 1!lT"f 'f1i;j-~ ~ I 

(13) orl ~T I 

Hospitals 

( 8hri GlIkulananda Mohanty: 
I 8hri Hukam Chand 
I Kachhavaiya: 

1506. i 8hri Bade: 
8hri Onkar Lal Berwa: 
L 8hri 8. L. Verma: 

Will the Minister of Health be pleas-
ed to state: 

(a) whether Government's attention 
has been drawn to the speech of the 
Prime Minister at the Medical Edu-

• cation Conference recently held at 
Delhi to the effect that "it was better 
to have fewer but fullv equipped 
hospitals"; and -

(b) if so, the s(cps Government 
propose to take to improve the s(and-
ards of service in the existing hospitals 
aDd dispensaries? 

The Minister of Health (Dr. 8ushila 
Nayar): (a) Yes. 
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(b) It is noted that shortage of doc-
tors and nurses exist though training 
institutions have increased in number. 
It must be kept in mind also that in-
adequacies of facilities in hospitals 
arise from over-crowdin&. Emphasis 
is being laid on improving the stand-
ard of service in the existing hospitals 
and dispensaries and State Govern-
ments are trying to do 60 according 
to the resources available to them. 
Shortage of foreign exchange and 
money and trained man power have 
been the main difficulties in their 
way. 

Central Government Health 
Seheme 

1507. Shri D. C. Sharma: Will the 
Minister of Health be pleased to 
state: 

(a) whether there is any proposat 
to extend the Central Government 
Health Scheme to the employees of the 
Delhi Administration; 

(b) if so, the details thereof; and 

(c) if not the steps proposed to be 
taken to give the benefit of medical 
aid to the said employees? 

The Minister of Health (Dr. Sushila 
Nayar): ('ill. Yes. 

(b) and (c). The employees of th" 
Administration are entitled to medi-
cal benefits under the Central Ser-
vices (Medical Attendance) Rules, 1944. 
The Central Government Health 
Scheme rules are expected to appl~ 
when the scheme is extended to them. 

m i{ ~-~.~ 

1508. o..ft !lI"~ ""'" i~ 
~ f~ tf;;rT ~ - ;rnR 'f>T ~'TT rn 
f'f> 

('f» 'flIT ~ ~ H'f> 'f>leT (mf-
~) ii 1:1;'f> ~, m~ 'T 1Z'f> 'lilt 

if. <::T~'t ~H;rl~ 'T'fi"~ ~ fOff!" ~ f'f> 
1.f~ 'f>"{t 'f>1 '!7TII'"r ~T ; !lI"R 

( lir ) ~ ;m 'lilt if. f1.f~ 'flIT 
'f>T!j-1.fT~T '1ft.". ~r ~ ? 

mt'"" (o..ftmo ('10 ' ..... I'iilm): 
('f» ;;ft, ~ I 

(lir) 'T'fi"t tPr ~T-Qi '1ft 'i9l'f-

ifr.r ~t ~T ~ I 

Gold Smuggling 

1509. Shri P. C. Borooah: Will the 
Minister of FinanCe be pleased to 
state: 

(a) the number of cases of gold 
smuggling detected during 1962, 1963 
and 1964 so far and how far the 
incidence of gold smuggling has been 
brought down since the enforcement 
of the Gold Control Order; and 

(b) the maximum and mmtmum 
prices of the gold during each of these 
years and how the prices of gold 
behaved with the enforcement of the 
Gold Control Order? 

The Minister of FinanCe (Shri T. T. 
Krlshnamachari): (a) The number of 
cases of gold smuggling detected and 

the quantity seized have been as 
follows:-

Year Numher OHant:t.v 
K.]ograms 

1024 

1730 

(.upto November) 



5407 Written Answers AGRAHAYANA 26,1886 (SAKA) Written Answers 5408 

The period following the imposition 
of gold control is too short to come to 
any significant conclusions regarding 
its effect on smuggling. 

(b) The maximum and minimum 
prices during these ye-ars have been 
.as follows:-

Year Lowest 

(Price in Rupees per 
10 grclm'> of 24 carat: 

lold) 

129'90: 86'00 

I1S'oo 9<;'00 

124' 7 i 102' 86 

There was a downward trend in 
prices following the imposit ion 
of gold control, but in the period 
March--.June, 1963 there was a fise 
in prices. Subsequently, there have 
been fluctuations but the level has 
been lower than what prevailed 
prior 10 enforcement of gold control. 

Water and Sewerage Needs 

1510. Shri R. Barua: Wi!] the Minis-
ter of Health ,be pleased to state: 

(a) the improvements contemplated 
to meet the back-log in meeting the 
water and sewerage needs of ever 
increasing urban areas; and 

(b) whether any effective and pur-
poseful co-ordination between the 
States and the Centre has been evolv-
ed to deal with the subject with 
speed? 

The Minister of Health (Dr. Sushila 
Nayar): (a) and (b). The questior. 
of accelerating the pace of progress of 
the water supply and sewerage 
s~hemes to catch up with the needs of 
the urban areas was considered ir. 
~etail by the Seminar on Financing 
ENl Management of Water and Sewer-

8.g:e Works convened by this Ministry 

in April Last in New Delhi. The semi-
nar has made as number of re('om-
mendations in regard to financing and 
management of water supply and 
sewerage works and has suggested the, 
formation orf statutory water and 
drainage boards in every Gtate as an 
effective means for increasini/ the 
efficiency of financing and operating 
the municipal water and sewerage 
srvices. The seminar has also consi-
dered several alternative methods 
available for the raising of the capi-
tal necessary to carry OUt the future 
programme and has made a number 
of recommendations in this behalf. 
The recommendations Hre under the 
consideration of the Government of 
India and State GO"c-nments to wham. 
copies of the rep~rt of the Seminar 
have been circulated. 

Sale of Plots in Delhi 

1511. Shri R. G. Dubey: Will the 
Minister of Health be pleased to 
state: 

(a) whether it is a fact that the 
Delhi Improvement Trust (now Delhi 
Development Authority) had invited 
tenders in April, 1961, for the sal .. of 
plots in Shakti Nagar, Delhi which 
were occupied by unauthorised Jhug-
giW'3las; 

(b) whether it is also a fact that 
allotments were made but possession 
of the plots has not yet been given to 
!'he allottes though they are prepar-
ed to pay the amount in full; and 

(c) if so. the reasons therefor? 

The Minister of Health (Dr. Sushila 
Nayar): (a), The Delhi Development 
Authority had invited tenders for the 
sale of seven plots in Shakti Nagar 
(Roshanara Extension Scheme) on 
perpectual lease-hOld basis for the 
construction of residential and shop-
cum-residential buildings. Subsequen-
tly, three plots out of these seven. 
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were withdrawn from the sale before 
the receipt of the tenders. As such 
only 4 plots were left and tenders 
were received for them on the 20th 
January, 1961. Of these, one plot 
was unauthorisedly occupied by some 
squatters. 

(b) and (c). Allotment was approv-
ed in the case of three plots. Later on 
the transaction of one plot was can-
celled by the Authority as the ten-
derers failed to pay the balance of 
the premium money, etc., within t.he 
period specified for payment thereof. 
The transaction of another plot was 
cancelled at the instance of the ten-
derer. Since the transaction of these 
two plots has been cancelled, the 
question of handing over their posses-
sion to the tenderers does not arise. 

As regards the third plot, the tend-
erers were asked on 9th May, 1961, 
to pay the balance of the premlUm 
money etc., but they declined to do 
so till the unauthorised occupants 
were evicted from the plot. They 
have, however, since expressed their 
willingness to deposit the balance of 
the premium money etc, and 
have also requested that an agree-
ment for lease in respect of the plot 
may be prepared· in the sale name of 
only one of the tenderers and not in 
their i ~:nt names. In this connection, 
they sent On 9th July, 1964 an agree-
ment which was made between them 
on 5th November, 1963 whereby one 
of the tenderers had agreed to relin-
quish his rights as co-tenderer :n 
favour of the other. It is now 
under consideration of the Authority 
whether or not the request of the 
tenderers for the preparation of the 
agreemen t for lease in the name of 
only one tenderer be acceded to. 

The question of handing over 
possession of the plot to the tender-
ers as also of directing them to pay 
the premium money etc. will be 
taken up as soon as a decision on 
their above request is arrived at by 
the Authority. 

The eviction proceedings under the 
Public Premises (Eviction of Un-
authorised Occupants) Act, 1958 for 
the eviction of the squatters from the 
plot have already been started. 

Savings Movement 

1512. Shrj D. C. Sharma: Will the 
Minister of Finance be pleased to 
state: 

(a) whether any new scheme to' 
popularise the savings movement is 
under consideration of the Savings 
Mobilization Board; and 

(b) if so, the details thereof? 

The Minister Of Finance (Shri T. T: 
Krishnamachari): (a) No, Sir. The 
Board has only recently been consti-
tuted. 

(b) Does not arise. 

Foreign Liquor in Delhi 

f Shri 8I)lanki: 
_1513. L Shri Y. N. Sillgha: 

Will the Minister of Finance be' 
pleased to state: 

. (a) the total revenue whiCh accru-
es as a resu It of sale of foreign liquor 
from the Union Territory of Delhi;. 
and 

(b) whether the sale price of 
foreign liquor is controlled and if so, 
the details thereof? 

The Minister of Finance (Shri T. T_ 
Krishnamachari): (a) 
1963-64- Rs. 90.39,245. 

(b) No, Sir. 

firlI~ m;;r, m<:rT 
1 5 1 4. I!olT "Rl'lm: ""'" ~: 'flIT 
~ -q~r If'l ~ 'liT ~T <rttfr 
f'P 

('P) 'flIT 'P:'f.TT faf~T 'PffiJf, 
f<::<'Ofr ii Q;'P filVflf;W ~m'fmffi: 
~Tf'l<f or.T.'t 'liT f<r'W If.': <W t ; 
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(~) llf'!: 1;'[, "t't >:f'lfiffi lli', 'fO'f 

~q'Tfq-if ~T<rT ; 
(if) '3"« q'7 f'l'ififr lR 'F':.f 'for 

f'fim: L 
( ~ ) "llr ~ "Sf liT'Jfif ~ f"'llr ~. 

~ 'l't{ mmif ~ <ft ~ ; o;rT--: 

(s:) l:Tfqt, 'iT ~ mom 
~~? 

~TNI l'{l{I (;$I 0 ~"'rffi ~) : 
( 'l' ) ;;fr i':t I 

(~) ll~ llmt .;rr,!<f'!: Tfl' ~ifTifr 
~ ~ ~li, f~T ~.~ 

'F': iI; ;fliT<: '1fT m ~ ~ I 

( if ) ~ wn fiffll'fi'f ~ gm ~ 
(~) 'JfT ~T I 

(1') ~ ~ ~ :oo;'[r 
HypertelllliOIl 

1515. Sbri Brajeshwar Prasad: Will 
the Minister of Health be pleased to 
state: 

(a) whether Government's atten-
tion has been drawn to the news item 
published in the weekly "The Cur-
rent" dated the 7th March, 1964, that 
hypertension is linked with the 
excessive use of salt; 

(b) whether the medic~l experts in 
India have analysed green vegetables 
which have an increased amount of 
salt; and 

(c) if so, which are these vegetables 
and the result of their analysis? 

The Minister of Health (Dr. Sushila 
Nayar): (a) TN. 

(b) and (c). The information is 
being collected and will be laid on 
the Table of the Sabha in due course. 

Chit Fund Compani~ iD Delhi 

1516. Shri E. Madhusudan Rao: Will 
the Minister of Finance be pleased to 
state: 

(a) the names of the chit fund 

companies whiCh have so far been 
registered und@r Madras ChI( Fund 
Act; 

(b) the names of those companies 
which have not been registered so far 
and are likely to be registered; 

(C) whether any company has not 
submitted its accounts to the Delhi 
Administration; and 

(d) if so, the details thereof? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) 168 bye-laws 
filed by the companies mentioned be-
low have been registered upto .the 9th 
December, 1964. 

1. Smarts' (P) Ltd., New Delhi. 
2. Prominent (P) Ltd., New Delhi. 
3. Deluxe Finance and Chit Fund 

(P) Ltd., New Delhi. 
4. Maharban Finance and Chit Fund 

(P) Ltd., New Delhi. 
5. Everlast Private Ltd., Delhi. 
6. Eversound Chit Fund (P) Ltd., 

DelhI. 
7. Youngman Benefit Chit Fund (P) 

Ltd., New Delhi. 
8. Emergency Finance and Chit 

Fund (P) Ltd., New Delhi. 
9. Gandhi Nagar Chit Fund (P) 

Ltd., Kailash Nagar, Delhi-
Shahdara. 

10. Systems Finance and Chit Fund 
Pvt. Ltd., Delhi. 

11. Em En Finance Co. (Chit Fund 
Pvt., Ltd.), New Delhi. 

12. Lyco Chit Fund (P) Ltd., New 
Delhi. 

13. Balussery Benefit Chit Fund <P) 
Ltd., New Delhi. 

14. Efficient Chit Fund (P) Ltd., 
New Delhi. 

15. Capital Chit Fund (P) Ltd., New 
Delhi. 

16. Prince Chit Fund (P) Ltd., New 
Delhi. 

17. Pearl Chit Fund (P) Ltd., New 
Delhi. 
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IS, Graduate Traders Financiers and 
Chit Fund (P) Ltd., New Delhi. 

19. P.S.E. Finance Chit Fund (P) 
Ltd., Delhi. 

20. Sarita Benefit Chit Fund and 
Finance (P) Ltd., Del!!i. 

.2l. Upkari Private Limited, New 
Delhi. 

22. Gujranawala Trading Finance & 
Chit Fund (P) Ltd., Delhi. 

23. Manchar Chit Fund and Finan-
ciers (P) Ltd., Delhi. 

'24. Navrattan Chit Fund and 
Finance Co. (P) Ltd., New Delhi. 

.25. Kapur Chit Fund and Finance 
(P) Ltd., Delhi. . 

:26. Sylvan star Investment Co. (P) 
Ltd., Delhi. 

27. Rocket Chit Fund (p) Ltd., Delhi. 
:26. International Benefit Chit Fund 

(P) Ltd., Delhi. 
:29. Janta Fair Dealers (Delhi) (P) 

Ltd., New Delhi. 
'.30. Excellsior Financiers and Tra-

ders Chit Fund (P) Ltd., Delhi. 
31. Vishal Chit Fund (P) Ltd., New 

Delhi. 
"32. Wealthways Chit Fund and 

Financiers Co. (P) Ltd., Delhi. 

:;l3. Globe Benefit Chit Fund (P) 
Ltd., New Delhi. 

.34. Nav Hind Chit Fund (P) Ltd., 
New Delhi. 

35. Amarioti Financiers Co. (P) Ltd., 
Delhi. 

.36, Meera Finance and Chit Fund 
(P) Ltd., Delhi. 

.27. Global Chit Fund (P) Ltd., New 
Delhi. 

:3s. Indra Finance and Chit Fund 
(P) Ltd., New Delhi. 

39. Sartai Chit Fund (p) Ltd., 
New Delhi. 

40. Onkar Chit Fund and Financiers 
(P) Ltd., Delhi. 

-4l. Gogi Chit Fund (P) Ltd., New 
Delhi. 

42. Swastika Benefit Chit Fund (P) 
Ltd., Delhi. 

43. Sher-e-Punjab Chit Fund (P) 
Ltd., New Delhi. 

44. Hitaishi Benefit Chit Fund (P) 
Ltd., New Delhi. 

45. Evershine Chit Fund and 
Finance Co. (P) Ltd.. New 
Delhi. 

46. Aggarwal Instalment and Chit 
Fund Co. (P) Ltd., Delhi. 

47. Qaroon Chit FUnd (p) Ltd., 
New Delhi. 

48. Milliontex Finance Co. (P) Ltd., 
Delhi. 

49. Ajax Finance and Chit Fund 
(P) Ltd., New Delhi. 

50. Bedi Chit Fund (P) Ltd., New 
Delhi. 

(b) Applications for the registra-
tion of bye-laws submitted by the 
companies mentioned below are 
under consideration. ilt is not possi-
ble at this stage to indicate the 
number of bye-laws which may be 
registered or the names of the com-
panies concerned. 

1. Motor Traders Benefit Chit Fund 
and Financiers (P) Ltd., Delhi. 

2. Sunlight Chit Fund (P) Ltd., 
New Delhi. 

3. Friends Chit Fund Benefit (P) 
Ltd., Delhi. 

4. Roxy Chit Funds and Finance 
(P) Ltd., New Delhi. 

5. Collective Investment and Fin-
ance (P) Ltd., Delhi. 

6. Robot Finance Chit Fund (P) 
Ltd., Delhi. 

7. Bank Employees Benefit Chit 
Fund and Finance (P) Ltd., 
Delhi. 

8. Chakravarti Finance and Chit 
Fund Co. (P) Ltd., Delhi. 

9. Amrita Chit Fund (P) Ltd., New 
Delhi. 

10. Jeewanvikas Chit Fund and Firm 
(P) Ltd., New Delhi. 
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11. Bagga Chit Fund (P) Ltd., New 
Delhi. 

12. Suman Finance and Chit Fund 
Co. (Pl Ltd., New Delhi. 

(e) It is presumed that the refer-
",nee is to the annual balance sheet 
required to be submitted to the Regis-
trar of Chits under Section 16 of the 
Madras Chit Funds Act, 1961 as ex-
tended to Delhi. As the balance 
sheets are not yet due, there has been 
no default on the part of any com-
pany. 

(d) DOes not arise. 

Yoga Institutions 

1517. Shri Hem Raj: Will the Minis-
ter of Health be pleased to state: 

(a 1 whether it is a fact that the 
Yoga Research Advisory Committe" 
suggested giving of grants to three 
Yoga Institutions. two in Bombay and 
one in Delhi during 1963-64; 

(b) if so, whether it is also a fact 
that the Bombay Yoga Institutes were 
given the grants whereas the Yoga 
Prasara Samiti, New Delhi was not 
given any grant in 1963-64; and 

(c) if so, the reasons for this dis-
crimination? 

The Minister of Health (Dr. Sushlla 
Nayar): (a) The Yoga Research Ad-
visory Committee has recommended 
the evaluation of Y02atherapy in 
'selected diseases of psychosmatic 
.origin at the following institutions: 

(l) I.C.Y. Health Centre, Kaiva-
lyadhama, Bombay. 

(2) Yoga Institute, Santa Cruz, 
Bombay. 

(3) Yoga Prasara Samiti, Mandir 
Lane, New Delhi. 

(b) The Yoga Research Advisorv 
Committee has suggested that 
the possibilities of utilising the facili-

ties available in the medical colleges 
at Bombay and those available under 
the Central Government Health 
Scheme in Delhi may be explored for 
undertaking sCientific evaluation. The 
Committee also decided that an assess-
ment M the reauirements of the three 
institutions should be made. The 
actual requirements of these institu-
tions for conducting the research is 
under examination. As such, !l0 
grant has so far been released as re-
commended by the Yoga Advisory 
Committee. 

A grant of Rs. 37,000 has been given 
to the Kaivalyadhama S.M.Y.M. 
Samiti, Lonavla far undertaking re-
search on nasography and effect ot 
Yogic treatment on bronchitis and 
bronchial asthma and Rs. 13,500 to the 
Yoga Institute, &anta Cruz, Bombay 
for purchasing some equipments for 
the clinical and pathological labora-
tory. These grants are not based on 
the recommendations of the Yoga Re-
search Advisory Committee. 

(C) Does not arise. 

Enquiry into a Dishonoured Cheque 

1518. Shri Hari Vishnu Kamath: 
Will the Minister of Finance be pleas-
ed to refer to the reply given to Un-
starred Question No. 275 On the 10th 
September, 1964 regarding the enauiry 
by the Income-tax Authorities into 
the matter of dishonoured cheque for 
over rupees one lakh given by a per-
son in Calcutta and state: 

(a) whether the penalty proceed-
ings for concealment Of income nave 
been concluded; and 

(b) if so, the result thereof? 

The Minister of Finance (Shri 'r. T. 
Krishnamachari): (a) No, Sir. 

(b) Does not arise. 
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPOR-

TANCE 
(i) REPORTED UNEARTHING OF A 

PAKISTANI spy RING IN DELHI. 

Shri S. M. Banerjee (Kanpur): 
call the attention of the Minister of 
Home Affairs to the reported un-
earthing of a Pakistani spy ring in 
Delhi and arrest of seven persons with 
secret military documents. 

The Minister of Bome Affairs (Shrl 
Nanda): Sir, I can understand the 
anxiety of Members over what has 
been reported . . . 

Shri Bari Vishnu Kamath (Hoshan-
gabad): Why only Members? The 
whole country. 

Shri Nanda: Yes, the whole coun-
try. I can understand the anxiety of 
Members and the whole country over 
what has been reported in the papers 
as the operation of a spy ring in the 
country. All that I can say at the 
present stage of investigation is that 
seven persons have been arrested un-
der section 3 of the Ofticial Secrets 
Act as there were reasonable grounds 
to believe that they had passed on in-
formation bearing on secret matters to 
an officer of a diplomatic mission in 
Delhi. 

Shri Nath Pai (Rajapur): Which 
one? 

Shri Nanda: All the available clues 
and material are being closely exa-
mined with a view to ascertaining the 
ful! ramifications of this case. It is 
necessary in the public interest . 

Shri Surendranath Dwivedy (Ken-
drapara): Public interest has now 
become private interest. 

Shri Nanda: It is necessary in the 
public interest, including proper in-
vestigation of the case, that no further 
information !ihou1d be made public 
at this stage. I would, therefore, 
appeal to the hon. Members not to 
press me to disclose more details. 

Public Importance 

This is a serious and delicate case 
and I do not wish to underestimate its 
implications. At the same time, I 
would like the House to take the fact 
of its detection as evidence of the 
continuous and painstaking vigilance 
being exercised over matters relating 
to national security. 

Shri D. C. Sharma (Gurdaspur): 
There is no vigilance. 

Shri Nanda: I can give an assurance 
that this vigilance will contin.e to be 
exercised. 

Apart from vigorous 
in progress, appropria Ie 
action has been taken. 

investigation. 
diplomatic 

Shri S. M. Banerjee: I do not want 
to say something about this which will 
prejudice the inquiry. But I would 
only request the hon. Minister to 
kindly tell us whether he has seen 
the press release issued by the :r.nfor-
mation Section of the High Commis-
siOn for Pakistan in India on 15th 
December 1964, under the headmg: 
RUMOURS OF ANTI-INDIAN PRO-
PAGANDA DENIED which says: 

"Some newspaper reports regard-
ing the arrest of seven persons f0r 
alleged violation of Section 3 of the 
Official Secrets Act have named the 
Pakistan High Commission a£ in-
volved with the persons in question. 
The High Commission emphatically 
repudiates the suggestion contamed 
in these reports, and affirms that no 
officer of the Pakistan High Com-
mission or anyone connected with 
it has indulged or is indulgin~ in 
such activities. The implication of 
the Pakistan High Commission in 
these arrests is not only fanciful but 
mischievous." 
Again, he has ~riticized us b~r say-

ing:-
"The High Commission of Pakis-

tan has noted with regret that 
though the Hon'hle Minister of 
State for External Affairs' answer 
yesterday' . . . ." 
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that is, on the 14th etc. This ra-
minds me of a saying in Hindi, name-
ly, chor ki dad hi men tinka. 

Mr. Speaker: No such comments are 
needed. 

Shri Kapur Singh (Ludhiana): 
They are denying anything being said 
against Pakistan. Why should we 
-complicate matters unnecessarily? 

'S!tri S. M. Banerjee: I want to know 
-whether ..... . 

Mr. Speaker: This is just being in-
vestiga ted. 

Shri S. M. Banerjee: I am not say-
ing about the investigation at all. 

Mr. Speaker: Why should he make 
'such comments? 

S'hri S. M. Banerjee: I want to know 
whether his attention has been drawn 
to this press release of Pakistan and, 
if so, what is the reaction of Govern-
ment to that? 

Shri Nanda: I see comments of this 
kind which appear in the press every 
day. 

Shri S. M. Banerjee: Not appearing 
in the press; it has been circulated. 

Shri Nanda: Yes; I have seen it. 

Shri S. M. Banerjee: What is your 
reaction to that? 

Shri Nanda: I have answered that. 

Shri S. M. Banerjee: This is mis-
chievous. 

Shri D. C. Sharma: May I know if, 
in view of the fact that there is a 
spy ring in this country and its rami-
fications are being investigated and 
the Home Minister is not prepared to 
reveal anything in the public interest, 
what extraordinary prec?utions have 
been taken in the form of police per-
sonnel or in the form of something 
else in order that this enQuiry is con-
ducted in the best possible manner 
'and the spy ring is unearthed in the 
shortest possible time? 

Shri Nanda: They will cease to be 
precautions if I disclose the!11 here; 
but the best possible efforts are being 
made in this matter. 

o..TT Sf~h: ~TTf~T ; (f.r;;r;:fn:); 
~ if; ~~ 'fi1 5T'R: rn if; ~ 
it ~ ID(f m~ f'17'f'fn' f'filT lflf 
~ I 'n;~ 1ft 'lfmf ~, if; ~ u,J<IT om 
Sf 'R: ~ ~ 01ff'fa' ~ 'fir .. I if;;rr-r.rr 
~<!T~ f'l>~:j';fif;trN'~~ ~ 
~'6 flfOfa'T ,,!<;fCfT ~ ? 

IIfS!m ~~ : ~ 1fT ~'1ih'i!I".J'1 
~ 'ffiT ~ J 

IItT Of qr ; ~ ~ m ~ ~ 
Shri Harl Vishnu Kamath: Has 

Government received reports from 
civil Intelligence and other more relia-
ble sources to the effect that Pakistani 
spies-these who have been appre-
hended; maybe, others also--are 
acting in collusion Or collaboration or 
in close liaison with the Chinese Em-
bassy here and with Missions of some 
other countries whose governments 
are more friendly to China t.han to 
India, and does the Minister propose 
to clarify what he said in hi" state-
ment that the Official Secrets Act has 
been invoked against these spies? 
Why should they, the P-akistani spies 
not' be arraigned for treason to this 
country? 

Shri Nanda: It is a very long state-
ment about farflung ramifications. I 
cannot say anything about it. 

Shri Hari Vishnu Kamath: The first 
part of the question was whether he 
has received reports from Intelligence 
that Pakistani spies are acting in dose 
liaison or collaboration wit,,, the Chi-
nese Embassy here and with Missions 
of other countries whose governments 
are more friendly to China than to 
India. 

Mr. Speaker: Would that also not 
be discovered after the enquiry is 
completed? 

Shri Hari Vishnu Kamath: Enquiry 
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[Shri Hari Vishnu Kamath] 
is against the spies now arrested; but 
the Government is supposed to be a 
wide-awake government. They re-
ceive reports from time to time. 

Mr. Speaker: He feels that that 
might prejudice the enquiry at this 
moment if he discloses some other 
facts. 

Shri Bari Vishnu Kamath: I have 
not mentioned any country. I have 
said "some countries which are more 
friendly to China than to India". 

Mr. Speaker: At this time probably 
he does not wish to give more details. 
He has appealed to the hon Members 

Shri Bari Vishnn Kamath: Does he 
propose to prosecute them for treason 
and not merely under the Official 
Secrets Act? 

Mr. Speaker: 
Let the result 
known. 

That is hypotbetical. 
of the inquiry be 

Shri Nath Pai: Sir, earlier when 
another spy, an official of the Air 
Force Was caught, the Parliament had 
demanded that the most deterrent 
punishment silould be awarded to 
these traitors. A lenient view was 
taken by the late Prime Minister and 
now we are paying the penalty and 
their crop is growiJla in the country. 
If We get sufficient evidence, will the 
most deterrent punishment be award-
ed to these traitors? 

Shri Nuda: Does that need any 
assurance? I think rio leniency, no 
mercy, can be shown of any kind to 
them. The worst that can be done 
to these persons will be done. 

Shri Hari Vishnu Kamath: Death 
penalty; hang them. 

SOO Bem Barua (Gauhati): In. 
view t)f the fact that anti-India acti-
vities by Pakistan inside this country 
have mounted up, namely, (a) Pakis-
tani agents indulging in sabotage, 
in the State of Jammu and Kashmir, 
(b) the existing Pakistan High Com-

missioner's office in Shillong engag-
ing in sabotage there and a·t the same 
time encouraging the Naga ,hostiles in 
tbeir demand for independence . . • 
and (c) ... 

Shri D. C. Sharma: On a point of 
order, Sir. 

Shri Bem Barua: ... and (c) the 
Pakistani High Commissioner in tile 
capital organising a deep-seated spy 
ring in the country in collusion with 
Indians, in view of all that, may I 
know why is it Government instead 
of succumbing to this organised will 
of the Pakistanis in this country have 
not so far prosecuted any of Ulese 
Indians involved in this nefarious acti-
vity for treason and hanged them, if 
necessary? 

Shri Bart Vishnu Kamath: Let 
them be hanged. 

Shri D. C. SItarma: On a point of 
order, Sir. The hon. Minister made-
an appeal that we should not put such 
embrassing questions. I accepted the 
plea but I want to ask one ques-
tion ... (IInterruption). I cannot ad-
dress the han. Members. I can 
address the han. Members ooly 
through vou, Sir. We are here dis-
cussing the unearthing of a Spy ring 
in Delhi and the gentleman has 
brought in Jammu and Kashmir. has 
brought in Nagaland and has brought 
in previous cases. Is that fair to the 
hon. Member or to the han. Minister 
or to the han. Government? 

Shri Bem Barua: May submit,. 
Sir, ..... . 

Mr. Speaker: No. Sir. 

Shri Bem Barua: There was an al-
legation made .... 

Mr. Speaker: No. Sir. So far'as the 
appeal is concerned. it is left to the 
gOod sense of the han. Members. I 
cannot enforce it. (lnteTTuption) 
When I speak. then too I am inter-
rupted. I am very sorry in that res-
pect. It is for the Members whether 
they heed that appeal or not. I can-
not enforce that. I have no powers 
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to do that. So far as the othe:' ques-
tion is concerned, I agree with Mr. 
Sharma that those other things were 
not relevant here just in the question 
that was ~ut. Shri Sidhanti. 

Shri Hem Barua: May I clarify my 
position? 

Mr. Speaker: I have called Mr. 
Sidhanti. He will kindly resume his 
seat. 

"iT ~ f~ fu~<\'f) : (~'i!7): 
'Fn mm l'fT'f.TT '1ft ~ <mf '!iT 'fflT ~ 
ff. 'TTf'f>ffiRT ~m i!; ~~ If'!iT' "m:~ 
~ '!iT ~ mm ,,,if <rffi !t!; f~~ 
-nm..r.r if; 'fT"'T g-m ~ I <rf~ ~zrr f~ 
~ .,-,it at 'Fn if~ ~T 'f.OTrcrr ;r ~ if;T 
<{S' ~ if; fw. '!1T ~ 7 

~ ~ : <fil ~ ':I't ll:T fJ<rr 
m<: ~ '1ft ~ fJ<rr I 
Shri Kapur Singh: Since my party 

stands for Indo-Pakistan :unity, I 
yield to the appeal made by the Home 
Minister and I do not put any ques-
tion. 

Mr. Speaker: Shri Onkarlal Berwa. 

Shri D. C. Sharma: On a point of 
order, Sir. 
Mr.~ker: Order, order. On every 

question a point of order? 
Shri D. C. Sharma: My point of 

order is this .... 
Mr. Speaker: There is no point of 

order. 

Shri D. C. Sharma: You nave ruled • 
that no policy statement be made in 
this House in the Question Hour. How, 
that gentleman is giving vent to the 
policy of his Party. We also want 
Indo-Pakistan amity .... 

Mr. Speaker: There is no point of 
order. He will kindly resume his 
seat. 

I will appeal to the Members that 
they should not do so. Whenever an 
han. Member rises in his seat, that 

give< me an impression that he wants 
to put some question and when I call 
him, he has only to say that he does 
not want to put any question. 

Shri Kapur Singh: May I explain ... 

Mr. Speaker: That is not necessary .. 

o..tT ailtm: om; ~nn ('fi1?:T): l'f 
JlTOffi 'ITr.m ~ fif; ofr GTfif>FrTforii 'fT 
'IT'f ~111if '!iT flTug ~ i)'1lT ~ "I'll: 
'R it ~~T ~:~ if;< 'f,1 qr, W 'flIT 

~ it fu;;:rT if; ~ 'fT 'liT '!ftt f:N 
<iff 

a~ ~~ : ~., <mf if;T 'fi1f 'It 
~~iT'if~ I 

o..tT IlifIfi"R: <'m'f inn : q,.: ~ it 
I?;<ft b~ if;< "{(T "l'f 'flIT II <i '1ft 'fi1f 

~ ~? 

Shri Hem Barua: On a point of per-
sonal explanation .... 

Mr. Speaker: Nothing has been said 
against the hon. Member. 

Shrimati Yashoda Reddy (Kurnool): 
I do not want to PUt any embrassing. 
question . . . 

Mr. Speaker: Why this preface? It 
would be judged from the question 
that she puts whether it is em barras-
sing or not. 

Shrimati Yashoda Reddy: I would 
like to have an assurance from the 
han. Home Minister. The Members 
of Parliament and the people of India 
feel that the Ministry of Home Affairs 
have not been very active with re-
gard to their Intelli2ence '>n this· 
matter. I hope that at least in the 
future the Ministry will come up to· 
our expectations and will not let these 
things happen again. 

Mr. Speaker: The hon. Member has 
not asked any question. Now. next 
item. 

o..tT ~~~ (~) : o;r,<ru 
P,f,~, i'\"u lIT 'lTlT '.f[ I 
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;q\1fll'f ~m : ~T ;iT ~ aT ;;iT 
wfr.r 'lIT >rt ~ W'RT 'iflfi'iif ~T I 

"rr+rRf 'Ofwft ~err: 'Illfi9" ~ "f'ilT:" 

lilT ~~ : wn:: m'T ~ <n: 
"il:T ll6 ~ <WJ. rn ~ aT i't ~ ~~, 
~'Ofh:~~~~'fi'r~if; 
fw. <:flln: ~T ~ I 

'(ii) STRIKE BY DELHI MILK SCHEME 
EMPLoYEES---Contd. 

Mr. Speaker: We shall now take up 
the calling-attention notice relating to 
the Delhi Milk Scheme. The hon. 
Minister of Food and Agriculture may 
make his statement now. 

The Minister of Food aDd Agricul-
ture (Shri C. Subramaniam): I am 
sorry I was not present in the House 
yesterday when this matter was 
raised. 

I would like to give a few facts to 
- the House so that it may appreciate 

the situation better with regard to 
the Delhi Milk Scheme. 

In June, after I took over this port-
folio, I made a scrutinv of the state 
of affairs in the Delhi Milk Scheme, 
and I thought that it should be pro-
perly investigated by an expert 
committee. An expert committee 
under the chairmanship of Shri Kurien 
·of Anand was appointed to 1:0 into the 
affairs of the Delhi Milk Scheme and 
'make recommendations for the better-
ment of the Delhi Milk Scheme. The 
committee did make many recom-
mendations, the two main recom-
mendations being as follows. The 
first was that the Delhi Milk Scheme 
instead of being run as a part o! the 
Department of Agriculture should be 
·converted into a commercial organisa-
tion by being registered as a company, 
'under the company law, to be owned 
completely by Government, and the 
other was with reference to the ':on-
tract system for the supply of milk 
to the Delhi Milk Scheme, ·.vhich has 
been causing difficulties with regard 
to the supply of milk to the Delhi 
Milk Scheme. 

It is in pursuance of the first recom-
mendation that we have been explor-
ing the possib'ility of the Delhi Milk 

Scheme being converted into :l pub-
lic limited company, 

In AugUst, when I visited the Delhi 
Milk Scheme, I gave expression to 
this point of view that there was a 
proposal to convert the Delhi Milk 
Scheme into a public limited company, 
When apprehensions were expressed 
by the workers there that by this con-
version, their terms and service con-
ditions might get affected. Then I 
gave an assuranco;. to the workers 
there in a public meeting that as far 
as the present employees were con-
cerned, Government would do every-
thing to see that their service condi-
tions were not adversely affected by 
this conversion, and I thought that t<he 
workers also were satisfied with this 
assurance. In addition to this, at that 
time, because We had also to make 
some changes in the management 
since we thought that the manage-
ment was not efficient enough to 
conduct the affairs of the Del<hi Milk 
Scheme, we got on loan the ser-
viCes of a very able officer frolll 
Gujarat, Who has now been put in 
charge of the Delhi Milk Sooeme. 

Last month, there was a demonstra-
tion in front of my house by some 
workers of the Delhi Milk Scheme 
protesting against this conversion. I 
sent for some of the representatives of 
the workers who had assembled there 
and reiterated to them the assurance 
which I had already given. 

Again. this month the workers wapt-
ed to see me in this connection. On 
the 15th, I gave an appointment to 
those representatives of the employees 
there. Again I assured them that in 
case t<he conversion was going through, 
the service condition.. rights and pri-
vileges of the existing employees 
would not, in any way. be adversely 
affected. and they nC€d not have 
any apprehension about it. They 
again expressed their view that this 
('oflv"rsion should not go through, that 
they shu'~hl continue to work as part 
of tile Department of Agriculture, to 
which I said that We had to consider 
this from the aspect of the intere,ts 
of the community for whose benelit 
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the DMS was intended, and as far as 
the workers were concemed, they 
~ould be interested only in their 
rights and privileges being properly 
safeguarded. 

Then they presented a memoran-
dum to me. I refused to accept it for 
two reasons: first, because of the in-
decorous latnguage which had been em-
ployed in it, and second, there were 
demands On the basis that this con-
version should not go throug.h. There-
fore, 1 refused to accept it and ad-
vised them to give a memorandum 
indicating what were the rights and 
privileges which they wanted to be 
lIafeguarded in case of conversion. I 
asked the Chairman also, if such a 
rnemorandum was presented, to exa·· 
mine it and put it before me for per-
usal. 

I thought that the representatives 
wards. I found that they had still not 
given. As a matter of fact, at that 
time a suggestion was made that this 
assurance should be given in writing. 
I said '1 gave the assurance not only 
here; I have pUblicly given this assu-
rance'. I told them that a written 
assurance is not going to have greater 
Ganctity than the assurance I had al-
ready given to them. I thought they 
were satisfied about it. 

Then I retired to my room. After-
wards, I found that they had still not 
left, that there was some altercation 
going on in the corridor of my house. 
I came out and told them that now 
that they had made a representaticn, 
they should get,out of the house with-
out making a furt.her scene. 

Then at about midnight-a little 
after midnight-I received a phon" 
call and I was informed t,~at there 
was '3. strike in the Delhi Milk Scheme. 
I immediately contacted, Shri K, N. 
Pande, an hon. Member of this House, 
who happens to be President of the 
[NTUC union, Delhi branch. I asked 
him to proceed to DMS, and if possi-
ble, find out what was their grievance, 
and have the matter settled so that 
the people may not be put to dif!lculty 
with regard to the supply of milk. 
'I'he hon. Member was good enough to 
1916(Ai) L.S.-4. 
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proceed immediately to the DMS. 
From there, he phoned me up and 
said that they wanted, a written assu-
rance with regard to the assurance I 
had already given that their service 
terms would not in any way be 
affected. Then I instructed the Chair-
man to give that written assurance 
and persuade the employees to go 
back to work and see that the sup-
ply of milk was maintained the next 
moming. I am glad that with a writ-
ten assurance, the employees went 
back to work. 

But the point for the consideration 
of the House is whether, particularly 
in a matter of an essential supply, for 
the daily needs of the people, the 
employees of an organisation like 
this, whether there is provocation or 
not, whatever might be the provoca-
tion, even if there should be provo-
cation should /(0 on a strike and 
caUSe inconvenienee to millions of in-
habitants, the citizens of Delhi. I 
think this House should make it clear 
that whatever might be the grie-
vances, there are other methods to get 
redress of those grievances and they 
should not resort to a strike, causing 
inconvenience to the citizens of Delhi, 
particularly children who have to de-
pend on the DMS for supply of milk 
the next moming. Therefore, it is not 
only the ordinary citizen, but even 
children, who are affected. 

I find this is the fourth time that 
they went on strike and something 
had to be done immediately for the 
purpose of averting a strike and get-
ting them back to work. 

This is the main picture I would 
like to place before the House. Even 
with regard to conversion, this House 
will have to take a view in this mat-
ter, whether in these matters, the 
interests of the community as a whole 
should predominate or we should 
care more for the interests of a few 
employees who have got employment 
in the institution. This will have to 
be kept in mind No doubt, we shall 
try, as far as possible, to see that 
their interests are not affected. But 
I feel-and I hope the House will 
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agree with me-that in taking 
decisions the interests of the 
community should be kept in the fore-
front. 

Some hon. Members: Yes, yes. 

Shri Han Vishnu Kamath: On a 
point of clarification .... 

SIhri. Nath Pal: From this plethera 
of words, can we get regular supply 
at milk! 

Shri S. 111. Banerjee: From the state-
ment, it appears that a written as-
.urance was given to the employees 
of the organisation and they resumed 
work. I would like to know whether 

,41 final decision has since been taken 
to convert this into a limited com-
pany, and if so, whether Government 
are considering having one of their 
!l'ePresentatives as one of the mem-
bers of the board so that the fear 
about their service conditions being 
jeopard.ised as a result of the change-
oyer may be allayed. 

Shri C. SubramaDlam: It is still 
.ooer examination. 

.n~~ (~):~ 
~~~p~;ft;;r;m~ 

.. Taoff it ~ 9 6 ~ if; ;rR flnm ~ 
1I'tt ~ ~ rn ~ p ll1>i if 
~~~f.1;1:rr~~m<m 
~~~~Ttf.t;q;r~~ 
f~ flt<:<I; ~ ~ f~ m 
m~w~m<m~<rrf~~ 
q;r <:I'T'iT ~ flfOf Wlmr ~ m '!it 
~ 'l<: Of@' ~ ~ ? 

8hri C. SubramaDiam: It will be 
aur endeavour to see that the quality 
ct the milk improves as much as possi-
hie, but for that the co-operation 
elf the employees is also required. It 
is not as if merely by a directive from 
Government that the quality can be 
improved.. Everybody will have to 

eo-operate towards that, ana: it shall 

be our endeavour to see that good 
quality milk is supplied. 

Shri Nambiar (Tiruchirapalli): In 
view of the fact that on several pre-
vious oCcasions when departmental 
agencies had been converted into 
limited concerns-just like the J an-
path Hotel conversion-man, workere 
had to suffer, giving up their penna-
nent service or continuity uf service. 
will it be ensured that that WIll not 
be repeated in this case? Can an as-
surance to that effect be given? 

Shri C. Subramaniam: I thought 
had given that assurance to the wor-
kers; not only an oral assurance, out 
at the threat of a strike, I had giv~n 
a written assurance also, to save the 
public. 

Shri Umanath (Pudukkottai): In 
today's papers it has appeared that 
the unIon officials said that they 
have been assured that their present 
privileges will be protected. Imme-
diately there is a contradiction from 
the DM8 officials sayinlr that they 
have been assured only that 'their 
present privileges will not be adverse-
ly affected'. I think the hon. M mister 
also repeated very carefully the ex-
pression 'will not be adversely affect-
ed'. I want to know the difference 
between 'protection of the present 
privileges' and 'present privileges not 
adversely aftected'. Why this distinc-
tion? 

Shri C. Sabramaniam: If there is 
no distinction, the hon.' Member need 
not press the point. 

Shri Umanath: Why are yo:.! so 
careful about those words? 

Mr. Speaker: He says there is no 
distinction. 

Shrl C. Sabramaniam: I am using 
the words which had been used in 
the written assurance. It is that 'the 
rights and privileges of the employee. 
of the Delhi Milk Scheme will not be 
adversely affected'. Therefore, 1 
thought it would be better to adhere 
to the words which had been used i. 
the assurance given. 
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Shri K. N. pande: 
say something? 

(Hata): May I 

Mr. Speaker: Papers to be laid on 
1Ihe Table. 

PAPERS LAID ON THE TABLE 

PAPERS UNDER TARIFF COMMISSION ACT 

The Deputy Minister in the Ministry 
.. Commerce (Shri S. V. Rama-
swamy): On behalf of Shri Manubhai 
lIhah, I beg to lay on the Table a 
eoPy each Of the following papers 
lIIlder sub-section (2) of section IS 
.r the Tariff Commission Act, 1951:-

(I) (i) Report (1964) of the Tariff 
Commission on the continu-
ance of protection to the 
Titanium Dioxide Industry. 

(ii) Government Resolution No. 
4(1)-Tar/64, dated the 14th 
December. 1964. 

(iii) Statement explaining the 
reasons why a copy each of 
the documents at (i) and (li) 
above could not be laid on 
the Table within the period 
prescribed in the said sub-
section. 

[Placed in Library. See No. LT_ 
8840/54]. 

(2) (i) Report (1964) of the Tariff 
Commission on the continu-
ance of protec1!ion to the 
Calcium Carbide Industry. 

(ij) Government Resolution No. 
120) -Tar/64, dated the 14th 
December, 1964. 

(iii) Statement explaining the 
reasons why a copy each of 
the documents at (i) and (ii) 
above could not be laid on the 
Table within the period pres-
cribed in the said sub· section. 

[Placed in Ubrary. See No. LT-
1141/64J. 

(3) (i) Report (1964) of the TarilI' 
Commission on the continu-
ance of protection to the Soda 
Ash Industry. 

(ii) Government Resolution No. 
10(3)_Tar/54, dated the 14th 
December, 1964. 

(iii) Statement explaining the 
reasons why a COpy each ot 
the documents at (i) and (ii) 
above could not be laid on the 
Table within the period pres-
cribed in the said sub-section. 

[Placed in Ubrary. See No. LT-
3642/64]. 

(4) (i) Report (1964) Of the TariJf 
Commission on the continue-
ance of protection to the 
Caustic Soda Industry. 

(ii) Government Resolution No. 
10 (2) -Tar/64, dated the 14th 
December, 1964. 

(iii) Statement explaining the 
reasons why a copy each ot 
the documents at (i) and (il) 
above could not be laid on the 
Table within the period pres-
cribed in the said sub-section. 

[Placed in Library. See No. LT-
3643/64]. 

(5) (i) Report (1964) of the Tariff 
Commission on the continu-
ance of protection to the Alu-
minium Industry. 

(ii) Government Resolution No. 
1 (1)-Tar/64, dated the 9th 
December, 1964. 

[Placed in Ubrary. See No. LT-
SSWJ. 

(6) (i) Report (1964) of the Tariff 
Commission on the continu-
ance of protection to the Dye-
stuff Industry. 

(ii) GovemmentReso1ution No. 
14 (1) -Tar /64, dated the 14th 
December, 1964. 
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(iii) Government Notification No. 

14(1)-Tar/64, dated the 14th 
December, 1964, imposing 
custom duties on coupling 
dyes of Naphtol groups. 

(iv) Government Notification No. 
l4(1)-Tar/64, dated the 14th 
December, 1964, imposing 
custom duties on certain 
articles. 

[Placed in Lihrary. See No. LT-
3645/64). 

NOTIFICATIONS UNDER CUSTOMS ACT 
AND CENTRAL EXCISE AND SALT ACT 

The Deputy Minister in the Ministry 
of Finance (Shri Rameshwar Saha): 

._ I beg to lay on the Table: 

( 1) a COPy each of the following 
Notifications under section 159 
of the Customs Act, 1962 and sec-
tion 38 Of the Central Excises and 
Salt Act, 1944, making certain 
further amendments to the Cus-
toms and Central Excise Duties 
Export Drawback (General) 
Rules, 1960:-

(i) G.S.R. 1704 dated the 5th 
December, 1964. 

(ii) G.S.R. 1705 dated the 5th 
December, 1964. 

(iii) G.S.R 1706 dated the 5th 
December, 1964. 

[Placed in Library. See No. LT-
S646/641. 

(2) a copy each of the following 
Notification, under section 159 of 
the Customs Act, 1962:-

.... (i) G.S.R. 1707 dated the 5t11 
December, 1964. 

Hi) The Manufacture in Customs 
Bonds (General) Amendment 
Rules, 1964, published in Noti-
fication No. G.S.R. 1708 dated 
the 5th December, 1964. 

(iii) G.S.R. 1709 dated the 5th 
December, 19M. 

(iv) G.S.R. 1710 dated the stIl 
December, 1964. 

(v) G.s.R. 1711 dated the 5tJl 
December, 1964. 

(vi) G.S.R. 1736 dated the 1st 
December, 1964. 

(vii) G.S.R. 1737 dated the 1. 
December, 1964. 

[Placed in Library. See No. LT-
3647/64]. 

12.39 Ius. 

MESSAGES FROM RAJYA SABHA 

Secretary: Sir, 1 have to report the 
following messages received from the 
Secretary of Rajya Sabha:-

(i) 'In accordance with the pro-
visions of sub-rule (6) a/. 
rule 186 of the Rules of Pro.-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I am 
directed to return herewith 
the Mineral Oils (Additional 
Duties of Excise and Custom's) 
Amendment Bill, 1964, whia 
was passed by the LokSabha 
at its sitting held on the 3N1 
December, 1964, and transmit-
ted to the Rajya Sabha far 
its recommendations and to 
state that thi; HOUSe has nO 
recommendations to make to 
the Lok Sabha in regard to 
the said Bill.' 

(ii) 'In accardance with the pro-
visians of rule 127 af the 
Rules af Pracedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to' infarm 
the Lok Sabha that the Rajya 
Sabhs, at its sitting held OR 
the 15th December, 1964, 
agreed without any amend-
ment to the Provisional Col-
1ectian of Taxes (Amend-
ment) Bill, 1964, which waa 
passed by the Lok Sabha at 
its sitting held on the 2'7tll 
November, 1964.' 
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BANKING LAWS (APPLICATION 
TO CO-OPEHA11\il!: SOCIETIES) 

BILL· 

The Minister of Fina.nce (Sbri T. T. 
Itrishnamachari): I beg to move for 
leave to introduce a Bill further to 
amendment the Reserve Bank of India 
Act, 1934, and the Banking Companies 
Act, 1949, for the purpose of regulat-
ing the banking busine3s of certain 
co-operative societies and fOr matters 
connected therewith. 

Mr. Speaker: The question is: 

'That leave be granted to intro-
d uce a Bill further to amend the 
Reserve Bank of India Act, 1934. 
and the Banking Companies Act, 
1949, for the purpose of regulating 
the banking business of certain 
co-aperative ,ocieties and for 
matters connected therewith". 

The motion was adopted. 

8hri T. T. Krishnamachari: I intro-
oIucet the Bill. 

DEMAND FOR SUPPLEMENTARY 
GRANT (RAILWAYS)-Contd. 

Mr. Speaker: The House will now 
~ake up further discussion and vot-
ing on the Supplementary Demand 
lor Grant in respect of the Budget 
(Railways) for 1964-65. 

Out of two hours allotted, one hour 
and 35 minutes have been taken 
already; 25 minutes still remain. 

Shri S. M. Banerjee (Kanpur): Can 
have five minutes? 

Mr. Speaker: AlI right. Nobody 
has stood up. 

Supplementary 
Grant (Railways) 

Sbrirnati Lakshmikanthamma 
(Khammam): I have asked for some 
time. 

Mr. Speaker: She is not in her seat. 
Shrirnati Lakshmikanthamma: 

think for discussion, we need not be 
in our seats. Only in the Question 
Hour. 

Mr. Speaker: No. 
Shri S. M_ Banerjee: Generally, 

when it is a question of granting some 
money we glve un grudgingly, but we 
find that there is a lot of extravag-
ance in the Railway Ministry. 

Previously, when the Supplemen-
tary Demand came up in this House, 
I pointed out how a particular train-
ing centre is being shifted from 
Sealdah to Dhanbad. It is something 
surprising that this particular instiu-
dan in Sealdah, which has enough 
accommodation, is being shifted to 
Dhanbad only because it was decided 
by the then Minister that it should 
be in Dhanbad for reasons best known 
to himself. 

The Public Accounts Committee also 
went into the problem, and my infor-
mation is that the" also thought that 
this was nothing but extravagance on 
the part of the railways, and I put a 
question to the han. Minister whether 
such extravagance should be allowed 
at this hour when every rupee avail-
able should be properly utilised for 
the welfare of the country and the 
welfare of the railway employees. 

My information is that the building 
has been completed and Rs. 40 lakhs 
have been spent in Dhanbad, and 
that another Rs. 30 to Rs. 35 laklhs 
will be spent again on further cons-
truction. 

It is very good that the Public 
Accounts Committee went into thill 
question and it has been suspended 
temporarily. I do not expect the 
Minister to give a definite reply here 
lind now without knowing. . . 

·Published in Gazette ot India- Extraordinary, Part II, SectiOn 2-
dated 17-12_64. 

tlntroduced with the recommen~a tion at tile President. 



5437 Demand DECEMBER 17, 1964 for Supplementary 5438 

Mr. Speaker: No Member should 
stand in the passage and talk to 
others. 

Shri S. M. Banerjee: Growing indis-
cipline! 

Mr. Speaker: For which Members 
"On e\'ery side are responsible. 

Shri Hari Vishnu Kamath (Hos-
bangabad): They are more in num-
bers, so they are more responsible. 

Mr. Speaker: I will not apportion 
like that. 

Shri S. M. Banerjee: So, 1 would 
request the hon. Minister to kindly 
consider this, go through this care-
fully, and see whether this spending 
is for extravagance or for the emplo-
yees. 

This institution can be expanded in 
Sealdah itself. Otherwise, all these 
students who have come from far-
off places will be uprooted. The staff 
is going to be uprooted, and more-
over, the shifting of this particular 
railway training institution from 
Sealdah to Dhanbad is useless. That 
is why I resquest the Railway Minis-
ter and the Minister of Finance also 
to consider this matter before it is 
.finalised. 

Shrimati Lakshmikanthamma: 
support this Supplementary Demand 
for Grant for the railways. . 

If, in the process of the develop-
ment of this vast country, one's con-
stituency is also benefited, nobody 
will be more happy than the con-
cerned Member. This Bhadrachalam 
Road is in my constituency; it is only 
another name for Kothagudem, where 
the vast Singareni coal fields are 
lying. Bhadrachalam is 20 miles from 
Bhadrachalam Road. There is no 
Kothagudem station, and Bhadracha-
lam Road is only another name for 
Kothagudem. It is only proper that 
Government has come forward with 
this Demand for a token grant of 
Rs. 10,000, with a view to providing 
employment for the displaced persons 
as well as developing the Danda-
karanya region and making it an 
industrial complex. 

As I said, 
miles from 

Grant (Railways) 
Bhadrachalam is 2. 

Bhadrachalam Road. 
There is a river between Kothagudam 
and Bhadrachalam. Just now I· 
enquired of the Minister whether a 
survey was also being made for a 
bridge cross the river Godavari. Yes-
terday, my hon. friend Shrimati 
Reddy has already me!ntioned about it. 

This Bhadrachalam has got great 
importance. We have been talking of 
national integration, Hindu-Muslim 
unity etc. So, I may tell you in a 
few words the importance of Bhad-
rachalam. A person by the name of 
Gopanna, afterwards Called Ramdas, 
was a tehsildar who used the funda 
of the Government for the construc-
tion of a temple, and he was impri-
soned by the then ruling Tanesa, who 
was ruling Hyderabad. Later, Rama 
himself seems to have appeared 
before the Tanesa personally and paid 
back the dues. Hence, the rulers of 
Hyderabad had great regard for this 
temple, and even now they participate 
m the Sri Rama N avami festival. So, 
God can have no distinction betweea 
a Muslim and a Hindu. He appeared 
before the ruler of Hyderabad, who 
was a Muslim. The public of Andhra 
Pradaesh have also donated Rs. 28 
lakhs for the renevation of this 
temple. It is but proper that now 
the long-cherished dream of the 
people and devotees of Bhadrachalam 
is coming true by this rail link in the 
process of development. 

We have been discussing about the 
development of the tribal and back-
ward areas. Nobody can overlook 
the importance of communications in 
the development of these tribal areas. 
So, I am very happy that in this 
railway line most of the areas linked 
up will be tribal areas. Kunavaram, 
for instance, is adjacent to my consti-
tuency, in another district, Bhadra-
chalam is in my own district. There 
are vast mineral resources in Kotha-
gudam, and the link with Bailadila 
will provide for the development of 
this area into an industrial complex, 
and for the employment of many of 
these tribal people in this area. I am 
very glad that after discussiOllls bet-
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ween t.ile Planning Commission, the 
Ministry of Rehabilitation and the 
Finance Ministry, they have realised 
the urgency of this survey, and are 
also saving the time of one year. 
support and welcome this project and 
wish them all success. 

Shri U. M. Trivedi (Mandsaur): I 
will not take long. Since it is a ques-
tion of a Supplementary Demand for 
the railways and a question of a new 
plan being made, I will make Qne 
request to the Ministry that when all 
is said and done, when they want to 
undertake so many works, they must 
apply their mind to their own organi-
sation, particulrly the framing of the 
Establishment Manual which goes or, 
changing, with the net result that 
the POOr employees sulfer various 
hardships on account at interpretation 
of vague words in a manner detri-
mental to the interests of the poor 
employees. 

At certain places, the question ot 
promotion, for instan<:e, is decided on 
the basis of the date of appointment, 
at another plaCe on the basis of the 
date of the person coming into a 
particular category, at a third place 
on the basis of the date of his securing 
promotion in a particular cadre, in a 
fourth place on the basis of his age at 
entry, and in yet another place on the 
basis ot the number at years that a 
main has been in a particular category. 
All these various interpretations tor 
the same type of service all over India 
is a great handicap for the employees. 

Why should there not be a single 
Establishment Manual for the whole 
of India, properly laving down the 
principles by which the employees 
should be governed. I fail to see why 
the General Manager's Conference 
does not come to a final conclusion 
that this must be the process by 
virtue of which the question of em-
ployment, the question of future pro-
motions etc., will be governed. 

Dr. M. S. Aney (Nagpur): You are 
speaking only of the railways 

Shri U. M. Trivedi: I am concerned 
only with railways now. This is a 
very vexing question. Even the dis-

cipline and appeal rules that are fram-
ed by the railways are framed at 
zonal levels. I do not know why! 
Why cannot the rules be prepared i. 
the Centre. In various High Coun. 
these questions come up and one zone 
has one rule. and another zone hal 
another rule. We are taikini of 
standardistation but there is no stan-
dardication available even tor the 
employees. In one place one man ge~ 
the night allowance for a particular 
duty, while in another place one does 
not get for the same kind of duty. 
There are SUch dissimilarities in th~ 
matter of the provision of uniforms, 
promotions, and SO on. How long will. 
it go on like this? It is high time 
that a commission or committee wa. 
appointed to go into these establish-
ment manuals and give them a final 
shape so that the employees may 
know the conditions of service and ,.. 
that there may be uniformity in the!le 
things all over India. They shou~" 
not be left to the mercy and sweet 
will of individual officers who give 
their own interpretation. One genenl 
manager says one thing; another gene-
ral manager in another zone says 1Ih-
other thing. It has gone too far and 
some uniformity should be brought i. 
this matter without any more delay. 

Shrj D. C. Sharma (Gurdaspur): 
Sir, I support these demands. Evea 
though Bhadrachalam is thousands ~ 
miles away from my constituency, t 
support these demands. r will go and 
visit this temple where suc:h .I!l'eI.t 
favours are bestowed by our Gods .• , . 

Mr. Speaker:. Is he waiting for 
some invitation to come from some 
Members who are there? 

Shrimati Lakshmikanthamma: I 
welcome all hon. Members. 

Shri D. C. Sharma: I will go and 
propitiate the divine being there 
becauSe I have not had any grace frona 
any God so far ..... . 

Shrl U. M. Trivedi: Because your 
name is Devan and Chand and not the 
name of any God. 

Shri D. C. Sharma: I charge th. 
Ministry of Rehabilitation and the 
Ministry of Finance for neglectinc 
these areas for so long. They have 
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been guilty of something which is 
injurious to our national development 
and national welfare. Why have they 
not decided upon the development of 
this area much earlier? It is so rich 
in iron ore, coal, hydro-electric poten-
tial and it can also house a steel 
plant. What are the members of the 
Planning Commission doing? 

our country ia put in danger everT 
time by Pakistan's ceaSe fire viola. 
tions, by having SPy rings and in1il-
trators and smugglers in this country; 
we should guard against them. 
Something should be done about it. 

My third point is this. It is very-
unfortunate that the Public Acocunts 
Committee has made one remark 
~upplementary grants are not very-
wdcome; so far as our fiscal policies 
are concerned, we should have as few 
supplementary grants as possible. But 
here is a wise decision taken by 1lhe 
Public Accounts Committee; you 
should restrict the grant to a token 
amount. So that we need not have 
one supplementary grant but a serious 
of them. Is it good? Is it in the 
interest of the fiscal health of any 
democracy in any part of the world? 

My fourth point is this. You are 
developing so many areas for indus-
trial development. I welcome them. 
But I want to ask the Railway Minis-
ter one question. What has he dor.e 
with regard to the strategic railway-
line which We want from Pathankot 
to Jammu Or Udhampur? Do you 
not thing that we are in grave danger 
all the time, at the hands of Pakistan? 
But here the wisemen of the Railway 
Ministry, the great lords of the 
Defence Ministry and the great men 
of the Finance Ministry-all these per-
sons are sleeping over it. Are they 
Rip Van Winkles? When will they 
wake up? He woke up after 20 years? 
We have had 17 years of independ-
ence in this country. Will they wake 
up after 20 years? I want to have 
one categorical answer from them. I 
au bmit very respectfully that the 
Railways should be built immediately 
on a top priority basis from Pathan-
kot to Jammu, if not from Pathankot 
to Udhampur. Finance !ihould be no 
consideration. Other things should be 
ruled out. Because the integrity of 
our country, the security of our coun-
try demand it; the sovereignty of 
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~ 'IF-T ~ orm: ~ ~T m 
~a;;rrlf ~ f'f;llT 'T1lT ~ I ii" "frr:<fT ~ 
f'f; ~"1 W 'lit W!'f;T vwr ~ I 

~ it ~ u~ >;fT'fi f-;r if; <ITt if 
~rmf~~"f~mt I ~ 
~ll"it fit; ~ f~ . 

~e'f~Rtr : l1<f ~ 
if@mm~ I 

"T~~:it~'f;<:wr~ t 
f~ f'f;m ~ if ~ .roil" ~', ~ ~r 
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;r@ ll'lfr ~ f'f' ~ '5h 'Pl11" q7 'If'f 

"'1l;<IT. 

II{) ~'"~ f~. "'"(rr.r <f.t f~<'f 
mi<:T ~ '>;1'1<:' q(it ~'R- ~T ~ , ;nffi 
'ilfRT '>;1'1<:' ~ ~T ~ (rT ifQT , ~ 
-U~ 'fI'li ~"" it ~ if m~ WIT' 
~gm~' ~f!'if'llTWTTwm~;T~ 
i:lT~~ , 

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath): 
Sir, I am very grateful to the hon. 
Members who have given some con-
crete suggestions in the course of the 
consideration of this item for better 
and more efficient working of the Rail-
ways. They haVe also spoken about 
the need for rail connections in their 
areas and pleaded for undertaking 
surveys for new line. It would not 
be possible for me to reply to all 
those suggestions individually or to 
say something in respect of each of 
them. But { would like to assure them 
that all their suggestions in regard to 
surveys and new projects will be fully 
considered and whatever is possible 
will be done in respect to them. I 
would, however, like to invite the 
attention of the hon. Members who 
have made these suggestions and 
tried to impress in regard to the need 
for surveys fOr new lines and new 
links to the fact that the resources 
of the Ministry of Railways are 
limited. Up to now, it has not been 
possible for us to know how much 
money will be available to the rail-
ways in the Fourth Plan. The Fourth 
Plan is still in a fonnative stage and 
final decisions in regard to different 
suggestions could only be taken after 
it was known how much money will 
be available to the railways in the 
Fourth Plan for taking up new pro-
jects. 

13 Ms. 

There was some reference to the-
GodavarL river and it was aske1 
whether the survey would include the 
provision of a bridge across the 
Godavari near Bhadrachalam. I 
would like to say that this survey 
does include a provision for Investiga-
tiOn in regard to such a bridge acrosS 
the GodavarI near Bhadrachalam. 

Sir, I would like to submit that this 
demand which has been presented is 
not for the sanctioning of any addi-
tion,t! funds as such. It is oniy becaus" 
the survey involves an expenditure 
0'- more than Rs. 1,00,000, it has been 
regarded as a new instrument of ser-
"ice ami therefore, it is necessll1'7 
fOr 'the Railway Ministry to obtain 
the specific approval of Parliament. 
This survey to which approval is now 
sought is an engineering-cum-traffic 
survey for a rail connection between 
Dantewara, which is a statIOn on the 
new line now under construction frorr. 
Bailadilla to Kottavalasa, and Bhadra-
chalam Road. In regard to the poten-
tialities of this area and the reason 
why it has been decided to undertake 
a survey, I think it is not necessary 
forme to say anything, because, as hon. 
Members are very well aware, th's 
region has great industrial potentiali-
ties, and it is expected that °after a 
rail line is l>ravided in this region, it 
will be possible to develop this area, 
and its regional complex of industries 
will be of considerabe importance. 

So, without taking more time ;n 
regard to this, I would like to say 
few words about a sugges~ion that 
was made by my hon. friend Shri 
Sivamurthi Swamy for providing a 
railway line in his area. In respect 
to that I wish to inform him that con-
currently with the detailed investiga-
tion of the rich iron ore deposits ot 
the Hospet-Bellary area, an engineer-
ing-cum-traffic survey has already 
been included in the current year's 
budget for investigating the feasibili~y 
of conversion to brOad gauge of the-
metre gauge line from Haspet to 
Manngoa and the northward link from 
Londa to Miraj. 
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[Shri Sham Nath] 
With these few words, I would 

request the House to grant these sup-
plementary demand. 

Shri Nambiar (TIruchirapalli): I had 
put a specific question that with the 
coming into operation of the new 
zone that is to emerge out of the 
Southern Railway and the Central 
Railway, .beacuse of the operational 
necessity and the purposes for which 
this new rail is construtced, it will be 
better served by the new zone. That 
point has not been replied to. 

Mr. Speaker: He has given an 
. omnibus reply that all the suggestions 
will be considered. 

The question is: 

"That a supplementary sum not 
.exceeding RB. 10,000 be granted to 
the President to defray the 
charges which will come in course 
-of payment during the year end-
ing the 31st day of March, 1965, 
in respect of Demand No. 2.-
'Miscellaneous Railway Expendi-
ture'." 

The motion was adopted. 

13.07 lU"s. 

MOTION HE: STATEMENT ON ES-
TABLISHMENT OF NEW ORD-
NANCE FACTORlES-contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri 
Ranga yesterday, namely: 

''That this HOuse takes note of 
the statement made on the 20th 
November, 1964 by the Minister 
of Defence Production on the 
e.tablishment of new Ordnance 
Factories. " 

Shri Sham Lal Saraf. After his 
speech, the Minister hail to reply, as 
announced yesterday. 

Establishment of new 
Ordnance Factories 

Shri Sham Lal Saraf (Jammu and 
Kashmir): Mr. Speaker, Sir, 1 have 
listened to some of the speeches made 
yesterday and I feel that out of thera 
two things, in the main, emerge. 
Firstly, it is the location of the ord-
nance factories; secondly, the dispe!"-
sal of those factories. I mav add 
that, thirdly, the point raised was 
why in spite of the six factories pro~ 
mised, only four have been under 
consideration, and fourthlv .the 
Minister's statement-I do not.' know 
whether the Minister said it or not-
that owing to the fact that foreign ex-
change was not available, two more 
factories could not be set up . 

Personally, I feel that while settinl 
up the ordnance factories, one or two 
thingS have to be kept in mind, parti-
cularly, when it is the question of 
dispersal of industries as such. The 
dispersal of such industries is decid-
ed upon after the consideration of 
such aspects as availability of raW" 
material more than those considera-
tions such as the facilities ~vallable 

in regard to power and so forth. Ia 
the setting up the ordnance factories 
I feel the main purpose is one of pro~ 
teetion, how they can be protected 
from becoming a target of an enemy 
attack tomorrow, in case the country 
is at war with any other country. 
Secondly, apart from considerat:onl 
such .as the availability of power, 
techmcal manpower, transport facili-
ties and so on and so forth, I feel 
that as far as the dispersal of these 
factories is concerned, it has ileen 
done very well. For instance, in the 
past, when the Britishers were here 
they were setting up over a doze~ 
factories during their time which 
were mainly located in the northern 
region of this country such 
as in Punjab and on the northern 
frontiers so that the ammunition and 
other things that were produced in 
the ordnance factories could he ava:J-
able fOr their utilisation in the north 
and the Frontier Provinces. 

An hOD. Member: They have gone. 
Shri Sham Lal Saraf: They have 

gone. These factories have to be 
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II.! , I i ~ .. .:, - . Ordnance Factories 
located with a special perspective, or 
a separate perspective. My han. 
friend. Shri Ranga, complained that 
out of these several factories, a l&rge 
"umber has been located in one parti-
<oular State. I do not want to name 
that State. But he meant by impli-
<oation that from the State from which 
he comes, no factory has been locat-
ed, and for that matter, perhaps the 
Minister may have some relation with 
a particular State and so on. But we 
must not forget one thing; the prede-
cessor of our present Minister of De-
fence Production happened to be a 
gentleman who hailed from Mr. 
Ranga's State. It was he who ac-
tually was associated with laying the 
foundation for setting up this entire 
programme of opening ordnance fac-
tories, and naturally, therefore, there 
should not be a complaint or a grouse 
that a factory has not been eet up in 
a particular State. While we dis-
cuss things like this, which is of very 
great national importance. dealing 
with the defence of the country, 
small and cringy matters should not 
come before us or are not to be 
taken into consideration. I should 
say that in what has been done, they 
have done it very well. Perhaps in 
the past there might have been one 
in Secunderabad or Hyderabad, but 
now a dispersal of these factories has 
to be done, more in the south-we 
have come right up to Tiruchira-
palli---so that these factories will be 
in the sea coasts as well. Therefore, 
all this is very much welcome. 

Then I come to the question ~bout 
the dropping of the two factories. The 
Minister has not explained the rea-
sons. But I personally feel that there 
are anum bel' of considerations for 
that also. It is not easy nowadays to 
obtain the machinery and plants. It 
is not only a question of fOI'eign ex-
change being available, but I have 
seen from personal experience that 
whatever the country may be from 
which you order YOUr plants or 
macohinery, I have yet to see a coun-
try which is very very punctual as 
far as delivery of those plants are 
concerned. Apart from that, prices 

also vary from year to year. 
would like the han. Minister to t('ll 
Us why these two have been dropped 
particularly when these two are of 
very great importance. These two 
factories were for high explosives and 
propellants. Personally I feel that 
these are of very great importance. 
We would like to know why these 
two have been dropped. I hope the 
han. Minister would enlighten Us '_n 
this point in his reply. 

Keeping all these thin~ in view, 
do not see any force in the motion 
that has been moved by my han. 
friend, 8hri Ranga. I hope he will 
withdraw it after he listens to the 
reply of the han. Minister. 

Mr. Speaker: The han. Minister. 

The Minister of Defence ProdDCu.. 
fa the Ministry of Defelice (Shri A.II. 
Thomas): Mr. Speaker, Sir, I wel-
come this debate .... 

Dr. M. S. ABey (Nagpur): Sir, 
too want to speak on this. 

Mr. Speaker: I have all respect for 
Dr. A=y, but yesterday it was !l!ade 
clear that after Shri Sham Lal Saraf 
the Minister would be called. 

Shrj Ranp (Chittoor): Sir, he rose 
yesterday also. 

Shri M. R. Krishna (PeddapalJi): 
Can't We put one or two questions? 

Mr. Speaker: Even though I have 
to depart from the procedure, I yield 
to Dr. Aney. 

Dr. M. S. Aney: My main point is 
to know why two factories have 
been completely omitted and only four 
factories are to be set up. The ('x-
planation given for not taking up 
these two factories, I must say, has 
not satisfied the Members in this part 
of the House. In fact, very cogent 
reasons have been given yesterday by 
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Shri Dandeker in his speech as to 
why those two factories should be 
taken up immediately in hand. The 
question as regards forei2n exchange 
not being available and so on only 
indicate that there is some defect in 
determining the priorities. I !'egaI'd 
this question of defence more Import-
ant than the other matters for whkh 
foreign exchange is reQuired. The 
fact that a few crores of foreign ex-
change necessary for allowing these 
factories to be taken in hand IS not 
being sanctioned only indicates, if it 
indicales anything, that the Govern-
ment itself is not regarding the ques-
tion of defence as being of very grell t 
importance. It is not only of very 
great importance, but of immediate 
importance also. That is what I want 
to urge upon the Government. 

The han. Minister has referred to 
four factories being taken up. 
Among them, one is at Varamgaon, 
one at Chanda and one at Ambajhari. 
Ambajhari and Chanda are near my 
constituency. In fact. one is in my 
constituency itself. I would like to 
know frOm the Minister the time that 
he is likely to take to really make a 
beginning and starting with both the 
factories-Ambajhari and Chanda. 

Lastly, I would like to say one 
thing. There are some '.on g - term 
programmes being taken. In view of 
the fact that the menace is growing 
more and more urgent, suppose we 
are required to face the danger of 
actual warfare in the near future--
these long-term schemes will not be 
of much use--I would like to know 
whether the Government have made 
any preparation to face the danger 
with all the equipment that would be 
necessary even if there be some air 
danger. 

In view of these things, think 
there is much force in Shri Ranga's 
contention that this' question of de-
fence should be more urgently look-
ed into. 

Mr. Speaker: The hon. Minister. 

Establishment of new 
Ordnance Factories 

Shri M. R. Krishna: Sir, may 1 put. 
one question? 

Mr. Speaker: No, no. I made it 
clear yesterday. No body at that 
lime told me thnt "" wanted to spe3k. 
It is on the record. 

Shri M. R. Krishna: I only want to 
ask one or two questions. 

Mr. Speaker: Let the Minister r{ ply 
now and then I will allow him to put 
his question. 

Shri A. M. Thomas: Mr. Speaker, 
Sir, I welcome this debate fa!' more 
reasons than one althou2h there has 
been a lot of ill-informed cnticism 
also in the course of the debate. 

Shri Nath Pai (Rajapur): Do not 
be provocative at the very beglllnin;?;. 

Shri A. M. Thomas: Sir, uo I suid. 
there are more reasons than 'me why 
I welcome this debate. One reasOR 
is that there should be a ProPCT ap-
preciation of OUr defence production 
efforts. and this debate gives the Gov-
ernment an opportunity to explain to 
the House. what exactly is the nature 
Of the defence production efforts that 
are being carried on now. Second-
ly. it also gives the Government an 
opportunity to dispel any anxiety on 
the score Of the dropping of two de-
fence factories. 

I may, at the outset, ~ive some 
background information why un. 
statement, whiOh is the subject matter 
of the debate, has been made on the 
20th November, 1964. Sir, under 'l0r-
mal circumstances we would not have 
come to this House to make a state-
ment of that kind, because it doe, not 
make any difference at all in the 
matter of our defence preparedness 
or in the matter of OUr strategy or III 
the matter of our procurement goals 
for defence purposes. In "arly 1963 
the Defence Minister made a state-
ment before this House that he was 
intending to set up six new factories. 
He repeated that statement in the 
course of the debate in April this 
year, when the Budtet Demands of 



S4S 1 Motion reo AGRAHAYANA 26, 1886 (SAKAl Statement on 5452 

this Ministry were being considered. 
There also this fact was reiterated. 
So. it was the duty of the GoverD-
ment that whenever any departure 
,.-as made from that programme of 
work to take the House into conli-
dence. All the same, I may at the 
very outset assure this hon. House 
that it does not make any change at 
all in the matter of our defence pre-
parations or in the matter of our 
strategy or in the matter of procure-
ment holds. 

Shri Dandeker asked the question 
whether this decision has been a con-
sidered decision. I would say that it 
has been considered from all aspects. 
all pros and cons were weighed and 
this is a decision which has been 
taken is a deliberate one and a 
considered decision of the G{)vern-
ment. 

Shri Ranga: Has the National De-
fence Council been consulted? 

Shri A. M. Thomas: I would request 
the hon. Member not to interrUPt me. 
I am coming to the points ,'aised by 
him. This anxietv has risen chieily 
because of the deciSion to drop from 
the current defence plan these two 
factories. I have mentioned in that 
~tatc:nent made on 20th November-
t.his is the very important sentence 
which has been ignored by some of 
thc Members Who participated in th" 
-debatc--tha; "as an alternative to the 
prop-osal to set up factories at Burla 
and Pan vel the existing stock-~es ot 
-explosives and propellants ,hould be 
increased suitably", so that we do not 
1:ike any risk at all in the ,natter of 
the original plan that we had in vIew. 

Sir, these were two of the ',IX fac-
tories that were planned after the 
emergency. As the House is aware 
we have to constantly review our plans 
with the referenc'e to the availability 
of foreign exchange and other re-
sources witb a view to ens'lre their 
nest utilisation. If it is a question 
of having abundant resources, a 
country like the United States. for 
example, which has a surplus of le-

Establishment oj new 
Ordnance Factories 

sources, then it is open to that coun-
try, irrespective of priorities and 
irrespective of the question of foreign 
exchange resources or other reasons, 
to launCh upon a programme of pro-
duction. But that is not the case 
with us. As has been repeatedly 
emphasised, although We are giving 
due importance to the question of 
defence, our ecohomic development 
has also to be kept in view. In the 
matter of procurement of assistance 
for putting up the defence factories 
as well as for other purposes when 
the Defence Minister had been hold-
ing discussions with friendlv countr-
ies. this aspect was emphasized even 
by those countries which are prepared 
to .;"elp us in the matter of defence by 
saying, "it is all dght that you are 
having necessary defence prepara-
tions, especially in the context of the 
new threat on the .borders, but, all 
the same, the economic development 
should not be ignored; if it is ignor-
ed, it would be at the peril of de-
fence preparedness". So, that aspect 
has been kept in view. 

Then. Shri Dandeker asked another 
question whether it has heen because 
of Our sentimental objection to !aking 
aid from any particular country that 
these factories have been dropped. It 
is not 50. It it would satisfy Shri 
Dandeker-I find he is not here; for-
tunately, his chief, Shri Ranga is 
presmt-I may say that We have 
taken even US expert advice in this 
matter whether it was advisable to 
set up these two factories or have 
stock-piling. We have been advised 
not only by our OWn people but by 
foreign' experts too that in the matter 
of setting up these factories since the 
investment output ratio was rather 
hi~h, it would be much better to build 
up stock-pile of the things that would 
be produced by these factories "ather 
than put UP these two factories. So, 
it is not a question of any sentimen-
tal objection to taking' aid from 
foreign eountries 

Shri Sham Lal Sarar: 
volume of production would 
suffer on account of this policy. 

hope 
not 
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[MIl. DEPUTY-SPEAKER in the Chair] 

Shri A. M. Thomas: It will not. 
That is what I mentioned at the very 
outset. The dropping of these two 
factories does not indicate any shift 
at all in our defence preparedness and 
our plan of procurement goals. 

It may be borne in mind that these 
two factories involve an investment 
af Rs. '60 crores, including a ioreign 
exchange component of Rs. 21 crores. 
When we drew up the defence plan 
for the period 1964----69, a certain 
foreign exchange component was also 
8ettled. After holding discussions 
with friendly countries which are pre-
pared to assist us, we had necessarily 
to prune that quantum to some ex-
tent. When it is a qUelltion of prun-
ing, naturally the Question (\f prio-
rities arises. So, we had n""es-
Nrily to drop certain factories. As 
has .been indicated here, we have to 
work within the foreign exchange re-
lIOurces of round about Rs. 700 
crore5--00me what below, I do not 
want to mention the exact figure-in 
the matter of setting up of facteries. 

These factories would necessarily 
take two or three years to reach 
completion. During that period the 
only course open to us is to i m-
port the necessary explosives and 
propellants that would be necessary 
for the defence. 

Shri Hari Vishnu Kamath (Hosh-
angabad): Why could you not shorten 
the period? 

Shri A. M. Themas: So, the rea SOIlS 
given in that statl"ment have to be 
'Viewed in that context. One reason 
given is, in normal peace time when 
we have sufficient stockpile of these 
"",plosiv~ and propellants, these fac-
tories cannot be switched on to civi-
lian production. That is only one of 
the reasons. We should not be guid-
ed only by one reason or the other. 
We have to take the cumulative effect 
of all the aspects which weighed with 

the Government in taking this de-
cision. 

!!Ihl'i Narendra Singh !\la.hida 
(Anand): We are in an emergency. 

Shl'i Bari Vishnu Kamath: The late 
Prime Minister had stated that we 
would have to live with the emer-
gency for many years. 

Shl'i A. M. Thomas: We have also 
to take into account that in giving up 
these two factories we are not reduc-
ing the planned production of arm£ 
and ammunitions at all. 

Shri Ranp: Question. 

Shrj A. M. Thomas: The "Ianned 
production of arms and ammnnitions 
will go on according to the "chedule 
that has been laid down after the on-
set of the emergency. All that is 
being done is, instead of creating ad-
ditional capacity for indigenous pro-
duction of explosives and propellant£, 
we would be stockpiling our ~equJ.re­
ments. These two new factorie. 
were not intended to establish fresh 
lines of production. Explosives and 
propellants are even now being pro-
duced in our ordnance tactories. W ~ 
have as many as 24 ordnance factor-
ies functioning now and explosives and. 
propellants are being produced even 
now. For the production of explo-
sives we are just now going to open 
another factory near Bhandara. It 
would be my privilege to "pen that 
f.actora day after 10morrow. That 
is also intended for the production of 
explosives and propellants, which 
wece intended to be produced by 
these two additional factories. So 
that, these factors should also be 
borne in mind when we consider this 
question. 

I may also state that some ine~ease 
in prOduction is also contemplated ill. 
other ordnance factories, specially j" 
the matter of production of explo-
sives and propellants. So that an,. 
reasonable person would, I think, t>. 
satisfied with the explanation that is 
being given that under these circum-
stances the decision that we had takee 
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was the best decision that could be 
laken. It is only in that context that 
we have taken this decision that it 
would be much better to drop these 
factories. Considering the heavy in-
yestment that would be involved-
Rs. 60 crores out of which Rs. 21 
crores would >be in foreign ex-
ehange-we thought it would be 
much better to spend round about 
Rs. 8 crores to import these propel-
lants and explosives and ~tockpile 
lhem for our requirements. 

No country, especially a develop-
ing country like ours, can plan for a 
war of indefinite duration. We can-
.ot do that. The establishment of all 
adequate capacity to meet the war re-
quirements for an indefinite period of 
ame, which is a very costly goal, is 
l!eldom pursued and rarely achieved 
except in times of prolone-ed hostilit-
ies. By far the most popular and 
economic means of achieving self-
sufficiency has been found to be by 
resorting to a combination of estab-
lishment of optimum level of produc-
tion capacity and maintenance of ade-
quate quantum of stockpiles. This 
is the only policy which any sensible 
country could pursue, especially a 
developing country like India. 

It has been mentioned .by 8hri 
Ranga that there has been delay in 
Vie establishment of the other tour 
tactories. il do not wish to claim that 
lhere has not been any delays or tliffi-
c:ulties. But I may assure the House 
lhat if there has been any delay it 
lias been due to unavoidable reasons 
and whatever steps are needed to be 
laken have been taken. 

Shri Dari Vishnu Kamath: Good 
words; a hackneyed phrase. 

Shri A. M. Thomas: Even in the 
advanced countries like the United 
States and the United Kingdom, with 
all their experience during the second 
world war in the matter of setting up 
new factories, they took three to 
four years to set up a new factory. 
If that has been the experience of ad-
Yanced countries like the United 
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States and the United Kingdom, is it 
a long time for a country like India 
to take two years to set up these 
factories? 

Slhri RaDga: What about the war-
time experience? 

Shri A. M. Thomas: It is wartime' 
experience that I am mentioning. 

Shri Ranp: No. 

Shri IDui Vishnu Kamath: Then 
they would have lost the war. 

Shri A. M. Thomas: Since some' 
anxiety has been expressed on that 
score, I would just mention to this 
House the progress that has been 
achieved in the matter of these four 
factories that are being set up .. 
One of the factories, that is, at Varan-
gaon, bas already been set ,-,p as has 
already been conceded by Shri Hanga. 
r am very thankful to him for this 
small mercy. It has commanced 
production of components for 7.132 
small arms ammunnition and it is ex-
pected that during 1965 it will go into-
full-one-shift production. This was 
because the blllk of the plant and 
machinery was obtained from one of 
the surplus plants in the United 
States of America and was thus 
readily available. 

The House will be interested m 
knowing that within six to eight 
months of the receipt of the plant 
from the United States of America 
OUr people have been able to set up 
this factory in Varangaon without 
any foreign assistance at all So, 
this speaks volumes not only for 
the efficiency of our people working. 
in these ordnance factori<.'s but aiso 
of the urgency which the Government 
attach to these factories. In fact, 
even the American experts were 
greatly impressed. The American 
Government, which gave us this plant. 
was greatly impressed with the speed' 
with which t~is factory had been set 
up. 

Now I will come to the next fac-
tory at Ambajhari. As the House is' 
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aware, the Defence Minister made a 
statement in this House about his 
mission to the United States of 
America in May 1964. It was only 
after this mission of his to the United 
States of America in May 1964 that 
we were able to reach agreement with 
the Government of the USA for sup-
ply of plant and machinery for this 
factory under the US Military Credit 
Sales Programme. But when they 
agreed that they would supply the 
necessary plant and machinerY, they 
said that they would have to c'onduct 
an engineering study of this project. 
I think, it is quite a legitimate de-
mand to be made. So, an engineer-
ing study has to be made by the US 
Consultants. We are taking all pos,i-
ble steps to expedite the completion 
of this studY. In November 1964 we 
specially sent one of our senior offi-
cers from the Director-Genera!'s or-
ganisation to clarify ou.r requirements 
to the Consultants' firms tendering 
for this project. We haVe also re-
quested the Chief of US Military 
Supply Mission in India as well as our 
Ambassador in Washington to request 
the US Government to get the sttldy 
completed as early as possible. 

It may be Of interest to the House 
that We are not keeping quiet pend-
ing the receipt of this engi n('cring 
study. We are going ahead with re-
gard to other civil works. Sanctions 
have already been issued for civil 
works for about Rs. 7 crores and th~ 
actual expenditure incurred On civil 
works till the end of October, 1964 is 
about Rs. 215 lakhs. A temp'> has 
been reached with regard to the civil 
works and it will go on as planned. 

'Shri Hari Vishnu Kamath: How 
long will it take to complete the civil 
..... orks? 

Shri A. M. Thomas: Rs. 7 crores 
have been sanctioned out of which 
Rs. 2 crores have been spent. 

Shri Hari Vishnu Kamath: What ;s 
the period? 
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SIlri A. M. Thomas: I might assurl'! 
the House that there would 110t bl'! 
any delay in the matter of the com-
pletion of the civil works at all by 
the time of receipt of the rePOrt of 
the engineering study as well as the 
receipt of the necessary plant and 
machinery. That is why we are 
going ahead in the matter t)f civil 
works even before the re~eipt d the 
report of the engineering study. All 
the works which could legitimately 
be taken up irrespective of the report 
of this engineering study we are 
taking up. 

The third factory which has bee .. 
mentioned is the· Chanda factory 
which is being set up with the assist-
ance of the United Kin~dom. The 
House will be interested to know· that 
sanction for the entire phnt and 
machinery has already been issueet 
for this factory. The U.K. War 
Office, who are procuring the mai. 
plant for us, as I said, have been re-
quested to commence purchase of 
plant and machinery. Also, SImul-
taneously sanctions for civil work. 
amounting to Rs. 3.21 crores have 
been issued and the works are iR 
progress. 

Coming to the fourth factory a bou t 
the progress of which the han. Mem-
ber, Shri Nambiar, expressed con-
siderable concern, namely, the Tiru-
chirapalli factory, is is planned to 
produce rifles, carbines and light 
machine guns. There also sanctIOn" 
for the entire plant and maohinery 
amounting to Rs. 7.77 crores have 
been issued and indents for machi-
nery amounting to Rs. 5.20 crores 
have been placed on the Director 
General of Supplies and Disposals. It 
may also be borne in mind that for 
this factory We are not getting any 
assistance at all. We are spending 
out of our free foreign exchange re-
sources so that whenever it is neces-
sary we do not at all fight shy of 
spending our scarce foreign exchange 
resources for setting up any factory. 
There also, sanction for civil works 
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amounting to more than Rs. 4 crores 
has already been issued and the 
works are in progress. 

Another thing which we have to 
bear in mind is what has been men-
tioned by the hon. lady Member, 
Shrimati Akkamma Devi. It is not 
proper, when we take our defence 
preparedness, to concentrate on these 
factories which have been planned 
after the onset of the emergency. 
After the onset Of the emergency we 
have also planned for the moderni-
sation of our ordnance factories which 
are as many as 24 in number. 
This modernisation programme has 
also been started before the ,mset of 
emergency too. The modcrnisation 
programme Of these factories would 
cost us roundabout Rs. 30 crores and 
our idea is to spend Rs. 15 crores in 
the forin Of foreign exchange during 
the period of the Defence Plan, 
namely, 19~9. 

Shri Hari Vishnu Kamath: That 
will go to· the next Parliament. We 
do not know whether we will be 
there then. 

Shri A. M. Thomas: These moderni-
sation proposals are all being pro-
gressed satisfactorily and in respect 
of the first two years the require-
ments of plant and machinery have 
already been projected. Even be-
fllre the integrated five-year moder-
nisation plan was undertaken, a num-
her of projects for expansion of capa-
city, production of new lines of anns 
and ammunition and modernisation of 
the out-moded facilities were sanc-
tioned in the various ordnance f:!.C-
tories. In the field of ammunition 
production, 18 such important pro-
jects were sanctioned, 4 were sanc-
tioned in the field of explosives, 7 in 
the field of weapon production and 5 
in the field of general stores. 

In the matter of our preparations 
or production of general stores, it is 
very important to recognise the fact 
that the criticism that was levelled 
against our unpreparedness when we 
had to face the Chinese aggression in 
1916 (Ai) LSD-5. 

Ordnance Factories 
the mountains in the matter of cloth-
ing and other respects has been taken 
care Of and considerable improve-
ments in designs, development of new 
designs and expansion of production 
have taken place in the field of gene-
ral stores specially clothing and pro-
tective equipment necessary for ope-
rations in extremely cold areas at 
high altitudes. We now have a com-
plete range of items in these fields 
which are far more efficient than we 
had before. As regards production 
of these general stores, we produce in 
one month what we were producing 
in one year earlier. 

Shri Hari Vishnu Kamatb: 
exactly do you produce? 

What 

Shri A. M. Thomas: With regard to 
general clothing what would be ne-
cessary for our mountain warfare in 
the matter of snow clothing, boots 
and other things about which criti-
cism was levelled by Shri Kamath. 

Shri Hari Vishnu Kamath: The 
then Prime Minister admitted that. 

Shri A. M. Thomas: So, in these 
factories for general purpose crothing . 
and all those things, in fact, we have 
produced so much that We may per-
haps be surplus to our requirements 
so much so that surplus labour has to 
be absorbed in other ordnance fac-
tories. 

Shri Banerjee raised that Question 
and therefore I am making a refer-
ence to that. It is not our intention 
to retrench the labour. We are as 
far as possible trying to avoid it. It 
is our idea to absorb the surplus 
labour in other ordnance factories, 
but some casual labour, which would 
not be in a posi tion to be shifted to 
other areas, perhaps would have to 
be retrenched. 

Then, Sir, great advances have 
taken place and are planned in the 
design, performance and production 
capacity of the various items con-
cerned with aerial delivery, both free 
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dropping and parachute dropping, for 
troops in forward areas with no land 
lines of communkations. Similar 
advances have taken place and are 
planned in other important areas, in 
the field of medical stores and equIp-
ment heating, cooking and lighting, 
field 'shelters, packaging hundreds of 
hardware and hand-tooli for the 
workshops, equipment for use of ani-
mal transport in the mountains, de-
fence chemical stores and the like. 

Shri Hari Vishnu Kamath: What 
about defence science research? 

Shri A. M. Thomas: In all these 
matters we are, more or less, self-
sufficient noW. 

Shri Han Vishnu Kamath: What 
about defence science research? 

S!hri A. M. Thomas: I do not think 
the hon. Member referred to that 
at all. (Interruption). 

Then, Shri Ranga referred to the 
question of radar stations, whether the 
equipment for the radar .tations has 
been set UP Or is being set up, where 
they are set up and how many will 
be set UP and all that. I do not think 
it will be desirable to disclOSe all 
this information to the HOUSe in the 
interest lOf secu!rity. But I may 
assure the' House that we ~e receiv-
ing this equipment as per schedule 
and we are setting up these radar 
stations. 

Another thing whi.ch we have to 
bear in mind in the context of the 
dropping of those factories, apart 
~om the modernisation of factories 
and the PUtting up of additional capa-
city in the existing factories, the 
!'!tock-piling and all that, is that tAlere 
are some factories which have been 
sanctioned before the Emergency. 
One such factory is the Bhandara fac-
tory, that is, the Explosives Factory. 
That will go into production on the 
19th December, 1964, as I have already 
indicated. This will produce some of 
the propellants and explosives for 
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which additional production was 
planned in the two factories which 
we have decided to drop. In addi-
tion, it will manufacture one or two 
other items. 

The construction of the Ordnance 
Cable Factory, Chandigarh was com-
pleted on high priority and it com-
menced production in September, 
1963. The production has already 
reached the planned capacity. Pro-
posals for augmentation of the pre-
sent capacity of the Cable Factory 
and establishment of new lines are 
also under examination. 

Another factory which was planned 
before the Emergency is the Tank 
Factory. That has also already gone 
into production. Various components 
are being produced. As js well-
known, this is a very huge project of 
which this country can legitimately 
feel proud of. I would invite the 
attention of Shri Ranga to this. It 
is not for me to advise Shri Ranga 
on anything. In the course of his 
tours that he is having_today he is 
found in Delhi and tomorrow in my 
State to which he has now developed 
a peculiar love and affection re-
cently .... 

Shn Hari Vishnu Kamath: We rep-
resent the whole of India. 

8hri A. M. Thomas: When he goes 
through Madras, I will suggest to him 
just to try to go 19 miles away from 
Madras and see at least one of these 
factories and then come to this House 
and critiCise. 

Shri IIeda (Nizamabad): He will do 
it now. 

S!hri A. M. Thomas: Without seeing 
any of these factories, the production 
that is going on, the quantum of pro-
duction, it is highly unfair for him to 
come to this hon. House and give a 
misleading impression to the country 
saying that nothing is being done. 
Such a criticism is quite unj ustifled. 
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The hon. Member, Shri Dandeker, 

wanted only a general assurance that 
it was a cqnsidered judgment. He 
does not want the details and other 
things. Shri Dandeker has got con-
siderable administrative experience. 
Having regard to our resources, having 
regard to the fact that we are not in 
any way compromising our defence 
preparedness by droppin g these two 
factories and having regard to the 
heavy investment that would be 
necessary specially in the form of 
foreign exchange, I would only ask 
Shri Dandekar, what would be the 
best course and the wiSe course for 
the Government to take, if he has not 
already lost ali his background and 
experience in administrative service. 
Shri Dandekar said that he did 110t 
believe in a particular ideology 

8hri N. Dandeker (Gonda): de-
liberately took the line that I was 
speaking on non-Party lines and I 
wish to reiterate that. 

Shri A. M. Thomas: Although he 
prefaces his remark saying that he is 
not speaking at the political level, if 
one goes through his speech and reads 
between the lines, one would know 
that he was trying to create an im-
pression in the country that nothing 
is being done in the matter of defence 
preparedness. Shri Dandeker is con-
sidered to be a well-informed person. 
He should have the better care when 
he stated that it was a wrong step. 
It is a legitimate question yOu asked, 
whether it was a considered judg-
ment. Of course, I am here to answer 
that. It is a question of resources, 
drawing up of priorities and whether 
we are in any way compromising our 
defence preparedness is the main 
thing. If Shri Dandeker had taken 
pains to go through the statement, he 
would have been able to find that nO 
compromise has been made in this 
particular case. There is an assur-
ance before this hon. House. As an 
alternative, we are going to spend 
Rs. 8 crores on stockpiling these things 
which would have been produced in 
these two factories. When this assur-

anCe was in the statement, he should 
not have made that uncharitable ref-
erence which he made in the course 
of his speech. 

8hri Hari Vishnu Kamath: Similar 
assurances were given 
Chinese invasion in 1962. 
ance will be tested in 
forbid. 

before the 
The assur-
war-God 

8hri A. JU. Thomas: When I talk of 
cheese, you talk of goose. 

Despite the serious foreign exchange 
situation, Government is fully alive 
to this. In fact, 'defence and deve-
lopment' is the basis on which We draw 
our plan. We were spending a little 
over Rs. 300 croreg before the onset 
of Emergency and now We are going to 
spend Rs. 1,000 crores per year and 
this inflationary tendency and other 
things about which the Swantantra 
Party is harping too much has been 
mainlY because of OUr defence ex-
penditure. But We cannot afford to 
neglect that. That is why we are 
spending more; from Rs. 300 crores 
we are going upto Rs. 1000 crore;;. 

8hri Karl Vishnu Kamath: Let 
them be well-spent and not wasted. 

Shri A. M. Thomas: Yes. But you 
must recognise that. 

8hri Raaga: What is the recognition 
for? All of Us sanctioned it. It is 
not your grand father's property or 
anybody else's. 

8hri A. M. Thomas: Then, hon. 
Member, Shri Kamath-I think he is 
a very studious Member .... 

8hri Hari Vishnu Kamath: Not as 
studious as you are. 

Shri A. M. Thomas: There is a 
Malayalam saying-outside the House 
the hon. Member and I talk in 
Malayalam-and the purport of that 
saying is: After getting defeated in 
the market-place, you come to the 
hOUse and turn against your mother. 
That is what exactly has hap-
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pened. A few days ago, there was 
a duel between the hon. Food Minis-
ter and Shri Kamath and he had 
sustained certain wounds because of 
that. After being defeated there, he 
catches the next chance and now 
turns against the Defence Minister. 

Shri Hari Vishnu Kamath: That is 
what you think. Who has been de-
feated? 

Shri A. M. Thomas: That is what 
has happened. Now he has turned 
against the Defence Minister. (In-
terruption). That is why he was 
saying all that-he was saying more 
than once--so that the next opportu-
nity that he got was to turn against 
the Defence Minister and all his wrata 
that he had was directed against the 
Defence Minister. 

Stari Bari Vishnu Kamath: On a 
point of order. The Food Minister 
was disposed of on that day. You 
have your self mentioned it now. He 
must be relevant. I do not want to 
descend to his level again; The Food 
Minister was disposed of finally the 
other day. Now, let him defend the 
country. Let him not talk about 
other matters. Let him tell us how 
he proposes to defend the country 
and not let us down as Mr. Menon 
did. They have lost a battle with 
China; let them win the next. . They 
are not ashamed of this. Let them 
hang down their heads in shame, and 
then go and face the country outside. 

Shri A. M. Thomas: It would be in-
teresting to the House to learn .... 

8hri Ranga: We do not hear what 
he is saying. 

8hri Bari Vishnu Kamath: Solilo-
quy. 

8hri Nath Pai: What about the mis-
quoted proverb? 

Shri A. M. Thomas: During the 
latter half of 1962-63 after occurence 
of the Emergency, commitments to 
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the extent of approximateluy Rs. 6.5 
crores were entered into in free 
foreign exchange and foreign assist-
ance. Now, in 1963-64, this expendi-
ture has increased to Rs 60 crores. 
In the first half of 1964-65 commit-
ments to the extent of approximately 
Rs. 30 crares have been entered into. 

Shri S. M. Banerjee was good en-
ough to refer to the production 
achievement of the ordnance factor-
ies. My hon. friend Shri D. C. 
Sharma had also referred to that. The 
production in the ordnance factories 
and in other production units in the 
Defence sector speaks for itself. In 
1963-64, the value of issues made to 
the Services was over Rs. 11 0 crores 
against only Rs. 41 crores in 1961-62. 

8hri Nath Pal: On a POint of 
order. . . . Let the hon. Minister be 
a little gal ant ~nough to yield 

Shri Bari Vishnn Kamath: A point 
of order takes precedence over a 
Minister's speech, however irrelevant 
or relevant it may be. 

Sbri Nath Pal: I do not know whe-
ther the hon. Minister has realised 
the significance of what he has said. 
The very distinguished predecessor of 
Shri Y. B. Chavan, Shri V. K. 
Krishna Menon, our ex-Defence 
Minister of repute, once told the House 
while declining to give us the simpl-
est information; 'If I tell this House 
the number of pairs of shoes we sup-
ply. then we shall divulge a big 
secret to the potential enemies'. I 
welcome the precedent that the han. 
Minister has now set up, but is he 
conscious of this that by telling us 
the number of shoes that are being 
supplied, he is telling the potential 
enemies the number of soldiers we 
have in the Army? 

Mr. Deputy.speaker: Not neces-
sarily. 

Shri Ravindra Varma (Thiruvella): 
There are spares too. (Interruptions) 
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Shri A. M. Thomas: In the matter 
of Defence, Government have to 
carry this House as well as the whole 
country with them. The House would 
have noticed that as far as the De-
fence Ministry is concerned, we have 
given to this House whatever infor-
mation it was possible for us to give. 

Shri Nath Pal: Not at all. 

Shri Bari Vishnu Kamath: It is 
withheld here but published in foreign 
papers. 

Shri A. M. Thomas: In fact, I may 
submit that after some statements 
were made-by the hon. Defenec Minis-
ter in this House ...... that ..... . 

Shri Nath Pal: Which one does my 
hon. friend refer to? We have had so 
many Defence Ministers. 

Shri Bari Vishnu Kamath: The 
former Defence Minister or the 
present one? 

Shri A. M. Thomas: .... we are now 
thinking about mountain divisioilli 
after the onset of the emergency, hon. 
Members were interested to know 
more about it; I think Shri Nath Pai 
was also included among them; I do 
not quite know; but I say that several 
Members had said that we should go 
to this eXtent that We should divulge 
that inforamtion to the Bolllle. So, 
the Bouse is well aware of the fact 
that the Defence Minister was not at 
all holding back whatever possible in-
formation could be given to this House. 

Shrl Nath Pai: The present Defence 
Minister is not holding back. 

Shrl A. M. Thomas: I am glad that 
Shri Nath Pal has admitted that. 

Shrl Nath Pai: We are all gene1'Oua 
and honest. 

Shrl A. M. Thomas: So, it is a very 
unfair charge to Say that the Bouse 
is not being taken into confidence in 
this matter. 

My hon. friend Shri Hari Vishnu 
Kamath had asked for answers to two 
questions. 

Shri Barl Vishnu Kamath: ClarifY 
them. Do not beat about the bush. 

Shri A. M. Thomas: The question 
Was couched, if I may say so, in 
general terms it was not with regard 
to the production in the ordnance 
factories. He had asked whether it 
was a fact that the defence production 
had doubled in the past two years, and 
if so, what the production was. The 
question vias so general that it was 
not enough fOr us to collect informa-
tion from the various ordnance fac-
tories, but We had to collect it from 
the various public sector undertakings 
which cater to civilian needs as well 
as to defence efforts, such a3, for 
example, the Mazagaon Docks, the 
Garden Reach Workshop, the HAL, 
the Avro Factory and so on. It will 
necessarily take some time to collect 
all that information. 

As far as the ordnance factories are 
concerned, on 7th December itself I 
had given the information indicating 
what exactly the quantum of produc-
tion was. Let my hon. friend look up 
the papers and find out for himself 
the actual figures. But when he asks 
for the production not only in the 
ordnance factories but in the other 
public sector undertakings also, that is 
to, say, the total defence production, 
It would necessarily take some time 
to collect the information. And is it a 
ain to have asked for further time to 
collect the information and place it 
before this House? 

Shri 8aDp: They will take another 
two yearS for this. 

Shrl A. M. Thomas: To draw any 
adverse Inference from tbat, I subtnit 
Is quite uncharitable. 

Shrl BarI Vishnu Kamath: The hon. 
Minister has had enough time, nearlY 
three months, from 14th September 
up till nOW, but nothing has been col-
lected so far. 
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Shri A. M. Thomas: When we const· 
der this matter, we 'have also to take 
Into account not only the production 
In the ordnance factories but also the 
production in the public sector under-
takings, and the progress that we 
have made in the various public sector 
undertakings in the matter of the 
production of aeroplanes, HF-24 and 
other things. I do not want to take 
the time of the House by referring to 
them. Weare well on the way in the 
matter of the setting up of the MIG 
factory. I would also like to refer to 
the Bharat Electronics in this con-
nection. My hon. friend Shri Ranga 
referred to the radar equipment and 
other things. It would be of interest 
to him to learn that the Bharat Elec-
tronics has been producing a wide 
range of wireless and electronic 
equipment required by the three ser-
Vlces. In fact, the value of its pro-
duction of defence equipment in-
creased from Rs. 74 lakhs in 1962-63 
to about Rs. 460 lakhs in 1963-64 and 
is expected to be about Rs. 6 crores 
this year. So, from Rs. 74 lakhs it 
has gone up to about Rs. 6 crores. 
This is not an insignificant achieve-
ment. I may also tell the House that 
the total production of defence equip-
ment in all the public sector under-
takings under the Department of 
Defence Production-not the ordnance 
factories; there it comes to Rs. 120 
crores; but as far as the otliers are 
concerned~omes to Rs. 21'38 crores 
whereas it was only a year back only 
Rs. 16 crores. So, there is consider-
able improvement in this matter of 
production of defence equipment in 
the public sector undertakings. WI!' 
have to take all these into considera-
tion, the maximum production possi-
ble in the ordnance factories already 
there, the coming into production of 
factories which have been planned be-
fore the onset of the emergency and 
the preparations that are being made 
to set up new factories which We plam., 
when we consider this question. 

As I have mentioned earlier, the 
produtcion figures speak for t'hem-
selves. This is not to say that we are 

not alive to the danger and the diffi-
culties that confront us. I would, 
however, like to assure the House 
that there is no intention to relent our 
efforts to establish a sound production 
base. It is a very uncharitable 
remark to say that We have again 
relapsed into complacency. Apart 
from that, the facts that 1 have 
narrated will convince any dispas-
sionate observer that the steps that 
have been taken haVe been taken on a , 
war footing and with the 'highert 
scnse of urgency. 

Shri Narendra Singh Mahida: What 
about civil defence? Where are the 
civil defence preparations if we are 
on a war footing? 

Shri A. M. Thomas: We are now 
talking about the production in the 
ordnance factories. When my han. 
friend is satisfied on one question, he 
raises another question. . 

Shri Narendra Singh Mahida: The 
hon. Minister said that the prepara· 
tions were being made on a war foc>t-
ing. That was why I wanted to know 
about civil defence also. 

Shri A. M. Thomas: As regards the 
Research anct Development organisa-
tion, civil defence etc., we could have 
tfue discussion on them on another 
date. Ncrn>, we are on the question 
of the production in the ordnance 
factories. 

Much time was taken by my 
han. friend Shri Ranga in mak-
ing mention of our old mistakes and 
other things. It is a well known fact 
that we were trying to be a peaceful 
and peac~l\:w'ing State, am.d our 
country was suddenly called Upon to 
be in a state of defence preparedness. 
So, it will necessarily take some time, 
and it is not easy to effect a radical 
changeover. As tfue House is aware, 
after Independence, while the need to 
produce defence requirements within 
the country was felt and some efforts 
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were made in that direction, the pro-
gress was necessarily restricted. The 
obvious reasons were that it was 
hoped that with the country's poliCY 
of non-aggression and peace th!' 
development of armament industry 
on any large scale may not be neces-
sary. The requirements of economic 
"'evelopment had to be naturally given 
the first priority and difficulties were> 
{)ften encountered in securing on rea-
sonable terms technical know-how 
and other assistance required to estab-
1 sh an armament industry. In a 
I'umber of fields, we had to ente!" 
completely new fields The technical 
know-how and the administrative 
capacity were lacking. We have 
partly overcome these difficulties. And 
the way in which our workers have 
,,,ade their contribution-whatever mv 
han. friend Shri Ranga may say about 
the persuasion of these workers-is 
"'.lch that I must pay my tribute to 
the thollsands of employees in th~ 

variolls ordnance factories, who as has 
ot"en remarked by my han. frien.:! 
Shri S. M. Banerjee have risen as one 
man in the face of this emergency 
a nd shown their mettle and increased 
the production three-fold and four-fold 
in the various ordnance factories. It 
is up to thi< House. 

Shri Ranga: Did I question that? 
Did I question their patriotism? Did 
I question their having made the best 
possible effort? 

Mr. Df'puty-Speaker: The hon. 
J'4ember can say all this when he 
replies. 

Shri Ranga: I shall reply all right 
but here 'l.nd now, I must correct the 
statement that the han. Minister has 
made. He is unfair not only to me 
but also to himself as Minister 
because as a Minister he has got to b~ 
eyact in h is references to whatever I 
haVe sai,:l here in the House, 

I only warned Government about 
certain leaders in certain areas. It 
'''ould bp foo!ish for them not to take 
that warning I did not say anything 
about the workers at all. Kindly 
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read my speech and see what I had 
said. 

Sbri A. M. Thomas: My hon. friend 
talked about labour, and that was 
what he s3.id ..... . 

Sbri Rauga: It would be better it 
the hon. Minister would withdraw 
thOSe remarks. He should not say that 
I had madp those remarks. 

Shri A M. Thomas: Whatever it 
may be, it is my duty to appreciate 
the effor+s of the thousands of em-
ployees of the ordnance factories who 
have risen to the occasion ..... . 

Shri Ranr2' That need not be a 
IT'onopo!y on the other side. My hon 
friend need not impute motives. 

Shri A. M. Thomas: .... in the matter 
of defenCE: efforts. 

I do not think I need take more 
time of this hon. House. I again re-
peat Government's stand, that the 
Government has not at all compro-
mised in any way with the defenc .. 
preparedness or the original ;c>rog-
ramme of its goals fOr procurement. 

14 Ms. 

Shri Dari Vishnu Kamath: On a 
point of clarification. I am sure you 
will agree that the Defence Minister 
whether it be the senior or the junior 
Minister's business, is to tell the 
House and the country how Govern-
ment propose to defend the country 
against declared enemies like China, 
and not to take shelter behind the 
Food Minister's lungi or mundu ... 

Mr. Deputy-Speaker: It is not neces-
sary to refer to that. 

Sfui Dari Vishnu Kamath: The 
other day yOu did not rule it out of 
order-you let it go on record, I am 
sorry to say that he brought in irrele-
vant matters, which it was none of 
his business to do, 

Mr. Deputy-Speaker: I do not think 
this is a clarification he wanted, 
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SUi Harl Vishnu Kamath: I raised 
the point yesterday that the. 
senior Defence Minister, at a lunche-
on in London, where I was also pre-
sent, l'eferred to the fact that the 
Chinese air force is today capable of 
500 sorties a day On the Himalayan 
border. In view of that, I asked 
what preparations we are making, 
what is the progress with regard to 
HF-24 and MIG-21? Let them answer. 

Mr. Deputy-Speaker: Not another 
speech. 

Shri Harl Vishnu Kamath: It is not 
another speech. I am seeking clari-
fication on a point I raised yesterday 
which he has not answered in his 
reply. 

Mr. Deputy-Speaker: I thought it 
was your explanation. 

Shri Bari Vishnu Kamath: No, no. 
I referred yesterday to what the 
Defence Minister had said at a func-
tion in London, when I was also pre-
sent, and asked what are the pre-
parations Government are making to 
meet the mounting Chinese threat. 

Shri A. M. Thomas: The Defence 
Minister himself made a statement 
with regard to this matter of how 
many squadrons we are goini to have, 
what are the arrangements that have 
been made how we are going to have 
certain nU:mber of MIG planes from 
the USSR to equip our squadrons. All 
these matters have been referred to. 
So I do not think it necessary to re-
peat those things. 

-n q~ ~ (~) ~ 
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8hri M. R. Krishna: Is it not a fact 
that behre Government decided t() 
eet up these six factories, US con-
sultants and other experts and 
examined all the existing factories 
whiCh we"e tJ be modernized and only 
..fter that recommended to Govern-
ment that thE'y should set up these six 
factories? Is it also true that they 
l"id ernpha~;s on the explosiv~s 

factory? If Government at that time 
had accepted and promised this House 
bat they WCli.\ld set up six fact~rie" 
what has prompted them to imme 
diately abandon two factories in four 
r.',onths' time? 

Mr. Deputy-Speaker: All the while, 
j,e has been explaining the same thing. 

Shri M. R. Krishna: Did any other 
expert committee, like the US expert 
committee. go into this matter? 

Mr. Deputy-Speaker: He might 
linswer Shri Yashpal Singh's question 

Shri A. M. Thomas: It was in Hindi. 
So I could not follow. 

An hon, Member: It is the same 
as Shri M. R. Krishna's question. 

Shri A. M. Thomas: With regard t() 
the modernisation of ordnance fac· 
tories, more than one team of experts 
has gone into it. I may assure the 
bon. Member that the dropping o! 
theSe two factories has also been 
decided On the US expert team's 
advice. 

Shri Nath Pai: A very small ques-
tion. I know that the hOll. Minister 
has tried to the best of his ability to 
allay the anxiety of the House, though 
not with very conspicuous success. 
One example of it is that he has trieJ 
to tabulate the ac'hievements of hia 
Ministry, the production side of it, in 
terms of rupee~ich is a very 
tragic thing. May I draw his atten-
tion to this simple fact, that he haa 
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tried to persuade the House that our 
production requirements in terms 01 
electronic goods is very satisfactory 
because it has gone from so many 
lakhs to clome crores? Has his atten-
tion been drawn to the report pre-
pared by Dr. Bhabha's Committee on 
electronics where they point out the 
tragic lacuna we are suffering from as 
to defence production requirements in 
electronics where we are made, to buy 
OUr requirements from abroad, where-
as our production is not even upt(' 
10 pe" cent? Is he aware of it or is 
he going to ten Us that from so many 
lakhs we have come to some crores? 
This was the attituae they had earlier 
adopted, that they did not count in 
terms of the potential danger and 
then measure the preparedness but 
they calculated in terms of rupees 
spent or of rupees acquired. 

Shrl A. M. Tholll3.!l: With regard 
to electronic equipment, we realise 
that it is very important. It will 
take some time fOr us to produce indi-
genously all our requirements of 
electronic equipment. That is why 
we are importing our major require-
ment of electronic equipment from 
foreign countries by spending valuable 
foreign exchange. 

I made a mention of Bharat Electro-
nics and said that In the last two 
years we have proceeded in such 9 
way as to produce our maximum. It 
was only to indicate that, that J men-
tioned figures of production in Bharat 
Electronics, not that the electronic 
equipment produced is enough for our 
requirements. To meet our require-
ments of these equipments, we are 
importing from outside. 

Shri Kanga: I wish to thank all 
hon. Members, including the Minister, 
for having taken part in this debate 
and made their useful contributions. 

Anyone who really wishes to judge 
in an impartial manner from the trend 
of the discussion in this House would 
come to one and only one conclusion, 
that this House is not satisfied with 
things as they are on the defence pro-

duction front, and it would like Gov-
ernment to be more alert and more 
conscious of their responsibilities to-
wards this emergency and to be more 
honest with themselves and with the 
Natj'onal Defence Council and with this 
House by making it clear that their 
foreign policy, their defence pOlicy, the 
Dolicy of allocating priorities in regard 
to various things that are to be im-
p'orted into our country, has not been 
a success, if it has not been a failure. 

My han. friend, the Minister of De-
fence Po·oduction, was at consider-
able pains to impress upon the House 
the consideration that after all, 
they had only two years, they 
C"ould not be expected to achieve 
wonders and they should be given 
indulgence for the long time that has 
been lost so far, more than two years, 
and for that failure also. I wish to 
assure this House that neither tIllS 
Minister nor his predecessors nor the 
present Defence Minister nor anv of 
us on our side, fortunately or unfor-
tunately, happen to be military men 
and can claim to have any more exper-
tise than any ordinary member of this 
House except for this that one has 
been in touch with what is happening 
for a longer period than the other. 
Taking it 'On that basis, that they are 
laymen as we are, We have to come 
to our judgment on the facts placed 
before us; we will have to see whe-
ther this Government has achieved. 
any success at all in this direction. 

Who asked them to cOme to this 
House with SO much fanfare and an-
nounce, in order to allay the anxiety 
and feelings of the country as a whole 
and of Parliament, that they were go-
ing to recruit, train, equip and send 
to the front six mountain divisions? 
They did it. These six new factories--
they did it. As my hon. friend, 8hri 
Dandeker, said yesterday, did they not 
at that time have the benefit of all 
their experts here as well as outside, 
in the west as well as east, and was 
it not after all that consideration that 
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[Shri Ranga] 
they had at ,that time and the consul-
tations they must pave had with them-
selves aa well as other friends, that 
they came to those two conclusions 
and assured the country that they 
were going to do these things? They 
did not say then, "We are going to 
modernise the existing ordnance fac-
tories, we are going to expand the 
capacity, and then we shall see whe-
ther we will need these six new fac-
tories." They did not say so. It Via 
taken for granted in the House, the 
House understood it that way. that 
modernisation of the existing factories 
would go on apace, their capacity 
would be increased, imports would be 
brought in and priOrity would be given 
for exchange needs of the existing fac-
tories and their plans, as well as for 
these six new ordnance factories. All 
this was given on the floor of the 
House to the country as well as Par-
liament as an assurance of the aware-
ness of this Government of its duty 
to defend this country properly. 

I want to reiterate the statement 
made by my hon. friend Shri Dande-
kar n6fonly on my 'Own behalf and on 
his behalf, but also on behalf of every 
one of the Opposition Members who 
had taken part in the debate yester-
day. that we tried our best to approach 
this problem, so far as production was 
r.oncerned, from an entirely non-parti-
san and all-party. patriotic attitude. It 
is as patriots that I want my han. 
friends from that side t'O look at it, 
and We also look at it that way. 

My han. friend wants us to believe 
that they have done all that they 
possibly could under the difficulties 
they have had to face, the difficulty 
coming from Finance, the difficulty of 
lack of foreign exchange, the difficulty 
coming from other Ministries and so 
on, and therefore, he wanted us to be 
satisfied with their failure. Was it not 
he himself wh'o said just now that 
when it came to clothing ana other 
equipment that was needed by our 
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troops. they raised the production 
twelve-fold? He said so. If it was 
possible 1'0 do that for this very same 
Government with the very same ord-
nance factories that they have got, is 
it unreasonllible for us as laymen to 
assume that it should have been pos-
sible for them to achieve similar pro-
gress in other sectors of defence pro-
duction also, if only they had the will 
to do it, if only they put their shoul-
ders to it, if only they had been actual-
ly sincere to the professions they had 
made before the whole country? That 
is how I want to look at it. It was 
n'ot my plan· or my party's plan, or 
the Opposition plan; it was their plan. 
Why did they go back upon their own 
plan? 

They say that we should be satisfied 
that there would be no danger at all. 
As Shri Kamath just now interrupted, 
the former DefenCe Minister also 
wanted us to believe that way. He 
brought down the defence estimates, 
and he wanted the House to congra-
tulate him because he was asking the 
country to spare much less than what 
had been allotted in the previous years. 
We trusted him because We had to 
trust him, because we have to assume 
that they are in the know of all the 
facts, that they are as good patriots 
as anyone of us, and more than that, 
because they have got the assistance 
and advice of all their great experts. 
And the country knows the results 
through its bitter experience. How 
does my han. friend, the Defence 
Minister, want me to continue to have 
confidence, repose confidence, in him 
in the same way as we tried to do 
in the very beginning when he came 
from Sahyadri, if this is the perform-
ance in the light of their own 
demands, of their own professions, of 
their own plans? That is how I look 
at it. That is why I said advisedly 
that if they do not take care and do 
not go into this with all honesty, not 
only honesty 'but also all the energy 
that they can command and all 
the resources also,-J am coming to 
that presentlY-it they fail to do it. 
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the country would have to send them 
out in the same way as the former 
Defence Minister WIllI sent bUt. 

Now, I come to foreign exchange 
My hon. friend made much of it. Why 
did we sanction so much money, 
Rs. 700 crores, last year? Did we not 
then assume that within that Rs. 700 
crores, whatever foreign exchange 
would be needed would have 
been included would' be set apart, 
that first 'priority would be 
given by the Defence Ministry to it? 
My hon. friend is talking about deve-
lopment and defence; two D's can be 
used in various 'other ways-you know 
Goethe's writing-and therefore, I do 
not want that kind of fate to overtakE" 
our country. Who has stood in ',hI! 
way of this foreign exchange? He sayg 
we are going to build this thing at 
Chanda or Tiruchirapalli with our 
own resources, with the free foreign 
exchange that had already been plac-
ed at their disposal What happens to 
the rest of the foreign exchange that 
we would need for our defence forces, 
for our ordnance factories, for eq uiD-
ment and all the rest for which we 
allotted money when we passed the 
Budget? Are we to understand then 
that there is no such reservati\)n at 
all? Are we to understand that from 
day to day Defence has got to com-
pete with all other demands whkb 
the various Ministries would be make-
ing at the do\)rs of the Finance M;"io_ 
ter for foreign exchange? If this I-
so, let us be told about it. 

We have taken it for granted that 
the very first priority would be given 
for for~ign exchange so far as defence 
needs are concerned. and now we 1:N! 
told there is some difficulty. The ball 
is at 'the other court, it is for my 
friends to take the country inti) con1l-
dence in regard to the relations !let-
ween themselves and the Finance 
Ministry and the Planning Commission, 
whether they are having all the foreign 
exchange that they have asked for 
that they intended to ask for when 
they carne here for their Defence Bud-
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get last time. at the time \:If the Bud-
get sanction. 

Having said that, let me also take 
up the other point made, unfortunate-
ly, by one of my hon. fIiends here, 
that there" is an atmosphere of alarm. 
We are not alarmists. I am sure my 
han. friend also would not like to be 
an alarmist. But we do know thlit 
there is an emergency. If anyone can 
be accused of alarmism, of raising an 
alarm,-and I do not think he can be 
accused-it is the Defence Minis:~r 
alone. I have already said guarded;y 
that he cannot be accused of that. 
Again and again, as I said yestercay, 
he warned the country as well as the 
rest 'of the world about the Chinese 
forces being mounted there on t!J.e 
Himalayan heights. And he also fears, 
and rightly so, that any moment they 
think is ("onvenient, they may spring 
on us. Is warning the country l;kf. 
that alarmism? Can anybodv be ac-
cused of that? We are not ~armist., 
but here is the emergency and I do 
not know how long my hon. friend is 
going to maintain the emergency and 
at the same time behave as if there 
is nO emergency at all. 

Not to speak of all theSe cOnven-
tional arms, there is that bomb coming 
from that end. They wanted to rude 
themselves behind the bush of their 
own self-confidence for too long a 
time, even while some of the AmerI-
can experts were warning the world 
as a whole that the Chinese were get-
ting ready with their bomb. They were 
saying: no, no, ITO fear at all. Theil, 
it did come. Then they saId it was 
only a small thing. Now, they say 
they are not afraid. If they aCe not 
afraid, I am sure the rest of the worl:i 
is afraid. But nOW the Prime MinIS-
ter is also ("oming to realise its iruo;or-
tance. and therefore, he has sent his 
friends all round the world, and has 
sent messages also to all the countries 
in order to impress upon them thE' 
need to raise the slogan "down with 
the atom bomb" whosoever may be the 
owner of it, whosoever may be the 
producer of it br is capable of it. 
Very well, now it is there with the 
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Chinese. It is subject to the presence 
of that, that we have to think of arma-
ment development. I am not here aud 
now prepared to say that G"overnnl~l.t 
should go in for the manufactur~ ;;f 
the atom bomb or anything like thaI.. 
We are 0pp'osed to that. My han. 
friend Shri Masani has present"d hl~ 
careful, well-reasoned thesis before 
this House. It is for the House to 
consider it for whatever it is worth. 
But, what we want tne G'Overnm~nt 
to realise is that, since the Chmesc an 
in possession of that deadly weaJ:OII, 
and various other things that can le .• d 
to the manufacture of that tneir c:", .• 
fence capacity, their capacity ler or-
fence must be so much mure even in 
regard to the realm of conventional 
arms, and so we must be prepared to 
match our defences as ~;:ains1. that. 
Every 'One knows that we carl only 
be on the defensive. We were beaten 
so badly. If we were to say that we 
are going to do this and that against 
the Chinese after having been beaten. 
we must first of all establish our cre-
dentials so far as our Defence Forces 
are concerned vis-a-vis the Chinese. 
So, we are on the defensive. I fear that 
Government is not ready, is also not 
getting the country- ready. I thoucnt 
he was going to give a reply to a p'oint 
raised by me yesterday; he did not. I 
shall remind him. They constitute a 
national defence council which we con-
sider to be unrepresentative and U::l-

satisfactorily constituted. Was even 
that national defence council consult-
ed? Did it agree to the decisicll-
wrong decision according to us-t'o 
drop the two factories? And two divi-
sions? .... . 

Shri A. M. Thomas: Dropping two 
divisions? The han. Minister of De-
fence last time said that we were gu-
ing to increase the mountain divisions 
to 10. 

Shri Ranga: It was said that ~e 
did not have foreign exchange. Just 
as we are depending on food impor.s 
from foreign countries, we are going to 
depend even 1\)r those IIIIlIlll things on 
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the foreigners andt hat is why we are 
not going to build up these factories. 
I want to remind them that we dld not 
ask for such and such factory to be 
established here. They have tilem-
selves in their wisd'om stated that 
these factories were necessary. Now 
they drop it. They want us to believe 
them now. HOW On earth is it possi-
ble for any sensible men to accept tll"ir 
word? Their word does not inspire 
confidence. Let them realise that if 
they really want the country to con-
tinue to repose its confidence in th"m 
and in their party, they must prepare 
the country for effective defence and 
they have got to manage their ail .. irs 
much better than they have done. 

Lastly, here is my warning. They 
may get electoral victories and they 
are certainly in large numbers here. So 
was Neville Chamberlain. Please re-
member that and the way in which 
he had had to go at the bidding of 
the nation; this Government also 
would have to make away for another 
Government, if they do not turn a 
new leaf and do not give up the kind 
of things that they have done so far. 

Mr. Deputy-Speaker: I shall put 
the m'otion to the vote of the House. 
The question is: .•...• 

Shri Natb Pal: In a motion like 
that, who will say 'no' or reject It? 

The Minister of FInance (Shri T. T. 
Krisbnamachari) : Sir, I do not think 
there is anything for the House to 
decide; there is no positive motion. 

Mr. Deputy-Speaker: But the House 
takes note of it and I have to put it to 
the House. The question IS: 

''That this House takes note of 
the statement made on the 20th 
November, 1964 by the Minister 
of Defence Production on the 
establishment of new Ordnance 
Factories." 

The motion wcu adopted. 
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14.25 hrs. 

COMPANIES (SECOND AMEND-
MENT) BILL' 

The Minister of Finance (Shri T. T. 
Krishnamachari): Sir, I beg to move-

"That the Bill further to amend 
the Companies Act, 1956, be re-
f erred to a Joint Committee of thc 
Houses Consisting of 45 members, 
30 from this House. namely, Shri 
S. V. Krishnamoorthy Rao; Shri 
Achal Singh; Shri A. Shanker 
Alva; Shri Ramachandra Vithal 
Bade' Shri Rajendranath Barua; 
Shri 'Bali Ram Bhagat; Shri Dinen 
Bhattacharya; Shri N. C. Chatter-
jee: Shri Sachindra Chaudhuri; 
Shri N. Dandeker; Raja P. C. Deo 
Bhanj; Shr! Bhaskar Narayan 
Dighe; Shri G. N, Dixit; Shri 
Gajraj Singh Rao; Shri Prabhu 
Dayal Himatsingka; Shri Chcrian 
J. Kappen; Shri R. N. Yadav Loni-
kar; Shri Madhu Lilrulye; Shri 
Ghanshyamlal Oza; Shri Shivram 

Rango Ran~; Shri J. Ramapathi Rao; 
Shri R. V. Reddiar; Shri Era Sez-
hiyan; Swami Ramanand Shastri; 
Shri Digvijaya Naraian Singh; 
Shri Sivamurthi Swamy; Shri 
Radhelal Vyas; Shri K. K. Warior; 
Shri Nagendra Prasad Yadab and 
Shri T. T: Krishnamachari and 
15 from Rajya Sabha; 

that in order to constitute a sitting 
<It the J'oint Committee the quorum 
shall be 'One-third of the total number 
.of members of the Joint Committee; 

that the Committee shall make a re-
port to this House by the last day of 
the first week of the next session; 

that in other respects the Rules of 
procedure of this House relating to 
Parliamentarv Committees shall apply 
W1ith such variations and modifica-
tions as the Speaker may make ;and 

that this House recommends to 
Rajya Sahha that Rajya Sabha do 

(Second 
Amendment) Bm 

Jom in the said J'oint Committee and 
communicate to this House the names 
of 15 members to be appointed by 
Rajya Sabha to the Joint Committee. 

As stated in the Statement of Ob-
jects and Reasons, the present Bill 
seeks (i) to implement the recom-
mendations of the Commission of In-
quiry on the administration of Dalmia 
Jain Companies (popularly known as 
Vivian Bose Commission) and the 
Daphtary-Sastri Committee; (ii) to 
strengthen the provisions relating to 
investigation into the affairs of com-
panies and to provide for more effec-
tive audit in dealing with cases of 
dishonesty and fraud in the corporate 
sector; and (iii) to simplify some of 
the procedural requirements which 
are at present burdensome to compan-
ie~ without being of corresponding ad-
vantage to the Government. Apart 
from these three categories of mea-
sures, the Bill also contains a few 
amendments of a clarificatory nature 
designed to remove drafting defects 
which had caused difficulties in inter-
pretation. The Bill consists of 62 clauses 
and one schedule. As the notes on 
clauses appended to the Bill explain 
the reasons for the proposed amend-
ments and as the time at my disposal 
is short, I 'now only propose to refer 
briefly to some of the more important 
amendments sought to be made by this 
Bill under the broad categories I have 
just mentioned. 

As the House is aware. in pursuance 
of its terms of reference, the Commis-
sion of Inquiry on the administration 
of Dalmia Jain Companies made cer-
tain recommendations for the amend-
ment of the Companies Act with a 
view to prevent in future malpractices 
of the nature observed by it and also 
to ensure due and proper administra-
tion of the funds and assets of com-
panies in the interest of the investing 
public. Later, at the instance of Gov-
ernment, a committee consisting of Shri 
C. K. Daphtary and Shri A. V. Visva-
natha Sastri examined the recommen-
dations of the Commission of Inquiry 
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and made some suggestions of its own 
for amending the said Act. Of the 62 
clauses in the present Bill nineteen 
clauses and three sub-clauses arise 
directly out of the recommendations of 
the said Commission and the Commit-
tee. I may now be permitted to deal 
briefIy with some of the important 
amendments proposed in the Bill: 

Clause 13 seeks to impose restric-
tions on the period of currency of 
blank transfers by providing that--

(a) Every instrument of transfer 
shall be in the prescribed form 
bearing the date of issue 
stamped by the prescribed 
authority; and 

(b) the said instrument shall be 
delivered to the company 
within six months from the 
date of issue thereof in the 
case of listed shares and with-
in two months from that date 
in the case of any other 
shares. 

As pointed out by the Vivan Bose 
Commission, the system of blank trans-
fer has increasingly lent itself to 
certain abuses, the most important of 
which are-

(a) concealment of the identity of 
the Teal beneficial owners be-
hind their nominees; and 

(b) evasion of tax by suppression 
of 'secret' profits invested in 
holdings on blank transfers. 

The proposed amendment is desil(ned 
to curb these abuses. The Joint Com-
mittee might go into this matter fur-
ther. Interested opinion in the coun-
try is pronouncedly against this pro-
vision, whereas there exists another 
point of view which would do away 
with this scheme of blank transfers 
except perhaps in the case of recog-
nised financial institutions. 

One other amendment of which spe-
cific mention may be made is that pro-
posed in section 370 by clause 46 of 
the Bill. Section 370 inter alia lays 
down that a company shaIl not make 

any loan to another company under 
the same management unless the tran-
saction has been approved by the lend-
ing company by means of a special 
resolution. At present there is no res-
triction on inter-company loans if the 
lending and borrowing companies are 
not under the same management. Even 
in the case of companies under the 
same management, the only restriCtion 
is that before making a loan, the lend-
ing company should pass a special re-
solution. In order, however, to ensure 
that company funds are properly uti-
lised for the growth of industries and 
to present misuse of such funds, clause 
46 of the Bill seeks to impose a limit 
on the amount of loans that can be 
advanced by a company by the mere 
passing of special resolution and make 
it obligatory for the lending company 
to seek the approval of tha Central 
Government before making any loan 
exceeding certain limits. 

I should also 1 ikc to refer to clause 
51 which proposes to amend section 
395 with a view to checking the mal-
practices in relation to "take-over" 
bids and acquisition of shares of dis-
senting share-holders under a scheme 
Or contract approved by the majority. 
The amendment provides for disclos-
ure of adequate information to the 
shareholders in a "take-over" bid so 
that they could judge for themselves 
whether or not to accept the offer. An-
other safeguard provided is that no 
circular containing any offer to take 
over the shares of a company should 
be issued until a copy thereof is pre-
sented to and registered by the Regis-
trar of Companies, who will have the 
power to refuse to register any such 
circular if it does not contain all the 
requisite information prescribed by the 
Government or if it sets out any infor-
mation in such a way as to give II 
false impression. 

I shall now come to the second cate-
gory of amendments dealing with ins-
pection, investigation and audit, which 
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are contained in clauses 21, 22(b), 24 
to 28 and 58. Based on the experience 
elf the difficulties encountered by the 
Registrars and Inspectors in carrying 
out their duties, the provisions relating 
to inspection and investigation are 
calculated to facilitate their work in 
regard to the inspection of books of 
accounts and investigation into the 
affairs of companies. 

I would also invite particular atten-
tion of Hon'ble Members to clauses 
22(b) and 24 read with clause 21 (a). 
Clause 22 (b) is intended to enable 
Government to issue suitable instruc-
tions to the statutory auditors of com-
panies, while clause 24 would enable 
Government to issue necessary direc-
tions for conducting cost audit of com-
panies engaged in. production, proces-
,ing, manufacturing or mining activi-
ties. To facilitate such cost audit, the 
proposed amendment to section 209 (1) 
by clause 21( a) seeks to ensure that 
proper records relating to utilisation 
of material and labour are kept by 
these companies. The basic objective 
behind these amendments is to make 
audit more effective and to ensure that 
the audit reports do reveal the real 
efficiency and character of manage-
ment. 

The third group of amendments seek 
to simplify and relax some of the res-
trictive provisions of the Act where 
compliance may either be needlessly 
difficult or involve labour and expense 
disproportionate to the results likely 
to be achieved. There are more than 
twenty clauses in this category and 
these are based largely on the sugges-
tion received from various Chambers 
of Commerce. It may be recalled that 
in its 53rd Report presented to thla 
House in April last, the Estimates 
Committee had also recommended the 
need to simplify the provisions of the 
Companies Act. 

Five clauses in this category, name-
ly, clauses 32, 33, 34, 41 and 57 are 
intended to eliminate or to reduce the 
periodicity of some of the returns re-
quired to be filled by companies and 

their directors with the Registrars of 
Companies. I have no doubt that this 
will be widely welcomed by all con-
cerned. Specific mention may also be 
made of clause 45, which proposes to 
relax the requirements of section 314 
regarding previous consent of the com-
pany in general meeting in regard to 
the appointment of a director or a 
partner or a relative of such a director 
etc. to an office or a place of profit 
under the company. In place of such 
previous consent, the proposed amend-
mer,t provides that it will be sufficient 
if approval of the company by means 
of a special resolution is obtained at 
the first general meeting held after 
such an appointment is made. 

Another important amendment is 
contained in clause 61 which proposes 
to reduce the categories of relatives 
specified in Schedule 1A to the Act 
from 49 to 22. It has been represent-
ed to Government by various Cham-
bers of Commerce that the list at pre-
sent specified in Schedule lA to the 
Act is sO compNhensive that it has 
caused undue inconvenience and hard-
ship to many companies in complyinlt 
with the requirements of section 314 
and other relevant sections, without 
any commensurate advantage to the 
companies concerned. After careful 
consideration of the matter, the Gov-
ernment have decided to revise the 
definition of 'relative' so as to include 
only near relatives specified in items 
1 to 22 of Schedule lA. 

While on the subject of simplifica-
tion, I may also refer to clause 62, the 
main object of which is to provide for 
a uniform time limit of 30 days £(1[' 
the filing of various documents by a 
company before the Registrar of Com-
panies. This uniform time-limit, would 
I hope, be a considerable improve-
ment on the existing position because 
at present the time-limit for filing 
various returns with the Registrar 
varies from 14 to 42 days. 

Lastly, I would say a few words 
about clause 56 which proposes tl} 
delete sections 410 to 415 in regard to 
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the Advisory Commission and insert a 
new clause to enable the Government 
to constitute an Advisory Committee 
fa: the purpOSe of advising it and the 
Company Law Board on such matters 
as may be referred to the Committee 
by the Government or the Board. As 
Hon'ble Members are aware, section 
411 01 the present Act requires Gov-
ernment to consult the Advisory Com-
mission constituted under section 410 
on all applications made to Govern-
ment under the various section enu-
merated in clause (b) of section 411 
before orders are passed on such ap-
plications. Experience has shown that 
the need to obtain advice from the 
Advisory Commission has caused de-
lay in the disposal of cases primarily 
because every application-irrespec-
tive of the size of the company or the 
1:[uantum of remuneration payable to 
the managerial personnel-is requited 
to be referred to the COmmiSSion. 
Moreover, the procedure involves lot 
of paper work, labour and expenses 
without any commensurate results. 
Ron'ble Members are also aware that 
very recently a Company Law Board 
'has been set up to administer the pro-
visions of the Companies Act. This 
"Board would be competent to advise 
the Government on any matter relat-
ing to major pOlicy in company affairs. 
'Since the Board could carry out the 
functions which are presently perform-
ed by the Advisory Board, it would be 
needless to continUe the latter any 
longer. After considering all the as-
pects of the matter, Govcernment have 
come to the conclusion that a change in 
the present procedure is called for. 
Accordingly, it is proposed to abolish 
the Advisory Commission and set up 
in its stead an Advisory Commitiee 
consisting of not more than five mem-
bers so that whenever necessary the 
Government or the Company Law 
Board can consult the said Committee 
Dn important cases or On questions of 
policy. 

Within the limited time at my dis-
posal, I am afraid, I have not been 
able to deal with the provisions of the 

Bill in greater detail though I would 
have very much liked to touch on 
some other amendments also. I would, 
however, like to emphasize that the 
Companies Act is essentially a regula-
tory measure and the various provi-
sions contained in the present Act and 
as proposed in the Bill under con-
sideration, are designed to promote 
greater efficiency in the working of the 
corporate sector and to ensure disclos-
ure of fuller information about the ac-
tivities of companies to the investors, 
creditors, general public and the Gov-
ernment. Disclosure of fuller inform-
ation is the only sure means of judg-
ing whether a company is using its 
capital to the best advantage, it is 
being run efficiently and in the public 
interest, and pays its legitimate dues 
to Government. In the context of our 
developing economy and our limited 
resources, 1Ihe promotion of greater 
economic efficiency is of paramount 
importance, and for the attainment of 
this objective, the corporate sector has 
to play its part by adapting its prac-
tices to rapidly changing conditions. 
Unless the regulatory provisions of the 
Company Law are also suitably modi-
fied from time to time to keep abreast 
of the changing economic and indus-
trial climate of the country, there is 
the risk that the present Companies 
Act will be -regarded as old fashioned. 
This is why the Government have to 
bring forward the present bill SO soon 
after the Act was comprehensibly 
amended in December 1960, and again 
in 1963. 

Since the introduction of the Bill in 
this House in September last, the 
Company Law Board has received 
various suggestions from Chambers of 
Commerce, Stock Exchanges and other 
bodies on some of the proposed amend-
ments and I shall, in due course, place 
these suggestions before the Joint 
Committee for their consideration. I 
have no doubt that the Joint Commit-
tee would carefully scrutinize each 
of the proposed amendments and sug-
gest such modifications thereto as may 
appear to be necessary, Sir, I move. 
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Mr. Deputy-Speaker: Motion mov-
ed: 

"That the Bill further to amend 
the Companies Act. 1956. be r£-
ferred to a J oint Committee of 
the Houses consisting of 45 mem-
bers, 30 from this House, namely, 
Shri S. V. Krishnamoorthy Rao, 
Seth Achal Singh, Shri A. Shanker 
Alva, Shri Ramchandra Vithal 
Bade, Shri Rajendranath Barua. 
Shri Bali Ram Bhagat. Shri Dinen 
Bhattacharya. Shri N. C. Chatter-
jee, Shri Sachindra Chaudhuri, 
Shri N. Dandeker, Raja P. C. Deo 
Bhanj, Shri Bhaskar Narayan 
Dighe, Shri G. N. Dixit, Shri 
Gajral Singh Rao. Shri Prabhu 
Dayal Himatsingka. Shri Cherian 
J. Kappen. Shri R. N. Yadav Loni-
kar, Shri Madhu Limaye. Shri 
Ghanshyamlal Oza, Shri Shivram 
Rango Rane, Shri J. Ramapafhi 
Rao, Shri R. V. Reddiar, Shri Era 
Sezhiyan, Swami Ramanand 
Shastri. Shri Digvijaya Narain 
Singh. Shri Sivamurthi Swamy, 
Shri Radhelal Vyas. Shri K. K. 
Warior, Shri Nagendra Prasad 
Yadab and Shri T. T. Krishna-
machari and 15 from Rajya Sabha 

that in order to constitute a sit-
ting of the Joint Committee the 
Quorum shall be one-third of the 
total number of members of the 
Joint Committee; 

that the Committee shall make 
a report to this House by the last 
day of the first week of the next 
session; 

that in other respects the Rules 
of Procedure of this House relat-
ing to Parliamentary Committees 
shall apply with such variations 
and modifications as the Speaker 
may make; and 

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of 15 members to be ap-
pointed by Rajya Sabha to the 
Joint Committee." 

1916 (Ai) LS~. 

Four hours is the time allotted for 
this Bill. Members may please take 
fifteen to twenty minu'es each. 

Shri M. R. Masani (Rajkot): Me. 
Deputy-Speaker, Sir, the Finance Min-
ister has quite fairly stated that the 
scope of the Bill goes well beyond the 
recommendations of the Vivian Bose 
Commission and the Daphtary-Sastri 
Committee. The Statement of Objectll. 
and Reasons makes this very clear 
when it says that this Bill, inter-alia, 
seeks to implement the recommenda-
tions of the Commission and the Com-
mittee and that the opportunity is also 
being taken to do two things; to 
strengthen the provisions regarding in-
vestigation and to simplify some of 
the provisions of the Act. This is a 
point to be borne in mind; that the 
Vivian Bose Commission Report should 
not be considered to be an umbrella 
under which, all the provisions of this 
Bill-good, bad and indifferent-can be 
lightly accepted by this House. 

Having gone through the Bill, 
must confess that the amount of sim-
plification that it undertakes is some-
what disappointing. There could have 
been much more done in that direc-
tion if the Bill had to be brought be-
fore the House at all and it is disap-
pointing that this opportunity has not 
been adequately taken for this pur-
pose. However, as is now the prac-
tice, the opportunity has been taken to 
arm the Governmental authorities with 
more powers to increase the already 
very massive accumUlation of pow..r 
that has been concentrated in the 
hands of this Government and its offi-
cials. 

Now. the Vivian-Bose Commission 
considered mainly matters and inci-
dents which happened 16 or 17 years 
ago. The "ground that they covered 
was, therefore, old hat. In fact the en-
quiry committee itself was appointed 
under the Companies Act of 1913. The 
Bose Commission itself took note of 
the fact that. since this matter had 
been referred to them and since tbe 
incidents had taken place, a great Elelil 
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of ground had been covered by legis-
lation. The report observes that 
lacunas in the 1913 Act had been 
largely filled by the Companies Act 
of 1956 and the amending Act of 1960. 
Similarly, the Daphtary-Visvanatha 
Sastri Committee also confirmed that 
amendments have already been made 
in the company law to prevent many 
of the evils referred to in the report 
of the enquiry committee. To the ex-
tent that the Commission and the com-
mittee have accepted the fact that the 
kind of conduct that was referred to 
them could not have taken place under 
the law since 1956, and particularly 
since 1960, this Bill becomes uncalled 
for and unnecessary. 

This fact was also recognised by 
Government themselves. In the de-
liate in the Lok Sabha on the report 
of the Vivian-Bose Commission, the 
Minister of Industry, Shri Kanungo, 
stated that since the commencement of 
the Companies Act, 1956, very few 
cases of a serious nature of non-com-
pliance with the provisions of the Act 
had been reported to Government, des-
pite the existence of several provi-
sions under which shareholders and 
others could have brought complaints 
against the company managements. Tn 
other words, both the Government in 
earlier statements and the investigat-
ing bodies have themselves admitted 
lilat there is no cause for alarmism or 
Jor extreme measures. In fact, the 
Minister, Shri Kanungo, claimed that 
since 1956 a great deal of discipline in 
1he corporate sector had been main-
1ained, and the Daphtary-Sastri Re-
port confirms it. Therefore, I cannot 
but come to the conclusion that the 
existing law as of today is altogether 
adequate to deal with the evils that 
..... ere revealed by the Vivian-Bose 
Commission Report and the subsequent 
eommlttee. 

In any case, as we all know, "hard 
cases make bad law." One does not 
Jeglslate, if one is wise, for the hard 
ease or the extreme example. One 
legislates for the normal situation and 

for normal behaviour. When laws are 
made dealing with extreme or isolated 
cases, in trying to dispose of one evil, 
they open the door to a hundred new 
evils, and that is why the lawyers say 
"that hard cases make bad law". And 
this Bill is a case of bad law to a large 
extent because it emerges frQffi a 
hard case. 

Then again, quite apart from the 
merits or demerits of this Bill, I think 
it will be admitted that constant tin-
kering with the law on any particular 
subject is in itself bad. There must 
be something like stability in the laws 
of a country, and people must know 
over a number of years where they 
stand. 

Mr. Palkhiwala, one of our most 
distinguished lawyers in regard to 
taxation and company law, stated in 
Bombay on 9th November this year in 
the course of a speech that the Com-
panies Act had been amended on an 
average twice a year. Twice a year, 
this very same law gets constantly tin-
kered with. This Bill, as he pointed 
out, proposes 61 major changes and 21 
minor amendments. Mr. Palkhiwala 
went on to point out that section 350 
of the Companies Act has now become 
so involved through constant tinkering 
and changing that it is capable of as 
many as six different interpretations 
which can all be validly held! He went 
on to say that the interpretation held 
to be right would not be endorsed by 
anyone having any knowledge of the 
English language. That is the state 
to which we have brought our com-
pany legislation, and he therefore, 
urged that all the complex provisions 
in the law should be scrapped. 

Finally, this Bill is most untimely. 
We all know that the capital market 
is in the doldrums. Industrial prog-
ress has collapsed. Investors are shy 
of investing their money. Entrepre-
neurship faces a very difficult situa-
tion. The Finance Minister has re-
cently frankly conceded-and I am glad 
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lhat he has done it, because the coun-
try has to be educated on this subject 
-the crying need for equity capital 
from abroad to be invested in this 
country, and I welcome his very wise 
statement on that point. But what 
kind of effect is this Bill going to have 
on our capital market in India and on 
foreign capital in this country which, 
as the Minister conceded, we so badly 
and desperately need? 

The London. Times of 3rd Decem-
ber, 1964, discussing our fourth Five 
Year Plan, says: 

"India's fourth five-year plan is 
now being drafted in an atmos-
phere of gloom and despondency, 
which contrasts sharply with the 
enthusiasm attached to the third 
plan four years ago .... The prob-
lems of the industrial sector stem 
very largely from a lack of capital, 
of markets and of basic amenities 
such as power which are the hall-
marks of a poor country. The 
shortage of foreign exchange 
means rigorous quota restrictions 
on imports, even of raw materials 
and equipment, while virtually all 
the private investment will have 
to come from domestic sources. 
In spite of the high rate of profit 
On foreign capital, there has been 
a net outflow of capital over the 
past three years." 

This is in very sad contrast to the 
Ilopes and the wishes expressed by 
~e Finance Minister. As the London 
Times pointed out, we have behaved 
'0 unintelligently in our desire to 
have foreign capital-

Dr. M. S. Aney (Nagpur): What is 
the name of that paper? 

Shri M. R. Masani The Lond01t 
Times of 3rd December-that far from 
attracting it we are scaring it away. 
All our efforts come to this: that over 
the last three years, there has been 
a net outflow-not inflow-of capital 
out of this country. I feel that this 
Bill is going to be disastrous in its 
efl'ect on Indian and foreign invest-
Ment. 

Sir, this Bill cannot be looked at in 
isolation. It has to be seen in the 
context of other statements and other 
policies of Government dealin~ with 
the corporate sector. It comes as one 
of several threats recently held out to 
the corporate sector. 

The Finance Minister addressed a 
Conference of Regional Directors and 
Registrars of Companies on the 27th 
and 28th of October in Delhi. T'nere 
he stated that proposals for the renew-
al of several managing agencies would 
have to be considered during the first 
half of 1965. That is correct. He then 
went on to say that the Company Law 
Board should give thought to this pro-
lem and consider whether in well-
established industries the managing 
agency system could be gradually 
abolished sectorwise. The effect of 
such a statement is bound to be harm-
ful to the capital market. It is bound 
to impede the growth of our industry 
and our economy. There was no need 
for that statement. There was no need 
to frighten people of. Section 324 
of the Companies Act lays dawn a 
procedure by which if it is decided not 
to have managing agencies in a certain 
sector of industry the matter can be 
proces5ed. Sir, let me tell the House 
what the procedure laid down is. Sec-
tion 324 of the Act says that a 
Committee of Inquiry should be ap-
'pointed on the basis of whose findings 
Government may notify in the Official 
Gazette that companies engaged in 
any particular class of industry shall 
not have any managing agents as 
from a particular date. Where then 
was the need for this obiter dictum? 
When the time came. a Committee of 
Inquiry could have been appointed by 
the Government, the Committee could 
have investigated, their findings would 
have come before the Government and 
they could have made their decision. 

I am sure the han. Finance Minister 
did not want to scare off capital in-
vestment; on the contrary. he wants 
more and more of it. I would there-
fore like that w):latever harm has been 
done may be undone by hi5 giving an 
assurance on the floor of this House in 
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reply to this debate that this was 
mere loud thinking and that the pro-
visions of 'the law as laid down in the 
Companies Act will be applied and 
that this was not an expression of his 
intention to by-pass the law by exe-
cutive order or administrative dictate 
or to by-pass the provisions of the 
Company Law through executive de-
crees. I think if this is done and re-
assurance is given that the normal 
law will take its course and that this 
was a personal expression of opinion 
which need not be taken into account 
by those concerned, it would have a 
helpful influence on the money market. 

Then again, addressing that Confer-
ence of Company Registrars the Fin-
ance Minister threatened to revive his 
scheme for the deposit with the Re-
serve Bank of company reserves which 
had been mooted by him during his 
previous Finance Ministership in 1957 
and which, fortunately for all, had 
been dropped. Under that scheme limi-
ted companies would be obliged and 
required by law to part with a part 
of their current reserves to the Re-
serve Bank. This requiring the com-
pulsory deposit of reserves built up 
by a company would cause the great-
est hardship to those companies which 
wanted to go in for expansion, which 
required the resources for their own 
re-investment to develop their busi-
ness and create more goods and values 
for the country. With bank credit 
tight, this proposal would be even 
worse now than what it was when the 
Finance Minister first mooted it in 
1957. 

This. Sir, is the kind of statement 
that does great harm to the economy 
of this country, this kind of threaten-
ing attitude towards the corporate sec-
tor that is being indulged in. 

On the other hand, the Finance Min-
ister made a very gOod statement. I 
want to give him credit for that. He 
mentioned that the Companies Act 
should not be regarded as an ideologi-
cal instrllment for the achievement of 

socialism. That was very good. Bllt 
what is the value of a general state-
ment, a platonic statement like this, if 
the other two statements and this Bill 
show that this profession that the 
Company Law should not be used as 
an engine of oppression against pri-
vate business for socialist ends is not 
carried out in practice? 

Sir, the joint stock company is the 
modem twentieth century method of 
producing goods. There is nO better 
system yet known to civilisation. The 
joint stock corporation is a co-opera-
tive enterprise. We have heard a lot 
from han. Members on the other side 
about their love for co-operation. We 
too, on this side, are ardent believers 
in co-operation. But then, why not 
recognise the. joint stock company for 
what it is-a co-operative of investors. 
of entrepreneurs, a co-operative of 
those who want to come together to 
produce goods and services for the 
community, which is exactly what it 
is? The principle of limited liability 
makes it possible for the small man 
to put his Rs. 10. Rs. 50, Rs. 100 or 
Rs. 200 into an enterprise without 
risking everything that he may possess. 
That is how the limited liability prin-
ciple came in. But; instead of the 
joint stock company being looked 
upon with affection, with kind-
ness and encouragement, we find 
that one· law after another, one mea-
sure after another is brought in to 
break its back. and I fear the effect of 
this Bill is not going to be different 
from that of its predecessors. 

Having stated this broad approach 
of reserve and caution and opposition 
tu this Bill, let me now illustrate from 
just three provisions how harmful 
this Bill can be to enterprise. Some of 
these provisions were referred to by 
the hon. Minister in his opening re-
marks. 

The first provision to which I would 
like to draw attention is clause 13 of 
the Bill-one page 5. The Minister 
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explained that clause 13 seeks to im-
pose restr; .tions on the period of cur-
rency of b lk transfers by requiring 
every instr; .. 112nt of transfer to be 
delivered :0 ,:," company within six 
months from the eLI te of issue in case 
of listed shares and two months in the 
case of other shares. The claim made 
is that this would curb abuses. So far. 
the abuses which it is meant to curb 
have not been placed before the House. 
I am sure the Joint Committee will 
demand a very satisfactory explana-
tion of what exactly these abuses are 
and how they arise. Section 49 of the 
Companies Act permits the holding of 
shares by nominees in certain circum-
stances. Certainly that category of 
shares should be excluded from the 
purview of this new section, which is 
not being done. Similarly, shares held 
by banks and other financial institu-
tions need to be excluded from the 
purview of this amendment. 

l'he system of blank transfers is a 
common method of raising finance on 
the security of shares throughout the 
world. Shares with blank transfers 
are pledged with bankers or individu-
als. It lends mobility and liquidity to 
the shares and facilitate the raising 
of finance by those who need it. The 
proposed restriction would curtail the 
negotiability and liquidity of shares 
and create difficulty in raising finan-
ces' with adverse repercussions on the 
money market. 

Throughout the world, as I said, the 
system of blank transfers exists and 
nobody has argued that the system of 
blank transfers creates any abuses. 
Only one country in the world does 
not allow blank transfers and that is 
the United Kingdom. The United 
States and all countries on the Conti-
nent have this system. There are 
bearer shares, shares on which nO name 
would ever appear, and there are 
blank transfers. In the United States, 
instead of restricting the currency of 
blank transfers, the law gives statu-
tory recognition and protects the hold-
ers of bearer shares and blank trans-

fers. Th" Uniform Commercial Code 
and the Uniform Stock Transfer Act 
of the c: nited States give special pro-
tectio:1 and blank transfers are recog-
nised by leading stock exchanges 
everywhere. If the system can work 
on the whole Continent of Europe and 
in the United States, there is no rea-
sOn for us not to give it a chance to 
function. 

I would like to warn the House that 
if this clause is not suitably modified 
in the Joint Committee, there will be 
a further drop in the stock market, 
there will be a further set-back in our 
capital market. Practical difficulties 
would arise. I mentioned what they 
would be. In the case of loans grant-
ed by banks on the security of shares, 
in the case of shares held by trusts, in 
the case of shares where a nominee 
holds shares for voting purposes, in 
all these cases great harm would be 
done. The inquiry commission itself, 
the Vivian Bose Commission, recom-
mended that the restrictions should not 
apply when shares are held in a fidu-
ciary capacity or as security by a fin-
ancial institution. I fail to understand 
why in this particular respect the re-
commendation of the Commission of 
Inquiry was jettisoned Or ignored 
while so much of lip service is being 
paid to it in other respects. 

15 hrs. 

Sir, you have rung the bell, but I 
would like to refer very briefly to two 
other clauses. Clause 24 provides for 
the Government to enforce a cost 
audit over the head of the manage-
ments of companies where it thinks it 
is necessary. All right, let there be a 
C05t audit. But the worst part of this 
provision is that the report of the 
audit has to be given te> the Registrar 
of Companies, which means that any 
Tom, Bick and Harry will get hold of 
that report, exposing a company's con-
fidential, secret and technical infor-
matiOn to their foreign or local indus-
trial rivals in the world. This is a 
very dangerous clause and, if there is 
anything which frightens foreign capi-
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tal, I want to tell the Finance Minis-
ter, this is it. No foreign capitalist 
with any self-respect is going to come 
into this country to suffer this treat-
ment. It will not come to India when 
their patents and technical secrets are 
to be exposed to the scrutiny of the 
market place, because the Government 
of India at some stage makes up its 
mind that such a report should be 
made. The Associated Chambers of 
Commerce have expressed their con-
cern very strongly and I do hope that 
when this Bill goes to the Joint Com-
mittee, the provision that the auditor's 
report should be sent to the Registrar 
of Companies will be struck dOWn as 
being a most harmful provision in the 
interests of this country. 

Lastly, I come to clause 46, which 
seeks to apply the principles govern-
ing inter-company investments to 
inter-company loans, which is bad. 
Under the Companies law inter-com-
pany investments and inter-company 
loans are two entirely different things 
with a different nature and different 
aspects. One is short-term and the 
other is long-term, and what applies 
to one does not apply to the other. So, 
this attempt to apply the restrictions 
imposed on inter-company investments 
on inter-company loans is misconceiv-
ed and should be dropped. 

It seems to me that at a time when 
the patient is sinking, when the blood 
pressure is low and a stimulant is re-
quired, which is the state of our capi-
tal market today, Government have 
brought forward measures to combat 
high-bloOd pressure. As I said before, 
this is not medicine, this is not scien-
tific treatment; this is quackery. This 
Bill shows that the path of quackery 
is still the path that the Government 
propose to follow. I am glad that this 
measure, good and bad in parts, is 
going to the Joint Committee. I sin-
cerely hope that the Joint Committee 
will eliminate some of the harmful and 
objectionable features of the Bill. If 
it does not do la, we shall have to 
fight them when the Bill comes back fo 
the House. 

Shri Morarka (Jhunjunu): Mr. 
Deputy-Speaker, Sir, I am thankful to 
the hon. Finance Minister for the 
motion he has just moved, the motion 
to refer this Bill to the Joint Select 
Committee. The present Bill contains 
very many important provisions and, 
if I may say so, some of them are very 
novel provisions. It is therefore very 
essential that a Bill like this is scru-
tinised by the Joint Committee. Since 
this Bill governs the operation of 
the corporations in this country, it has 
a far-reaching effect on the economic 
life of the country, in as much as most 
of the economic life Of the country is 
controlled and managed by these COr-
porations. 

Before I siy anything more, I would 
like to correct one impression, and 
that is this. The han. Finance Minis-
ter stated in his speech, and it is also 
mentioned in some of the notes on 
clauses, that some of the present im-
portant amendments are as a result of 
the recommendations of the Commis-
sion, popularly known as Vivian-Bose 
Commission. So far as the Vivian 
Bose Commission is concerned, it sub-
mitted its reports in two parts. The 
first part deals only with the findings 
on those 9 companies of the Dalmia-
Jain group, a factual report to which 
Justice Vivian Bose was a party. But 
the actual recommendations, on the 
basis of which this Bill has been 
brought, are not the recommendations 
to which Shri Vivian Bose was a party. 
Those recommendations were made at 
the end of October 1962 by the other 
members of the Commission exclud-
ing Shri Vivian Bose. Therefore, it 
would not be proper to say that Justice 
Vivian Bose is in any way a party to 
the recommendations which we are 
considering today. 

It was not long ago that we have 
re-written our company law. It wu 
only in 1956. Then we made another 
major amendment in 1960. Between 
the years 1956 and 1964 this law has 
been amended for not less than six 
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times and this is the seventh amend-
ing measure which is before the House. 
I agree with the hon. Finance Minis-
ter that some of the amendments 
which are sought to be made are dir-
ected towards simplifying the provi-
sions of the Act, So, I must congratu-
late the hon. Finance Minister for 

,}laving realised a practical difficul-
ties of the corporations and tried to 
reduce the avoidable paper-work as 
well as some routine formality. Even 
so, the overall picture that would 
emerge after the passing of this Bill 
would be to make the companies law 
a little more rigid, a little more harsh, 
a little more complicated and that, in 
any case. it is not going to achieve the 
purpose, it is not going to fulfil the 
objectives which the hon.· Finance 
Minister so eloquently mentioned to-
day. 

I want to repeat the argument which 
the hon. Member, Shri Masani, men-
tioned namely, that all the recom-
mendations of the enquiry Commis-
sion-I would not call Vivian Bose 
Commission are based on the findings 
of one group of companies, companies 
under one management, and that too 
at a time when the present Companies 
Act of 1956 was not in existence. It is 
on the basis of those recommendations 
that we are amending the law. What 
is the evidence that the hon. Finance 
Minister has for bringing in this mea-
sure before Us after the 1956 Act came 
into force? In the course of his speech 
he said something about the difficul-
ties that the Company Law Depart-
ment faced. Here I would like to give 

. two quotations from the reports of the 
Company Law Department which have 
been placed on the Table of the House. 
What do they saY? On page 97 of the 
report for the year ending March 196() 
they say: 

"As a result of the vigilance 
exercised by the department and 
its field officers the deliberate 
evasion of the provisions of the 
Act is becoming less and less com-
mon." 

Then again, in the next year's report 
it is stated: 

"It is relevant to mer.tion in this 
connection that as a result of con-
tinued vigilance exercised and the 
advice tendered during the last 
few years by the department and 
its field officers. deliberate evasion 
of the provisions of the Act has 
diminished appreciably." 

The evasion of the law is becoming 
less and less, it has diminished appre-
ciabily. Then the Minister in charge 
of this Department, Shri Kanungo, as 
late as in the month of May last year 
told this House that after the "6 Act 
came into force, the instances of omis-
sion and commission are very few. 
One quotation Shri Masani had given, 
but he did not give the other one, 
which I would now' give. Shri 
Kanungo had stated on the same day: 

"The point which I am empha-
sising is that since the coming into 
operation of the Companies Act, 
1956 and the amending Act of 1960, 
there has been a great deal of dis-
cipline in the corporate sector." 

A perfect sense of satisfaction in the 
mind of the Minister, a perfect sense 
of satisfaction in the minds of . the' 
department which administers it, and 
yet based on the recommendations of 
a Commission, which examined cases 
of a period prior to 1950 and the mal-
practices which took place under the 
provisions of the 1913 Act, you are 
bringing in this amendment. I say 
that in order to defeat the designs of 
an odd offender, you cannot legislate, 
you cannot put fetters or prevent 
honest corporations from functioning 
with a certain amount of flexibility. In 
this view, I am supported by what ~e 
Jenkins Committee has stated 1. 
England recently. I am quoting: 

"It would be wrong in princi-
ple to disturb in any im~~t 
respect longstanding proVISIOns 
designed to serve their ends unless 
they have Clearly outlived their 
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usefulness or are demonstrably 
objectionable On other grounds." 

Has there been any evidence that 
the provisions of this law have OUl-
lived their utility Or have they been 
proved to be demonstrably objection-
able The answer is "No". Then, why 
disturb this provision? On what basis? 
On what evidence? 

I think, a basic law, like our 
rorporate, law, should not be subject-
ed to such majOr changes so frequent-
iY. When Shri Chagla was the Ch,ief 
Justice of the Bombay High Court he 
once otIII,rved that the production of 
laws by Parliament was so fast that, 
leave alone the citizen even the judges 
could not cope with it. I have a feel-
ing that after independence we have 
been prolific in the production of 
three things without any dobut, one 
is our population, the ot'her is legis-
lation and the third, is the crop of 
politicians. 

Having said this, I would like to say 
that fOr some reason or the other th~ 
rorporate sector is suffering from an 
apathy of the Government. It 
suffers from three main handicaps, 
namely, legislative rigidity, adminis-
trative discrimination and fiscal 
severity. Why do I say legislative 
rigidity? The provisiOn in the law is 
that if ,the entire Board of Directors 
want to give any increment to !'he 
manager even of Rs. 100 they must 
not only have the special resolution 
of the company but also the permis-
sion of the Central Government. Sir, 
look at the absurdity. If they want 
to appoint any other person and do 
not want to call him the General 
Manager but call him as a departmen-
tal heact or by other names they 
can give any salary they like, 
You can give three or even ten times 
the salary that you give to yOUr Mana-
ging Director or to your Manager. 
thought that at the hands of the pres-
ent Finance Minister this law would 
become a little more realistic t'hat he 
would remove all these obje~tionable 
and absured features in the law and 

make it a simple and effective instru-
ment for controlling and regulating 
the corporate sector, but I am sorry to 
say that in this respect to the present 
amendment has disappointed us. 

What does the Commission, on the .. 
basis of whose recommendations we 
are legislating this, say? The Com-
mission has said in para 63 of its 
Report:-

"We have not taken the evid-
ence of Chambers of Commerce 
and other bodies representing 
Commerce and Industry, as we 
have been assured that if any 
legislation is contemplated, the 
normal process of consultation will 
ensue, and also because the time 
at our disposal between the sub-
mission of the investigation part 
of our Report on 18th June and 
making these recommendations 
was just over four months." 

After this the only thing that the 
Government has done is to elicit the 
opinion of the Daphtary-Sastry Com-
mittee. I admit, they are very emi-
nent and knowledgeable people in 
their own field. But what do they 
know of the practical difficulties of 
running a company? And, again, 
they did not take any evidence from 
any corporaloion, chamber of com-
merce or any business organisation. 
The opinion of individuals, howsoever 
eminent they may be, is likely to be 
fallible and it must be tested by the 
testimony of the general people, of 
persons who are ocncerned, who are 
likely to be affected and who know 
something about the subject. Unless 
those tests are applied and the recom-
mendations are tested, it is no USe our 
hastening legislation on these subjects. 

I am not making this criticism in the 
air. I will give you one example 
because time would not permit me to 
give yOU more. I can assure the 
House that I can give many more, 
but I will give only one example to 
Ulustrate what I mean. The present 
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Bill seeks to regulate the objects clause 
in the corporation's memorandum. It 
says that hereafter before a company 
commences its business it shall place 
the matter before the general body 
and that general body must approve 
the commencement of the business by 
a special resolution. "By a special 
resolution" means by a resolution to 
be passed by three-fourths majority. 
A company is formed, but before a 
company can commence its business, 
even the main objects of the company 
must be approved by a special reso-
lution! If 26 per cent of the share-
holders in a company-take the ex-
treme eXample-for one reason or an· 
other do not approve it, the wishes of 
74 per cent of the shareholders can be 
thrown to pieces. All the arrange-
ments, collaboration agreement, :oans, 
banking, purchase of land, whatever 
you have done go phut. By this are 
you not giving the minority the veto 
power? Are yOU not aware that there 
can be many cantankerous people in 
the minority wherever they may be? 
It is not easy to have a very pliable 
minority everywhere. Therefore, 
knowing what minorities are and 
knowing how they behave, I think, the 
hon. Finance Minister should have 
been very careful in giving this veto 
power. 

What has happened is this. The 
Bose Commission only said: Divide the 
objectives of the company in two 
parts, the main and the ancillary ones. 
So far as the main objects are concern-
ed, you follow the normal course; but 
so far as the other objects are con-
cerned, which are not related to the 
main obdects, you must have the 
approval of 75 per cent shareholders 
by a special resolution for those ob-
jects. Then, this recommendation was 
referred to the Daphtary-Sastry 
Committee. They went a step further 
and said that even the main functions 
or objectives of the company should 
also be approved by a special resolu-
tion. I am sure, the Finance Minister 
did not apply his mind to this pro-
vision; otherwise, he would never 

allow a thing like this to happen 
because unwittingly you are giving 
veto power to 24 per cent shareholderz, 
if the 100 per cent shareholders are 
present. But in other companies 10 
per cent shareholdeds can veto a pro-
vision like this. Who would benefit 
by this? 

Then another thing is there. This 
report criticizing the provisions was 
made in the month of October 1962 
and here are two Government com-
panies whose memorandums I have 
got which were floated in January 
1964 and June 1964. I wish to draw 
your attention to their objects clause. 
What are the objects for which these 
companies have been floated? Permit 
me to read out from the memorandum 
of Bokaro Steel Limited. It is a com-
pany, as you know, incorporated for 
the purpose of erecting' the Bokaro 
steel plant, running it and managing it. 
Its objects clause includes:-

"To carry on business as tim-
ber merchants, saw-mill proprie-
tors and timber growers and to 
buy, sell, grow, prepare for 
market, manipulate, import, ex-
port and deal in timber and wood 
of all kinds, aDd to manufacture 
and deal in articles of all kinds, 
in the manufacture of which tim-
ber or wOOd is used, and to buy 
clear, plant and work timber 
estates." 

Another one is: 

"To carryon business as manu-
facturers of chemicals and 
manures, distillers, dye makers, 
gas makers, metallurgists, and 
mechanical engineers, ship-owners 
and charterers, and carriers by 
land and sea, wharfingers, ware-
housemen, barge-owners, planters, 
farmers and sugar merchants; and 
So far as may be deemed expedi-
ent the business of general mer-
chants; and to carry on" etc. 

Shri P. R. Patel (Patan): Sugar 
growing is there or not? 
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Shri Morarka: No. Then, the next Another one is: 
Dne is: 

".To carry on the business ~ 
printers, lithographers and 
binders." 

.still another one is: 

"To carryon business as manu-
facturers of and dealers in motor 
cars, tractors and vehicles of all 
descriptions, aeroplanes, hydro-
planes and all kinds of aircraft 
and all .component parts, engines, 
accessories. spare parts and fittings 
thereof." 

Shri A. p. Jain (Tumkur): They are 
major objects or minor objects? 

Shri Moraro: I want to mention 
·one more object and that is: 

"To establish, maintain, manage 
and operate restaurants, refresh-
ment rooms, bu1fets, canteens, 
cafetarias and hotels and to carry 
on the business of general provi-
·sion merchants, licensed victual-
lers and tobacconists." 

Mr. Deputy-Speaker: The hon. 
Member should conclude now. 

Shri Moraro: Now, Sir, even after 
hearing the criticism of this Inquiry 
Commission, the companies of the 
Government themselves are including 
all these in their Objects Clause in 
their own companies even thoul!h the 
Government companies do not have 
to do any other business for their 
maintenance or sustenance as the 
companies in the private sector may 
have to do. SiBce yoU have rung the 
bell, I w()uld not quote other things. 

Shri A. p. Jain: You quote from 
the other ones also. 

Shri Morarka: Since it is the desire. 
of the hon. Members let me quote 
from the other one. This is the 
Memorandum of Association of 
Hindustan Steelworks Construction 
Limite(! whlch was incorporated on 
23rd June, 1964. One object is: 

"To carry on the business of 
carriers by land, sea and air." 

"To purchase, take on lease or 
in exchange or under amalga-
mation licence or concession or 
otherwise, absolutely or condi-
tionally, solely or jointly with 
others and make, construct, main-
tain, work. hire, hold, im-
prove, aiter, manage, let, sell, 
dispose of, exchange, roads, 
canals, water-courses, ferries, 
piors. aerodromes, lands, bUild-
ings, water-houses, works, 
factories, mills. workshops, rail-
ways, sidings, tramways, engi-
neers, machinery and apparatus, 
water-rights, way leaves, trade 
marks, patents and designs, pri-
vileges Or rights of any description 
Or kind." 

Then, there is another one which says: 

"To C<lrry on the business of 
manufacturers and dealers in ex-
plosives, ammunition, fireworks. 
and other explosive products and 
accessories of all kinds and of 
whatsoever composition and 
whether for military, sporting, 
mining, industrial or any other 
purpose." 

can go on indefinitely quoting all 
these things. 

Shri A. P. Jain: Now you can leave 
it. 

Shri Morarka: The only point I 
want to make is this that this Objects 
clause of companies is not a new thing 
to our companies at all. This clause 
exists from the time immemorial. It 
has been tested in England. There is 
a decision of the House of Lords and 
the House of Lords, while criticising 
the probing nature, haVe come to the 
conclusion that this clause has the 
backing of the history behind it and, 
therefore, it is very effective and it 
would be wrong to change it. The 
Daftary-Shastri Committee, while 
relying on this decision of the House 
of Lords, have mentioned this thing 
to support the case but they did not 
do the courtesy to mention the full 
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facts as to what was the ultimate con-
clusion, the decision, of the House of 
Lords. And that thing is done by the 
Jenkins Committee. The Jenkins 
Committee has said that even though 
they have criticised it, they still feel 
that it is an effective provision and it 
must remain; there should be no 
change in it. Whether yoU like to 
keep it or change it is immaterial. 
But the point is this. Is it your inten-
tion to give the minority a veto power 
even for starting the main objects of 
the company? What would happen if 
such a special resolution cannot be 
passed by that company? Money 
would have been collected, all other 
anangements would have been made 
and expenses would have been incur-
red but still the company would not 
be able to commence its business. 

Shri A. P. Jain: The company 
will go into liquidation. 

Sbri Morarka: No. The company will 
not go into liquidation. The com-
pany cannot go into liquidation. It 
would be hanging somewhere in the 
air. It cannot start its business. It 
will go on incurring various expenses. 
This is what will happen. 

The conclusion of the Jenkins Com-
mittee is that undoubtedly there is a 
risk that dishonest directors in some 
companies might mismanage the 
affairs, they might benefit and they 
might do harm to the corporate sector 
but still they say, "After careful consi-
deration we have come to the con-
clusion that that is the legitimate risk 
and in every business that risk must 
be taken." As you know, Sir, it is 
reported very many times that thieves 
enter into a house from a window and 
that thieves enter into a house because 
the doors were unlocked etc. Now, 
the proper thing for yOU would be to 
protect those windows or to keep a 
chowkidar. But to legislate that nO 
house shall have a window, I think, is 
a remedy that would be worse than 
the disease itself. According to me, 
that would be a very short-righted 
policy. 

Then, I said, there was adminisll'a-
tive discrimination. What can be the 
better proof of administrative dis-
crimination than this that for the pur-
pose of Income-Tax Act a public 
company is considered to be a private 
company-a really public company is 
considered to be a private company 
for the purpose of income-tax-and. 
for the purpose of Companies Act, a 
private company is considered a public 
company? Why is this sort of apathy 
to the companies particularly whea 
the Government encourages the co-
operatives so much? What is the 
differenCe between a co-operative and 
a company? There are two main differ-
ences. One is that the dividend in a 
co-operative society is limited to 6 per 
cent and another is that each share-
holder has one vote irrespective of 
the number of shares he holds. If the 
GQvernment thinks that that pattern 
is better, if the Government thinks 
that the co-operative societies have 
given a better account of their per-
formance in this country ..... . 

An Hon, Member: Question. 

Shri Morarka: .... and if the GQv-
ernment feels that that type of organi-
sation, that tYPe of management 
should be encouraged, then why not 
limit the voting power and put these 
companies at least on the same level 
as the co-operative societies? This 
type of administrative discriminaiioll 
does not do any good to the growth of 
our cOFPorate sector. 

Then, I said about the fiscal severity. 
If there has been one consistent policy 
followed in the Finance Ministry 
irrespective of the change of the 
Finance Ministers, it is the cons-
tant increase of tax burdeR 
on the companies. In many other 
fields there have been chan~. But 
so far as the companies are concerned, 
the tax burden on tbe companies has 
been conSistently increasing. As lon~ 
as the companies can bear, as Ion: 
as these tax measures do not dl.-
courage the formation of new com-
panies, it is all right. The country 
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needs more money, more revenue, for 
defence and development and nobody 
will object to that. But then to im-
POse such a crushing taxation on 
particularly what are known as 23A 
companies is not proper. The com-
pany which has got 20,000 share-
holders, but because the majority of 
the share-holding of this company is 
eontrolled by a few persons, is regard-
ed as a private company for the pur-
POSe of the Income-Tax Act whereas 
another company which has gbt only 
10 or 11 share-holders is regarded, for 
the Income-Tax Act, as a public com-
pany. I was hoping that the present 
Finance Minister will remove this 
sort of thing and that he will bring a 
sort of rationale and logic in the 
corpor a te sector so far as the tax law 
is concerned and so far as the pro-
visions of the company law are con-
cerned. 

Mr. Deputy-Speaker: The hon. 
Member must conclude now. 

Shri Morarka: I have already taken 
so much time. I would refer to only 
one clause more, that is, Section 370 
whkh deals with inter-company loans. 
Here again, the Government's policy 
is not clear. So far as the fiscal law 
or the taxation law is concerned, the 
Government encourages inter-corpo-
rate investment. They charge less tax 
On the dividends received by ant; 
corporation from another corporation. 
Inter-corporate investment is en-
couraged by our fiscal laws whereas 
so far as the company law is concern-
ed, there is a prohibition on invest-
ment, and there are limits about the 
investment, and now they also seek to 
put limits on inter corporate loans. I 
can understand if yOU do not permit 
one company giving loans to another 
company, when both of them are 
under the same mana.gement, and this 
prohibition Or this limit was already 
there. Now, Government are seekir," 
to amend it by saying that no company 
can give a loan to another company 
above a certain percentage, and that 
percentage is 20 per cent of the 
paid-up capital. 

The managing agency companies 
have gOt a very small capital, of the 
order of Rs. 1 lakh Or' Rs. 2 lakhs. 
They haVe to give in times of emer-
gency large amounts by way of loan 
to the managed companies. If this 
provision would apply to them also. 
how could it be possible for them to 
fulfil their contractual obligations t() 
find finance for the companies in time~ 
of emergency under the managing. 
agency agreements? 

There are so many other provisions 
like this which merit very careful 
scrutiny at the hands of the Joint 
Committee. My consolation is that 
this Bill is going to a Joint Committee 
where very many eminent Members of 
this HOUse would be present, and I am 
sure that the han. Finance Minister 
who is present here and who has so 
kindly heard my speech would no 
doubt give due consideratiOn to thest 
things. 

Before I conclude, I want to men-
tion one point, and that is regarding 
the objecti()n or the exception which 
my hon. friend Shri M. R. Masani took 
to the statement of the Finance Minis-
ter which was made by him before 
the Conference of the registrars and 
regional directors, about abolition of 
the managing agency System. In 
section 324 of the Act of 1956, ther" 
is a provision that the Government 
may at any time after the lath August. 
1960 name any industry from which 
the managing agency system would be 
ab()Iished, and, thereafter, the manag-
ing agencies, that is, even the existing 
ones, would come to an end, and new 
ones would not be sanctioned. 

Now, it could be legitimately asked 
of Government why they did not take 
any action under the provisions which 
were enacted in 1956. If Government 
are serious that the managing agency 
system should have been curtailed, the 
managing agency system S'hould have 
been contracted at least from the field 
of some industries which are already 
well established anct which do not 
need the services of the managing 
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agents any more, then they should 
have initiated some action under sec· 
tion 324. All that I want t6 tell my hon. 
friend Shri M. R. Masani is that the 
statement of the Finance Minister to 
which he had referred was nothing 
more than a reiteration of the provi-
-sions of section 324 which still require 
to be enforced. I think that the han. 
Finance Minister should apply hi~ 
mind, whether by appointing a com-
mittee or 'otherwise, to see in which 
of the industries where this managin& 
agency system has already outlived its 
utility and where this provision should 
be enforced. 

Shri S. M. Banerjee (Kanpur): 
Since the Bill is going before a Joint 
Committee. I would like to reserve 
some of mv comments and I shall 
offer them" when the Bill emerges 
from t.he Joint Committee. 

As is evidenced from the State-
ment of Objects and Reasons, this 
Bill has been brought forward after 
considering the recommendat!On_ 
made by or the report of. the Vivian 
Bose Commission and also the ob~er­
vations made by the former Solicitar-
General 

I have heard with rapt attentio" 
the very eloquent speeches of my hor:. 
friends Shri M. R. Masani and Shri 
Morarka. Some of the points deserve 
reconsideration by the Finance Mir;is-
ter. But when something is said about 
the managing agency system. I am 
reminded of what happened recently. 
Recently, the DCM at their annual 
general meeting have made an appeal 
lo Government that the period shouLi 
'be raised to ten years. I know ho,,; 
far the Finance Minister or the Gov-
ernment would reconcile this with 
their past declarations, I know the 
Finance Minister. and if I have hearri 
him aright. I know that he is against 
the managing agency system. He has 
mane it abundantly clear in many of 
his speeches that he was personaJly 
opposed to this. J would like to have 
a clear assurance froIn him \\'heH~"?r 

the managing agency system is goillC 
to continue in this country or whe-
ther it is going to be abolished. 

15.36 Ms. 

[DR. SAR<;'JINI MAHISHI in the Chair] 

The managing agency system may 
be good temporarily to suit the con-
venience of the ne\,. companies, arlll 
it may be allowed to continue for 
some time or for some years in the 
case of those companies. But where, 
the companies are well established 'I 
do not think that there is any need 
for the managing agency system. 

Coming to the question of selling 
agents, I was surprised to know the 
Jist of selling agents of the Synthetics 
and Chemical Co. at Bareilly whic;1 
is said to be manufacturing synthetIc 
rubber and other things. Their sel· 
ling agents are mainly their kith and 
kin It is a limited concern, but it is 
limited to their own kith and kin. 
Unless a thorough probe is made into 
the appointment of the selling agente, 
I do not know what is going to happen 
to the shareholders and how their 
confidence in the particular company 
could be restored. I would ha ve 
given the names of some individuals, 
but I do not think that it is advisable, 
nor would it be proper for me to 
mention some of the names of a new 
concern which is coming up because I 
wish them all success. But the mal-
practices, the maladministration, thl" 
mismanagement etc. right from the 
very beginning may ultimately beceme 
a cancer and then it will be difficult 
for the Company Law Administration 
Or the Finance Ministry or an),one 
clse to rectify those mistakes and mos-
management of those companies. 

Then. I would come to some of the 
other items under company law. !t 
takes a considerable time to finaliSE a 
particular case. When mv han. friends 
Shri Kanungo and Shri' K. C. Reddy 
were heading or supervising thi. 
company law administration, had 
referred to onp typical case in Kan-
pUr of the weekly called the Citizen. 
The editor of this particular paper 
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• [Shri S. M. Banerjee] 
Shri Mehra, is facing all sorts of 
Ilumiliations at the hands of the com-
pany law administration because the 
other party is a big industrialist of 
:Kanpur, and my informatiWl is that 
he has influenced some of the officers 
of the company law administration to 
humiliate Shri Mehra to the hilt, and 
in fact, not merely Shri Mehra bu t 
even his son, his wife and all oth~rs 
,,-ho were connected with criticism of 
that small concern which was floated 
actually by the big industrialists of 
Kanpur. I need not mention the name 
of that· big industrialist, because his 
name is already popular after the 
Gonda case. I would request the 
Finance Minister to kindly consider 
this case, to ask for the files and ,~e 
why he is made to face so mud; of 
humiliation because one industrialist 
is involved. 

Then, I would refer to certain other 
companies. My attention has been 
t1rawn to the various news items in 
some of the reputed weekly pape,'s 
about one company known as t.hp 
Permament Magnets Ltd. Recer.t1y. 
we have been reading a lot in 'he 
Bombay and Gujarat press about" t>ir, 
company called the Permanent Mag-
lIets Limited, with which, I am s'Jrry 
to say. the son of an ex-Cabinct 
Minister is connected. It has been 
reported that some aspetcs of t.he 
eonduct of this company's affairs were 
recently referred to the advisory com-
missiOn of the company law admi!1:s-
!ration of the Finance Ministry, and 
we hear that the agreement that this 
eompany has signed for the sale of its 
products especially is under scrutiny, 
I would like to know what the truth 
aloout these things is. I say this 
beacuse when the name of some 
Cabinet Minister or ex-Cabinet Minis-
ter or his ISDn or anybody cannec-
ted with him is involved, it 
gives a bad name to our coun-
try as a whole. becaunse we 
want Cabinet Ministers to be :i~.e 
Caesar's wives. They are not dirf:c'~~y 
respons>b1e for the conduct of t!,<!ir 
eon.s--I am sure about it. But if the 
position of his father Or her father is 
utilised for ':he purpose of benefiting 

a particular company, it requires a 
thorough probe and investigation. Bi~ 
personalities were or are connected 
with Permanent Magnets. As I have 
mentioned, the son of an ex-Cabmct 
Minister was its chairman. The in-
auguration of this particular concern 
or unit was graced by the ex-Financ" 
Minister. I am really sorry to Ik'Y 
this. Some months ago, a persor.iil 
assistant of this gentleman-I do not 
want to name him since he canuo.! 
defend himself here-filed an affidavit 
in the Bombay court cataloguing a 
number of irregularities alleg~L'ty 

committed by his former employer. A 
number of dubious transactions were 
mentioned. Has Government triecl to 
verify these? They should veri[l 
these. I am prepared to give them as 
much material as they would likE !i) 
have. I am not opposed to the ",-
Cabinet Minister or his beloved soo. 
but I am more concerned with this 
country and the country is more be-
loved to me than anybody's belove'! 
son. So I would like the Finar..ce 
Minister, who is known for his inte 
grity, to kindly consider the w\"oole 
aspect of this case and Jet, 
us know wha t is the IT,,' It 
about this Permanent Magltc! >, 

Coming to another point, my hon. 
friend, Shri Kanungo, came here and 
went away, perhaps because he is not 
concerned with this. In this very 
House we put some Questions about 
the appointment of an inspector ta-
go into the Sahu-Jain companies. I put 
a question whether this inspector 
who was appointed was involved in 
a case in connection with the Muktes-
war Electric Company. In reply 
the han. Minister wanted to ridicule 
me by saying 'you wish to champion 
the cause of some business house'. I 
was sorry. I laughed at him. Just 
after two months of his saying that 
there was no charge against that 
inspector, what did we read in the 
newspapers the other day? The same 
thing which ! mentioned has in this 
House has com'e true, and that gentle-
man has been arrested because of 
defalcation or falsification of accounts 
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Or something like that connected 
with the same company. When you 
select some persons, if you are 
'sincerely interested in going into the 
affairs of big business houses--whe-
~her it is Sahu-Jain or Birlas or any-
aody-should we not select persons of 
known integrity with a clean slate, so 
that there may not be any impression 
oreated in the country that we are 
appointing those who have not got a 
clean slate? I would humbly urge the 
Minister through you to ask his col-
leagues like Shri Kanungo not to 
make such sweeping remarks that so 
and so was never involved, he was 
very honest.' Of course, in his answer, 
he said that 'it was not to his know-
ledge'. Shri Kanungo, who is sup-
posed to be a versatile genius in 
everything said that he was not con-
versant with it. I wanted to raise 
ihe matter as a question of privilege 
for misleading the House, but since 
lie is elder to me, I left him. 

Let me come to another matter 
which is still agitating my mind. You 
know in this House at the time of the 
dis<:ussion of the Vivian Bose Report 
and other reports, we had been 
-demanding the auditors' reports of 
two Birla companies--the Ruby 
General Insurance Company and the 
New Asiatic Insurance Co. Ltd. On 
5th December 1959, one of the Under 
Secretaries to the Government of 
India, Ministry of Finance, wrote to 
1he principal officer of the New 
Asiatic Insurance Co. Ltd., New Delhi, 
as follows: 

"I am directed to state that 
irregularities in the management 
of the New Asiatic Insurance 
Company Ltd., have come to the 
notice of the Government of India. 
They are set out in the Annexure 
to this letter. Before deciding 
whether any action should be 
taken and if so, what, Govern-
ment would be glad to have the 
explanation of the Company in 
regard to all the items set out in 
the Annexure. A reply may be 
.ent as early as possible and in 

any case before the expiry of 
a month from the date of this 
letter." 

In the Annexure enclosed with the 
letter there are serious irregularities 
pointed out on the basis of the Audi-
tor's report. 

Another letter was sent on 30th, 
July, 196U by the same officer, Under 
Secretary to the Government of 
India; ..... . 

Shri p. R. Patel: I rise on a point. 
of order. Are we discussing Birla's, 
affairs or the affairs of the New 
Asiatic Co, How are they relevant? 

Shri S. M. Banerjee: Whenever I 
mention this house--I have not men-
tioned Birla's house--he is very 
allergic to it, I do not know why. 

Shl'i P. R. Patel: The point of order 
am submitting is that here we are· 

discussing something . . . 

Shri S. M. Banerjee: Something is 
what? Company law. 

Shri P. R. Patel: Company law, 
and my friend refers to some com-
panies, saying this and that. I am not 
concerned with them, but my sub-
mission is this, that whatever may be· 
said by one Secretary to another, a 
final decision has been taken by the' 
Goverrunent, and also it has been 
examined perhaps by the Advocate-
General. 

Shri S. M. Banerjee: 
reply from the Minister. 

expect ~ 

Shri P. R. Patel: The reply ha9 
been given in the House, and that is 
final. Would it be proper to agitate 
again and again for the same thing? 

Mr. Chairman: Shri Banerjee should 
not get excited over the matter. He' 
is not required to reply to the hon. 
Member. lam requesting han, Mem-
bers that when they refer to any 
particular case, they need not men-
tion the names of those who are not 
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[Mr. Chairman] 
present here, and they need not also 
go into the details. I request them 
to make the reference only to the 
extent that is relevant. 

Shri S. M. Banerjee: As you have 
correctly said, I need not answer 
him because to me it is all irrelevant. 

I was saying that a letter was 
addressed to the Ruby General Insu-
rance Co. I am not talking of per-
sons. It states: 

"I am directed to state that 
irregularities in the management 
of the Ruby General Insurance 
Company Ltd .. have come to the 
notice of the Government of 
India. They are set out in the 
Annexure to this letter. Before 
deciding whether any action 
should be taken and if so, what, 
Government would be glad to 
have the explanation of the Com-
pany in regard to all the items set 
out in the Annexure. A reply 
may be sent as early as possibl.e 
and in any case before the expiry 
of a month from the date of this 
letter" 

Shri A. P . .rain: How does he get 
a COpy of it? 

Shri K. C. Sharma (Sardhana): 
. Resourceful. 

Shri S. M. Banerjee: It is available 
in the Library. 

We have yet to get the full audit 
reports of these companies, I do not 
know why. Somebody asked me wby 
I was speaking against these com-
panies. I generally say that if a 
particular person is a good person, 
that report must be brought to the 
notice of the House. should be laid 
On the Table of the House. How is 
it that the reports on these two com-
panies, even after all the pressures, 
at least the full reports, have not 
seen the light of day? The Finance 
Minister .should be a Daniel, should 
be impartial. I sincerely appeal to 
his sense of impartiality and justice 

Bill 

If there is something wrong with • 
particular house and if there y 
really an audit report which is abso-
lutelv scandalous,-1 do not feel slIT 
of u~ing the word scandalous-thea 
it should be laid on the Table of the 
House. If the particular company 
wants to prove its innocence, or i. 
good intentions, then it is m~ 
necessary that it should be discue-
sed on the floor of the House. 

In . this amending Bill. certain pro-
visions are really good. I congratu-
late the Finance Minister on bring-
ing this 'legislation, but I feel that a 
mare comprehensive legislation, 
covering all aspects, whereby we can 
plug all loopholes in the company 
law, should have been brought. 
have a feeling that there is a pres-
sure throughout the country that 
this Bill should not have been pro-
ceeded with. The resolution, the 
letter of the Chamber of Commerce 
people is there, which was published. 
They do not want anything to be 
considered, they do not want that 
such a legislation should ·be brought. 
If companies are allowed to SQuander 
the money of the shareholders, if 
companies are allowed to swindle the 
money of the shareholders. I do not 
think that the shareholders will 
have any faith in such companies. r 
am almost sure that the Joint Com-
mittee would invite the opinIOn of 
those who have made a careful study 
of the chains of big business houses. I 
would request that men like Prof. 
R. K. Hazaria should be invited by 
the Joint Committee to place their 
valuable suggestions before that 
Committee. Because, the Vivian Bose 
report has shown us what is going on 
in the companies. Shanti Prasad Jain 
or Dalmia Jain may not be a solitary 
instance: it should be an eye opener 
to us to show what is happening i. 
other concerns. 

The Finance Minister may reply to 
two of my points in his reply. One 
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is ahout the Permanent Magnete; it 
is a horrihle magnete. It should he 
replied to. The second point is whe-
ther the Government has taken a 
nnal decision ahout these two com-
panies-Ruby and New Asiatic. I 
assure the Finance Minister that what-
ever legislation he brings forward 
to loophole the plug ... (Interrup-
tions). The lawyers and a loophole 
;n the legislation. Whatever opposi-
tion there might be from the reac-
i ionary elements, who are hig indus-
trialists and who want to reap a har-
yest at the cost of the poverty of the 
('()untry, we will support such legis-
J;,tion. 

Shri Surendranath DW'ivedy (Ken-
drapara): Madam Chainnan, in spite 
of the scare that has been created by 
my friend Mr. Masani that the provi-
.'.ions of this Bill are likely to have 
~n adYerse reaction in the capital 
",arket not onlv in our countrv but 
,,;so outside. I think Parliament would 
"ever hesitate to arm this Govern-
ment with more powers to remove 
malpractices and take stringent mea-
,ures to prevent fraud going on in 
free enterprise. There is no place 
~or a free capital in this country at 
the cost of the conununity and the 
nation. to do all sorts of mischief 
end create difficulties for the develop-
ment of our country. Mr. Masani 
mentions ahout the accumulation of 
rowers in the Government: he has 
,,]so stated that the present laws are 
adequate to regulate the corporate 
.ector and there was no need at this 
moment when capital is shy to go in 
~'or measures like this. But it would 
have oeen obvious to him after the 
J eport of the Bose Commission and 
1 he report of the 5hastri-Daphthari 
('ommittee that the present laws are 
not sufficient to prevent malpractices 
that came out in the course of the 
investigations. My complaint is 
ll1at this Government has done pre-
"ious little to prevent these malprac-
1 ices in spite of the fact that more 
,md more powers are unhesitatingly 
being given to this Government. 
If one goes through the provisions of 
~his Bill one would find that in spite 
]916 (Ai) LS--7. 

of the specific recommendations 
made by hoth the Bose Commission 
and the Daphtary committee the 
provisions of the Bill do not 'gO for 
enough to prevent this mischief. They 
have enough power not only in this 
company law whieh has been amend-
ed several times during the course 
of the last nine years in order to give 
them more powers to check mal-
practices and to prevent anti-social 
activities. hut there are the Defence 
of India Rules at their disposal to 
take action if there was no adequate 
provision in this Bill for any contin-
gency. 

50 far as the present Finance 
Minister is concerned, not only has 
he all the legal powers but-I would 
not he uncharitahle if I say-he it 
enjoying almost a monopoly so far as 
the shaping of the economic policy 
of this Government is concerned. He 
has also vast experience through all 
these years how and why, in spite 
of hest efforts, the private sector it 
not playing its part as well as it was 
expected to play. If in spite of all 
these laws evasion of income-tax 
!lIkes place, blank transfers go on 
merrily-Shri Massni indicated that 
even in the United Kingdom this is 
permitted and we should continue this 
practice in this country-I say there 
would he no harm at aU if the blank 
transfer system is altogether abolished. 

15.57 hrs. 

[MR. SPEAKER in the Chair] 

would welcome if in this measure 
there was a provision to safeguard 
against manipulations and manoeuvres 
and to control companies with ficti-
tious names. All these have conti-
nued in this country, and that is 
hecause the Government have failed 
to take any action. They have fail-
ed miserably, r would say. Here and 
there. they have sometimes caught 
hold of small fries hut so far as the 
big husiness is concerned, which is 
at the root of the very difficult situa-
tion that has heen created. they have 
done precious little. . 
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[Shri Surendranath Dwivedy] 

In this connection, I want to refer 
to this aspect. After all, they have 
the Company Law Administration to 
lidminister all these powers which 
have been taken by this Government 
and this executive. Now, there is a 
history behind the company law 
administration itself which is known 
as the Company Law Board or some-
thing like that. For 20 years they 
have discussed as to what will be 
the powers etc. of this body, and they 
have wasted time-it was under the 
Commerce Ministry. It was again 
transferred to the Commerce and 
Industry Ministry, after it was 
taken over by the Finance Ministry 
for some time. Now, it has again 
come back to the Finance Ministry. 
One does not know whether this is 
the final thing or again they are go-
ing to transfer it to some other Minis-
try or not. But what is the record 
of this Company Law Administra-
tion? It is very disappointing indeed. 
It is not that these things have not 
come to the notice of the Company 
Law Administration. It is not that 
reports of malpractices in respect of 
various companies have not been 
brought to the notice of this adminis-
tration or the Government. The point 
is they have always hesitated to take 
action. Even in the case of the 
"Mundra deal", I would respectfully 
submit. it is not the Company Law 
Administration that uneartherd it. 

Mr. Speaker: Is the hon. Member 
going to conclude his speech in a 
few minutes? 

Shri Surendranath Dwivedy: No, 
Sir: I have just begun. 

Mr. Speaker: Then he may conti-
nue next time. We have to take up 
another item now. 

16 hrs. 

DISCUSSION RE: MANUFACTURE, 
CONSUMPTION AND PRICE OF 

CARS-Contd. 

Mr. Speaker: The House will noW 
take up the discussion under Rule 

193, the discussion on manufacture. 
consumption and price of cars. We 
had originally aUotted two hours for 
this discussion. About twelve hon. 
Members have already spoken on this. 
I have a list of 18 others, besides 
those who might try to catch my eye. 

Shri Hari Vishnu Kamath (Hosh-
angabad): It may be extended b~' 

one hour. 

Mr. Speaker: That one hour we 
are having today. 

Shrl A. P. Jain (Tumkur): Let it 
be exclusive of t:le Minister's reply. 

Mr. Speaker: Even if I extend it 
by another hour I cannot accommo-
date such a large number. 

Shri M. L. Dwivedi (Hamirpun: 
Let it be two hours more. 

Mr. Speaker: Then too. if 
ten minutes to each hon. 

give 
Member 

it means that I require three hours 
for 18 hon. Members whose names 
are here. Besides those 18. there 
would ,be others also who have not 
given their names, but are anxious 
to speak. 

The Minister of Finance (Shri T. T. 
Krishnamachari) : Cars are very 
interesting, and if I am a layman I 
would also like to speak. 

Mr. Speaker: I would also like that 
hon. Members have a free expression 
of their views. What does the Minis-
ter say? 

The Minister of Heavy Engineering 
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): I am unable 
to say anything. As has been the 
experience, it may not be possible 
for the House to continue after 5.00 
because there may be laek of quorum. 
Therefore, my suggestion i, that if 
possible we may finish this discussion 
~oday instead of dragging on this 

debate for more than two days. But 
I cannot advise you as to how you 
will manage such a large number of 
speakers. I do not want any hon. 
Member to be deprived of his say. 
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Shri A. P. Jain: It is not a question 
of two days. On the last day we had 
only two hours and today we are to 
have one hour. 

Shri T. N. Singh: What 1 meant was 
that the discussin was spread over 
two days. 

Mr. Speaker: Then it is my mis-
fortune that I shall have to dis-
appoint many. 

Shri Bari Vishnu Kamath: Select 
some. 

Mr. Speaker: That is the difficulty. 
If Shri Kamath could help me I 
would put him in the Chair. 

Shri Hari Vishnu Kamath: Please 
spare me that. 

Shri S. M. Banerjee '(Kanpur): The 
Minister can reply toworrow. 

Shri Joachim Alva (Kanara): Sir, 
would suggest that we give two 

more hours .. 

Mr. Speaker; All right. Shri Alva 
may' speak now. But I would request 
han. Members to condense their 
remarks in a shorter time than even 
ten minutes. 

Shri Joachim Alva; Mr. Speaker, 
Sir. I would like to ask the han. 
Minister, right at the outset, what 
was the Planning Commission doing 
in regard to the manufacture of 
cars, in regard to this high priority 
of industrial development, namely the 
manufacture and sale of cars. The 
han. Minister was in charge of the 
transport section of the Planning 
Commission. What were the directives 
that he was pleased to issue? What 
were the instructions that he gave 
to the Ministry and however the plans 
drawn up and what were the 
priorities that were given? 

Sir, we have three manufacturers 
who hold the country to ransom, who 
have almost blackmailed the country 

Consumption and 
Price of Cars 

in regard to the prices of cars, in re-
gard to the production of cars and in 
regard to the development of motor 
car industry. I have been into the 
automobile factories of the Soviet 
Union, China, Poland and Germany 
and the aircraft factories of Europe. 
I want to know whether these three 
motor car factories set up in India 
can be overnight made into war 
machines. We are on the eve of a 
great war with China. We have al-
lowed these three companies in the 
private sector to blackmail us. They 
cannot produce aeroplanes. The 
Hindustan Aircraft Factory which was 
started for the manufacture of motor 
car was overnight turned into a 
great instrument o'f war. These three 
factories, at the ,behest of three capi-
talists or a group of capitalists, are 
robbing the profits of the companies, 
manipulating the losses, not pursuing 
good causes and playing shuttlecock 
with the peoples, money. 

When the General Manager of the 
Hindustan Aircraft Factory put for-
ward a proposal that he could pro-
duce a car for just Rs. 5,OOO,-many 
of us have sat in that car-when he 
has got a scheme by which the 
country can be divided into four 
parts and motor cars can be manufac-
tured for Rs. 5,000; that proposal was 
torpedoed by these industrialists. To-
day the car is a tOy of the rich man, 
it is the toy of the very rich class. It 
cannot be bought even by a person 
in the salary scale of Rs. 500 to 1,500. 
He has to go to Government, ask for 
a loan, take the money and then buy 
a car. It is beyond the reach of an 
ordinary man. 

I will narrate a small incident 
here. Some years back, when our 
late Prime Minister was alive. I had 
a second-hlnd or third-hand Buick 
car for which I had paid only 
Rs. 3,000. I used it quite frequently 
and during the election campaign it 
was of tremendous use to me. When I 
invited the Prime Minister to travel 
in that car, he said "1 could not 
travel in such a big car, because the 
people will say that 'you are a 
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[Shri Joachim Alva] 
Congressman and you are travelling 
in such a big car'... And, mind you, 
it was 0 second hand or third hand 
car which would have been thrown 
away as junks in the United States. 
When the hon. Prime Minister of our 
country chose to travel in such a 
small car, the industrialists and 
},[aharajas of this land want big Limo-
usines, which we cannot afford, and 
they change their cars every six 
months. When our revered ex-Prime 
Minister. Shri Jawaharlal Nehru 
could travel in a small car. not 
because he could not afford big cars 
or big cars were not available but 
just to set an example to the common 
man of India, when he could say 
that he could not travel in a big car. 
why could our industrial friends not 
follow him? And remember that 
the car which is used here would be 
treated as scrap in America. because 
the second hand or third hand car for 
which here we pay Rs. 30,000 or 
40.000 is a junk there. 

We must take the production of 
cars from the hands of these three 
capitalists if they cannot tackle the 
problem of production of cheap cars. 
We must take it out of their hands 
and start producing them ourselves. 
Is the hon. Minister ready to do it? 
What did he do in the matter when 
he was in charge of the Transport 
Section in the Planning Commission? 
I want to know his views in the 
matter. It is no use tinkering with 
the problem. 17 years have passed 
ancl we have not produced a car 
which is within the reach of the com-
mon man which can be put on the 
road. 

Only two years ago Rs. 20 crores 
were allotted to Mahindra and Mahin-
dra as loan for the production 
of jeeps in thousands. The Chinese 
carried away 11.000 jeeps from NEFA. 
They were thieves and they carried 
them away, including the medicines 
and 'hospital equipment. We must 
prodUCe jeeps which can be used by 
poor men in the country. Now they 
cost not less than Rs. 3,000 or 4,000. 

Now the Birla Brothers do not 
want to leave OUt anything for other 
folks. Tatas do not want to leave 
out anything to anybody. All the 
capitalists of India are taking the 
same position. Unless the Govern-
ment control them, they will not 
allow enterprises meant for the 
small people in the country. What ls 
the result? The cars are left to take 
care of themselves and God has to 
take care of the nation. It is time 
that this Parliament, the sovereign 
Parliament, elected by the people of 
India. take things in their own hands. 

China is a menace to the whole of 
South East Asia, including India. Mr. 
Mao Tse-tung can take the whole of 
South-East Asia by putting through 
six telephone calls. When that is 
the position, we are exposed to the 
rackets of these people. I am speak-
ing with the whole moral fervour at 
my command. It is only the rich 
people that these capitalists are serv-
ing. They allow the profits to go on 
increasing within their coffers and 
scuttle the objects of our industrial 
policy. Here is a test fOr our social 
welfare aims. Unless the cars are 
meant and produced for the poor or 
common people, we haVe no future. 

The total revenue collected by the 
Government of India in one form or 
another in 1964 on account of auto-
mobiles was Rs. 231 crores. Every 
time these companies increase their 
production targets, they increase 
their prices. Though their profits are 
increasing, they manipulate them; 
their losses alone are shown to the 
Company Law Department to bam-
boozle a nd fool them. 

These are T'3ckets which must be 
curbed. The enemy is within us, not 
outside. Do not be afraid of China; 
there is nothing to be afraid of China. 
But the enemy is within our soul, 
within our body politic and unless we 
curb this enemy. these dangerous 
elp,nents inside our system we can-
not march forward nor can ~e defend 
our country. The sa boteurs '~re inside 
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our economy, inside our industry, in-
side the progressive movement of the 
people and unless we go forward with 
a spirit of defiance against reaction, we 
cannot take our country forward nor 
can we leave a legacy for the future. 

The sales income of nine companies 
manufacturing ancillary parts rose 
from Rs. 116.6 crores in 1962-63 to 
Rs. 122.6 crores in 1963-64. The manu-
facturers of anCillary parts want to ex-
port ancill'ary parts out of India. That 
is the situation. When We are produc-
ing ancillary parts into profusion, 
what is the difficulty the cars are 
faced with? One car is .. , ... 

Mr. Speaker: The hon. Member'S 
time is up. 

Shri Joachim Alva: Give me five 
minutes more, Sir. 

Mr. SpeaJrer: I cannot give. I will 
have to enforce strictly the ten mi-
nutes limit. 

Shri Joachim Alva: I will finish now. 
There are three giant American com-
panies. 

Mr. Speak.'er: He looks either to his 
right or to his left but never to the 
front. 

Shri Joachim Alva: I have looked at 
you all the time. 

There are three giant companies in 
America. The budget of the General 
Motors alone is 50 per !:ent above that 
of the Government of India. They can 
buy Us over. But we are an inventive 
race; but not a disciplined race yet. 
We can invent and manufacture 
every part of the car. We can put up 
any factory. We have put up the 
Hindustan Aircraft Factory and the 
Hindustan Machine Tools. Amul 
butter and Amul cheese are the best 
in the world. If we are able to take 
care of things from milk and butter 
right up to machines which go into 
the aircraft, are we not able to pro-
dUCe a car? But we are under the 
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mighty pulverising influence of these 
capitalists. We have to cut this 
Gordian knot. 

Rs. 25 crores worth of foreign ex-
change has recently been released to 
the automobile manufacturers for the 
import of capital equipment to en-
able them to expand production to 
60,000 cars. China has produced only 
in one year 60,000 trucks with Russian 
aid about four or five years ago. 
They did not produce any cars for 
their ministers and their wives; they 
had to take to buses. But here I 
must have my limousine model chang-
ed every three months. My model 
must be the latest from General 
Motors. If that is the situation. we 
cannot improve the race. 

Mr. Speaker: The hon. Member 
must conclude na:w\ 

Shri Joachim Alva: I am sorry. Sir. 
you are not allowing me. I am 
grateful to you but I must say ... 

Mr. Speaker: Order, order. Shri 
Kashi Ram Gupta. 

Shri Joachim Alva: Unless we pro-
duce a cent per cent car by our own 
efforts and a cheap one tOO, We cannot 
achieve anything. 

Mr. Speaker: Shri Kashi Ram 
Gupta. 

. )~"mqIJ.I:(f(~): ~, 
%T~, f~ <fTT m ~ « lWfifTlT 
~ if ~ ~ q;: 1!i<f.f ~ lI'f>~ 
f.t;ir it 'lft<: ~ mmi'fT ~ fif; ~ W!ir f<RTT 
~ ~ "¥ ~ ~ 1ffi1fi ~ 
f.fmr ~ I ~ ;:m; 57 ~ ~ ..... 
f<r<rnr if ~ ~'tir ~ 'lft<: '3~ if 
srr~m 'lit ,'ifit t w ~1 "'-'f: 
~ mit 'lin: ;n~~ ~ I o:;fr ;;fll]' ~., 'f:T 

~rrn~cmr~oo",~&~f<f; 
~ lilrn:r ~ ~ ~ Wf ~ mOR.' f'f:o:ft 
>tT ~ "f ~ ;:r~ 57 ~ '1fT 1li1r 
rn lfT ~ it om ~ ~ ~, ~ 
iRr if 'lin: lfT 57 ~ it ~ fu ~ ~ I 
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Shri P. R. Patel (Patanl: Mr. 
Speaker, Sir, I would not be senti-
mental and take the support of slogans. 
Let Us see the facts and value the 
things. If by abusing some manu-
facturers or calling them rac1r.eteers or 
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musketeers we can get cheap cars, 
well, I think I will be very happy. 
But the fact is otherwise. If we look 
at page 476 of the Third Year Plan. 
We find that our target in respect of 
passenger cars was 30,000 and that in 
respect of jeeps and station wagons 
was 10,000. 

An hon. Mcmber: What is the 
achievement? 

Shri P. R. Patel: After setting out 
the targets, what does that plan say? 
It says: 

"Investment designed to inrease 
the indigenous content has to take 
precedence over investment in 
establishing new units or expand-
ing existing capacity.". 

Then it has teen stated that Rs. 40 
crores exchange has to be given on 
capital account and Rs. 175 crores on 
maintenance account. I would ask 
the hon. Minister' whether these ex-
change facilities have been &iven, and 
if not, the reasons therefor. 

I kn'ow that the present production 
of cars is 23,000. So, we aTe deficit by 
7,000 in relatiOn to the target. The 
capacity of these companies, if they 
eouId be given certain facilities, i. to 
produce 40,000 cars. I would like to 
know why this capacity is n'ot utilise. 

Then, it is said that these companies 
are making huge profits. Every COm-
pany and every individual wants to 
make profit, and is for pr'Oflt, but no 
company should be allowed to make 
more than a reasonable profit. I would 
pl>int out that the price of cars was 

,flxed.bY Government in 1957. The 
Tariff Commission is also there and 
they had gone into the matter a~d it 
was decided that whatever additions 
in the prices couId be made would 
be on aCC'Ount of the taxes. After 1957, 
however, certain changes have taken 
place. Firstly, the manufacturers are 
required to let certain ancillary parts 
from outside, that is, the indigenous 

parts. The prices of these indigenous 
parts have incrcase in certain cases by 
100 or 200 per cent. Irrespective of 
whether the prices of these indi-
genous ancillary parts has gone high 
or not, irrespective of the fact 
whether the wages have gone high, or 
n'ot or the dearness allowance h3s 
gone up or not, if We still say that 
there is an increase; is to ril:ht to 
make such statement? After all, what 
is the increase which has taken place 
during these five or six years? Despite 
increases in other items, the incrl'a.e 
in the prices of the cars is on ly 
because of taxes and nothing more. 
So. how Can we charge these manCl-
facturers with the accusation that 
they are making huge money? 

Then, I would like to refer to 1 he 
report of the Jha Committee On the 
automobile industry, of 1960. That 
report says: 

"We consider it legitimate thHt 
the price fixation policy shouid 
be such as to enable a reasonable 
return to be made to the investor 
in the automobile industry pro-
vided the unit works efficientl}-
and eConomically. It is an industr~' 
which does need a large invest-
ment to be economic and success-
ful and as the less imp'ortant 
industries arc making gOOd profit, 
the investment in the automobile-
industry deserves s'ome mcen-
tives." 

I would request Government to la,-
the latest repOrt of the Costs 
Accounts Officer on the Table of the 
House so that We may know what 
that report has to say. Let us be 
fair to the manufacturers. If the~, 
are facing some difficulties, let us 
try to solve them. At the same time. 
if they are making more profits, let 
the matter be referred to the Tariff 
Commission. But what is the senSe in 
maligning these manufacturers and 
talking of some new cars? 

Shri Kashi Ram Gupta: What about 
the quality? 
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Shri P R. Patel: If they are found 
to be deficient in the matter of 
quality, it is for the Government to 
ask the manufaturers to improve the 
quality. I would not come in the way. 

Shrl M. L. Dwivedi: Why should 
the manufacturers not see to it'! 

Shri P. R. Patel: I am not able to 
understand this talk that we must have 
a people's car. In fact. I would be 
very hapPy if the poor farmer could 
get a car and have a ride in it. But 
then to call it a people's car, I 
would submit. is a misuse of the term 
'people'. 

Shri M. L. Dwivedi: The farmer sells 
his prodUce at low prices, while the 
cars are sold at high prices. 

Shrl P. R. Patel: Who are the people 
who can have these cars? It is only 
those who can spend about Rs. 2000 
On the maintenance of the car. OnlY 
those wh'o haVe an income of not 
less than Rs. 10.000 or Rs. 12,000 
would be able to haVe these cars. 
How many of us in the country have 
an income of more than Rs. 10,000 a 
year? So, how can it be called a 
people's car? 

My hon. friends are talking all the 
time of having a cheap car. But what 
about cheap tractors, cheat) ploughs. 
and cheap fertilise,,? Nobody talk, 
about them. Everybody wants to 
approach the upper middle class only. 
They want to win the affectiOn and 
sentiments of the upper middle class 
and sO they are talkin~ of cheap car. 
Otherwise, cheap car has nothing to 
do with the poor people or the common 
,people of the country. 

I would point out one other thing. 
When the Planning Commission fixed 
the target and also the investment, 
the hon. Minister who is now h 
charge of this Department was himself 
in the Planning Commission. I \\ "nt 
to know from him whether he has 
fulfilled the responsibility of Govern-
ment in giving certain facilities or 
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whether we are deficit with rgeard ;'0 
that, and if so' what are the reasu!lS. 
In 1962, Government was at the point 
of giving assistance to this industry to 
produce more, but the emergency 
came and it was not given. 

L'ooking to the facts as they are, if 
you only abuse the manufacturers, 
abUse the capitalists because they are 
capitalists. it is not proper. Let a 
commission be constituted to inquire 
into the whole thing, whether these 
C'Ompanies have gained anything or 
made 'a 'profit, if so, what profit, by 
producing Fiat, Ambassador and 
Standard, leaving other things they 
produce. I would as the Minister to do 
this. They are not able to give 
dividends. 

Shri M. L. Dwivedi: They should 
abandOn manufacture. 

Shri P. R. Patel: It is very easy to 
say because you are not a capjtawt. 
you have not invested any money. 

Shri Bhagwat Jha Azad rBhagal-
pur): You are? 

8hr1 P. R. Patel: I am more con-
cerned with the industry oJ the 
country? 

Some pe'ople want cheap popularity_ 
They dO that by calling themselves. 
..ocialists and abusing the capitalist •. 
If that popularity is to be gained at 
the C05t of the industry oi the country 
and prosperity of the country, let 
them be happy. 

Shri Alvares (Panjim): The iSsue of 
the smal! car project is one that has 
been turn out of its context and there 
have been accusations and counter-
lobbying. Bt if it is looked at from 
its essentials, I am sure we shall be 
able to discuss it dispassionately and 
arrive at and understanding a. to 
whether the small car project is a 
viable proposition or not. 

The smal! car project was meant to 
provide cheap mobility for a section 
of our community that was marginally 
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able to afford it. I use the words 
'marginally able' for this reason, 
that I am not talking of those people 
who go in for the more expensIve 
cars, but there is a range of income 
groups which I am going to prove are 
sufficiently large, to justify the setting 
up of a project to manufacture this 
small car. It is also not a question of 
competition, as Dr. Lohia nut it, 
between trucks and buses for the com-
mon man between the three models 
being produced in the country and 
the small car project. All these three 
s .. rve their respective spheres and they 
are vital in their own spheres. There 
is certainly no competiti'on between 
trucks and buses. They can be pro-
dued to any quantity as long as the 
economy gives them the opportunity 
1'0 do so. 

It may be argued that there would 
be competition between the three 
models produced in the country and the 
small car project. But if one looks at 
the market, if one scrutinises the price 
range of these cars, Standard, Fiat and 
Ambassador, if one looks at the market 
prices ruling today, the seller's market 
prices, one will understand that 
there is a wide range of prospective 
buyers who want to buy this car but 
do not get the opportunity to do so. 
At the same time, there are a vast 
number of people who have to do 
without this car. From the statistics 
I have culled out from the Economic 
Survey presented at the time of the 
last budget, I find that in the fixed 
salary income groups in the ranI!"" 
Rs. 20,000-25,000 there are 7,500 
tax payers. If we can estimate what 
is the total number of those in this 
salary range all over India in the 
private sector, I think we shall have 
come across a phenomenal figure of a 
section of our community who are not 
able to buy these three models at the 
present moment because of income-' 
tax and other circumstances, but who 
will surelv be able to buy a small car 
which will serve their needs. Therefore 
the question of providing cars is not 
a question of competing either with 

the three models or with the trucks 
and buses. If the economy can alford 
it, it should be produced. I am a be-
liever in an expanding economy, not 
a restrictive one, and if there is a range 
of economic operations which will be 
accelerated by the setting up of a 
small car project with its ancillary 
indUstries, I think the project will be 
well justified. 

The question of the small car pro-
ject is one where Government inde-
cision and procrastination has almost 
killed it. The L. K. Jha report and 
the Pandey report-the second one 
has not seen the light of day-have 
made certain recommendations. But 
what curious arguments they use in 
opposing the small car project! They 
hod three considerations, they say. 
Firstly, the Indian weather is not 
suitable for a small car. It is a fan-
tastic argument. Then t,hey say that 
the size of the Indian family is so big 
that they will not be able to squeeze 
themselves in a small car. And the 
third argument is lhn the road, in 
India are bad. I think that any com-
mittee charged with the serious 
task of examining such a project 
should not lndulge in such hilarious 
suggestions, and therefore, the small 
car ,hould be considered on its own 
merits. 

In the present circumstances, faced 
as we are with foreign exchange diffi-
culties, is it justifiable that ~o much 
money should be spared tor the 
smal! car project, or that thi, section 
of the community should be provided 
for? This is surely a point for con-
sideration. But, in our present. econo-
mic set-up we cater to ~n economic 
ranges. We cater, in textiles, from 
the ordinary kohadi or the cotton drill 
to the most fantastic silks and other 
things. In the scheme of housing also, 
we have wide ranges to accommodate 
all sections of our community. In 
other consumer goods also. there is a 
ran!(e that caters to the very poor and 
to the very rich. Therefore, I do not 
see any reason why, if there Is a range 
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in OUr conununity who are able to 
"fiord a small car, we should not pro-
">'idc for it, for, essentially it means 
1!J'.1 ,",'e are generating economic ac-
tivity in a section which will be 
perfectly viable. 

Therefore, I think that this small 
Cor project should receive the serious 
consideration of Government. As the 
project develops, its ancillary require-
men ts also will catch up.· If the roads 
afe inadequate. I am sure the roads 
will be built up. Sohri Masani, I 
lhink, w~s the President of the Indian 
Road Tf~nspOrt Organisation, and he 
will bear me out that because of the 
pressure of road transport, road de-
1'<,10pmenl had to catch up with it. I 
am sure that just as roads will catch 
with the number of small cars that 
"re put on them, so also the size of the 
families will be such as to accom-
mnrlHt{' them within a small car, And 
as for the weather, that is also chang-
ing. So, I recommend that Govern-
ment gives serious thought to the 
<{'tting up of the small car project. 

""r ~o ,,"0 fmr: ~ ~, 
HI' ~ 'R ~~ l1;'f> If>fqm 1lTG m 
JITi1r ~ ;;it f.I;- 'Fr If'FT'{ ~ :--

"f~Til' \{<f n<rr< ;nrr ;;rrit" 

~sf ~ ~ f'f> i;'lf it ~ ~ ~ <'I'l1T ~~ 
f ~ f'f> lTgT it 'f;lT f~ if i5;rn~ 
'fiT ~ prn: if'R it mit ~ m <f lTQ ~ 
~ ~ .... 

Mr. Speaker: No motives should be 
attributed to any hon. Member. That 
os not fair. 

""r 1\'0 ,,"0 fl.~r: 1t ~ omr 
'n"f~ mn ~ I 

1Ifr 'I{1tf"" '" .mI'R: ~ ~ 
~<f ~ <'fflr mit ~ 'i/;r '1ft ~'f.t i5~ 
"'f,i~, ~ if'RT '1ft il'@ ~i I 

V'''Q'~ ~~: ~ mFSI', 1t i\" 
"f~t if ~ ;;I't f1' ~ ~ ,,~ ~, '3''1' 'lfT 
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if'f<1",0~ 'f.i'rr I ~~~~~ 

'!'it "'c:iff 'frft"l1; I 

""T lf11I'<m '" !Jm1'T~ : ~ <r;..t if; ~ 
;nrr 'f>(l <H I 

11fT ~o <'ITo fmT: i'tu 'f>;;'OfT Iff( ~ 
f'f> if'it ~ ..rr 'Rf ~t 'R il'@ 'ffll{ 
~ ~ if'f<"f> If;': ~T ~'ff '3?;M lf1ft m 
mc;r fqj\' 'f<'f ~ ~ If,: fwnr;; m 
'f'R 'R ~~ ~t'R~<'fm[m 
<:r<t if'it 'f>T'U if; f.nrtvr if ~ it Rir 
~ ~ I ~~ 1t 'fTt"1!T ~ f.I;- ~·it liter 
'f'R if f;nriur if 3>'R ~ omr ~ 
'flf~"l1; f.r.rifft f.I;- ~ 'f>T ~T t I 

'i!i~r 'f'Rr if; f~fur if ~ ~m~ if 'f;{ 
'f;itfro 1fT ;rifT{ fi't I m ~r i\" m-
Ii (: f~rf~ ..rr 'fT f.I;- ~)cT 'f'R ~ 
~ ~R Wlf if;iifl1ii i\" ifT Ifi f~'fid"HT 
..rr 'fT f'f> ~ it WIer 'lift if'ifT{ ;;mi 
f;;r-r..rr fiI; ;;~ ~ ~~ ~ I 

Ii;; (f) ~<'.<: ~r ~ f'f> ~..rr ~ronr 
<1ft ~ 'R ~<n" ~R R<rr ~ 
'flf(.~, 'f;lT ~ 'R ;;wrr il'@ I ~ 

~ 1t ~ ~ f'f> f,rnR 'f>T ~ "1'Iit 
~n:r ~ m rr;;ilr '1ft ~r i'f 
16m i!'f<i'f~~f~f'f>~ 

Ii(; g~ f'f> ~ ~ i!R ~ ~ tr,or 'Tvii' 
~ ~<rir 'f>T ~ ~ fJ!<iT 'f>':(fT 'fr i!R qQ 
~<rir 'f>T G~ ~ fJffl"<1T ~ ~fq !mf if 
<n"11 <fif' 'lfT wmr ·WiI'r 'fR TIT ~ ~ 
.yit ~ <it WT'{ 'f;lT f~fur 'f>T ~ ifW ifT 
'fliT ~ <fT ;;« Tf(trTif' ~. 'if'" 'i>R if <n"lT ifT 
'fl'<: 'Ii\" i't ~a-'f> 'ft,. <i~:; 'q;f~lt' it 
ilrf~ ~ <f) mo 'Iif ~h ~ 'I'r ~ ;r~ 
~l1; ~ I 

~o<m ll1f~, AA ~ ~ m<: m'f 
it 11')" ~ ~r ~)lrr f.lf; ~ I 94 0 ~ itvcr<: 
~ 5 0 0 ~lit l\' 'lfif'lT ~r q;[i '1m: ~h: 
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[~T 110 <'ITo fu~T] 

~ l1T<rcie <m: fl1<'lCfT ?:fT ~fr -;nr if; 
f~ ~ ~'Ul: ~;f ~ W$!> ~ ~ ~i 
'l'<: ~ f~T "flf~ I ~ m- ~ 
~R ~ 'fA" ll:T ~ "flf~, 5000 lfT 
6000 ~ "lfro ~ ~r.r "flf~ ~ 
1{lJT~~~ I m-~~f~a<tlfir 
Fro ;;mIT ~ f.t; ~ f'fl1~ 'fiT ~'<i 

~ 'l1!T ~ aT 'flIT <tll: fri If@ ~T ~ ~, 
'Wlr ~ it 'flIT Cf~ ~T ~T ~ ;;ft~m 

'Ah: f1:nCtc <m: ~ lfll: ~T <m: ~T 
~, wliT if;TlC ~, #t;;r ~ 16000 m 
15000 it f~ ~T ~? ~'fr it ~ ~ 
Wrcr 'IiRi it ito ~o ~o 900 ~ 
1200 '1h: mf~ 500 ~ 1 000 ~qit 

<fiti ~ I ~ ~ ~ ;;n:f;fi it ~ ~T 
'IiRi ~ ~ 'I'i1": iffi;r 4000 it fl1<'lCfT 
~ I ~ q'~ lim: ~ ~, ;;ft ~ 
'I'i1": ~ t ~ ~'fT <tiT <rm <flf'i 
4000 it ~ qifa ~ 'l'<: fl1<'lCfT ~ '1h: 
~ft;rlrr it q@ lim: wR <IW iiI"ft'fT 
~ ifi': furr t 'Ah: ~ 5000 ~ lj-
~ft;rlrr it ~ t I it ~ ~ ll:f;r.<: 
mlfT ~ I ~T ~ ~ <tiT f.rn'R 
lim: 4000 it ~ 'l'<: fm:rnr ~ I 
~~f~<tiT~~ 
illT ~ ~ it; ~T ~ it ~ ~R 
~ mom ~ ~ 1L<'lf~~ <%" 
~ ~ ~ ~ 'd(i,IIQfd4t 'fiT ~ 

~R tf~ ~ lJiiI' ~ 'R"Sf'q'rq" ~ 
9ffi: ~'f 'I'i1": f.t'1rtffilii it; ~if;m ~ 
~~~;;ftf.t;~m-~ ~ 
1!m ~ ~ ~ I 'I'i1": f.ririor 'R <R 
~mm~lfll:~a<t~'T~it; 
~~~~;;r;rll:'1m~f.t;~ 
~ it; "I11:t O<:'fi ;;ft 'Wlr ~ t Cfll:T 'l'<: 
VlJT 'fiT"(f 'fiT u;r 4000, ~R 5000 if; 
9ffi: 6000 it;<rf;ir if ~ I ~~ lfll: a<t 
f'li" ~ it; ~ lim: ~ 'li"T m'TQ 

~ oiocft ~ lfll: oT'li" ~1 ~ ~ I 

~ it ~QT~ f'li" ~ ~ 1L<'lf 
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f'ff~'if(f ~~ >nPl ~" '1'R "flffi F 
illm '!i"T.m: ~'flfT it ~ ~t if; 
<m: f'fl1~ <ir c<!l'i lj- ~ ~ ~ .,FT 
f'ffr~ '!i"T W ~., 'fiT' f.,.,mrni ir 
<mf 'f l1T'fT Ofm ~;;'" ~'H 'fi'T 'ffiI l1T'fr 
0fTlf I 

it ~ <ir lf~R f~m "lTWfl t 
f", WI<: lfl\" ~r .,r.n'RT <m ~T 0fTlf 

.m: lim: t~.,~ it; f~ 'te ~ c::~r 0fTlf ;fi 
~c 'I>P1;ft cm'r 4000, 400 U 'li"T 'fin: 

;{~ '1h: o;rrn;l1{<rnm!" '1fT ~ ~ 
'if'!i" m<r ~ ~ 'li"T <m: f.,.,'ivr <iT ~ 
'1ft ~e ~ ~ ~it t ¢"fIl; lff'; '1FT 

'fiTl1 ~~ 'iA"i1T t I 

lfll: meT 'li"l' it f~ 'fiT f'1'i9~ 
'Ii"{ mm ~ f'fifm 'iA" ~T l ;,r"", it 
o;rrn;l ~ f'li" ~ Iii" 'Ii"l'q;fri~ 
~ meT m 'I'ff.f it; f"fll; ~PliT f~ >Xi-
~ ~ f'li" ~ ~V:r lj- 'rife ~ij', 'j:TT 
f<mrT f~ ~'.y fm if ~ W 
~ 6000 it lim: ~ 'P: ;f;f<l ;,r",., 
m>:r ~ ~T ffi ~ ~ I S:lJT If'fin: ~ 
~'" oil' ~r ~rtt 'fiT~ if; f~ t. 
f~ cflfT7 ><T i;f"", ~ Or f~r <i, 
<mf ~r 111'fT I mf~ S:'1 "'T lflfT 'fiT7'Ir 
%? ~ 'Ii"R'IT lJwr "ITin ~T % fifo 
f.r'f l'Illft ",1 ;m:i 'fiT i 'Ii"! f~ 't4T ~ 

"3"I'I>T 'W'fT ~'fin: 'l'<: ""f<1T ~ I ~T 'fiT7:'lT 
~ f.t; f~ em o;ri< SRil1lfT ~r m 
~1{ ~6" ~ f.t; 16000. 16()OO if f~r 
~ I ~,,~ ~¥T <'fl1l ~ it~~ 'fiT~ 
1 6000 if f~ ~ ~R fq;Q:e 'fin: 

15000 if fqif;(lT ~ I ~'1T ~~ ~ 
~>si it; ~ % I tr<f Q:Jf;f~~ 'fiT' 'fiT 
~ lf~ ~ f~ ll1l" ~R 'fT 'Off, 't ;rcff 
'iA" mT, ~ ,,"Wr ~, ~TflffT'T 
~ ;;mIT t, "fuqt ;;fr <'f1lTIf ~ ~. 
~ it; eT'f ~T 'fmfr "fro: ~T "flffir 
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~ o;fT f'f." qqif ~r lP1'l ~T ;;rFfr ir I 
'f'l ~ ;;>"f. '1ft 'fl'§ '3"?J'T1T'Tfcrii &"f7T ")"'0 

;;"1 'ifr it if r i'f"T'f."TT 'Z:'f 'f.fT'i R r 
;f,'t OR 'fi"7'f' iFf f'fui<r 'f."':: w.Tqr i'fT'f."TT 

~ f~Uf ~ wf.t ~ if >i" iff' 
,-<lfT ~ ~G 'FfT fOflfTUf ;w,1 'f."T'fT 

~r ir ;fr Ifrs~'O >fv.; ~ ~,2" ~ GT 
Jfflf 1!lf'f;;;ft 'i'T 'FfT ~ ~,q~ ~ 

1f,;: J ~ ~ ~ if f;fS"IT, 

em m 0rT!t ~T>- WI' ~ ~t 'FfT ~ 
~ ~l ~ ~ ~ .,T ~ ;f;A ~ f~ 

>,NT ;lID fir. >.iT W'IT 'f.f," 7~ if 'lifT 
~;;ft ;;rT llof'f.'U <:~ if ~)T i!1:T iffit 'iT 'i'T 
mil ~ If,,~ ~~. ~ ~ ~ ~ ~ 
~ ~ 'fT :;r.rnr if; ~ ~ ~ tr 

,,~ 'i'r ~ ..mf.1": f'f." ~ ~ ~ if 
'iH'fJ?!T it 'Ifl<f ~ ~ ~ <'iT ~ 'f.TTi 
if, 'mf mo 'lit 'liT>- Gil' 'Iit ~T ;rT .m / 
:ll omr 'l': Trt 'J~>ihi1J'.I:<i'f. f<!"'IT': 
n"IT 'IT~ J ~ ~ "fORi ~ Ij~ G"r+r 
~;;r ~rfir m ~~ H~i 
ofT ~ if; Gl'l' 'ifT ~rif I wr qy;jfJ<: if 
'la ~ llC1rT1ilf'Wr ~ ~ 'fT "f~T 'fT<1r 
%i'fT ir fif; f",J"fT '!t'fT m:T ifr 'I'l;fr 
~T 'f.T~ mo 'lOfT '!fTT G"f 1(;fr 'f.Tl1'f 

"G: of~ efT ~ m"[ Wf7: 'rf."r 'ffT m'r 
;, • f'1<1'fT <rr ~ '!flfT' "f'n <;qil 

1; ~~ i'fT 'flIT ~i ir ? fif;m;r 
m ~'f1:fT f'1'f.r f... ~ iii 1 2 
,,'liT W 1 -l ;;'liT lR of'1T ~ ~t Wf7: 

~ .r~ 'f.'T 'Wf 3 2 >;'liT lR ;f~ "m:'fT 
~ ift i'f<:'f.l'T 'liT 'f"li ~ ~"I"T'f 1rT'fT ~ f'f." 
<n''TI lfFTT ~M "rf'F'f ~'i'f'r ~r fiF !fir 
ir.wr 15fu';fif;w~~1fi.T1~23 
'i qit ~~;;- iF' 32 >;qir Iff'f lR 1fT l'f1IT I 
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iFTt "TT'f." 'fit iT '1'T'ft ~ J 'f.n1JT 1<,: ~ f'f." 
roWT ~ if ~ ~B-;:fm f ~f .. 
f~ <'f1TR it ~ ~ ..m: lffifr it 
~ ~1 ~ia-~..m: ~ ~ ~ f'f." 
"fir ;fi;;if ~ <ITI1 m orr ~r. ~ J s~f"W 
irit #<it ;;rt ij- f~ ~ fiF 'IT'1 ~t ~ 
'f.T11 <1~, :;r.rnr ;f.t mcr;mff <n: Ell'R 

~, ~t:;r.rnr m'I'ir;r.r ~ ~ ~ J 

';0; m:<rt ~ f.t; 'fil'U ~ ~ flit ~h:" ~ 
~ ~ ~ '!;~tT ~ 'WiT 'WI" If'f 

'J'ift omr J m~ ~ if iT ""* 'fT 
~ ~ if ift Jft.im-rt 'ff~ ;R f~ 
~ J WI' ~<: ~ Qt"",; ~ l1:iF mr 
..m:f~~~~i'f~iir~T~ 

ifT ~ f<n<mr ~ fiF m oT<r. ~P: ~ 
q >ffit ~~ <n: ~ mt ~ ;;r;rnr 
~ ~ ~ J ~'f ~~ ~ 'fTlf, 

~ ~, if ~ ~ 1T"..I:Tm- ~r 
R ~r 'IT'1 it '!;3f <rT<1it iFf ~ f~ J 

Shri N. DlUIdeker (Gonda): Mr, 
Speaker, Sir, I must confess that for 
once I support the hon. Member who 
sPOke earlier in regard to his desire 
that the car industry should be thrown 
open to competitive forces in this 
country because we in the Swatantra 
party so firmly believe in the benefits 
of competition. So, I am glad to hear 
that my hon. friend over there is 
equally supporting full competition 
and free economy, because only in 
that way will you eventually get low 
prices and good quality for the goods 
that the consumers desire. (Interrup_ 
tionL 

Mr. Speaker: Order, order. Let him 
go on in his own way. 

Shri N. Dandeker: If we have to 
achieve our obiectives in regard to 
motor cars We have got to get down 
to the facts of life. The facts of life. 
first of all, in regard to the existing 
cars can be grouped under two head-
ings: firstly what is the position quan-
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[Shri N. Dandekar] 
titati vely? And, next, what is the 
position price-wise? 

Quantitatively, the facts are very 
brief and very simple. The Third 
Plan target for the cars that are be-
ing manufactured now is 30,000 per 
annum. The present installed capa-
city, On double-shift working, is 40,000 
per annum. I do not think there 
would be any reason to quarrel wiM 
these figures. The actual production, 
as against the 40,000 double-shift in-
stalled capacity, is today running at 
something like 23,000 to 24,000 cars 
per annum, but it is expected that in 
about six months' time, when the 
manufacturers have made arrange-
ments for making 90 per cent of the 
components in this countrY,-by 
about the middle of next year,-the 
production will be running at aporo-
ximately 30,000 per annum which 
again should be satisfactory, purely 
numiber-wise, because that is the tar-
get that is put down in the Third 
Five Year Plan. That is the position 
as regards numbers. 

But even here the question that 
does arise is this. Although the in-
dustry has got, on double-shift work-
ing, the capacity to produce 40,000 
cars, why is it that the industry is. 
unfortunately, today producing only 
at the rate of about 23,000 per annum 
or at the most next year it will 
p;oduce at the ~ate of 30,000 per an-
num? That, obviously for anyone who 
knowes anything about the industry, is 
wasteful utilisation of the installed 
capacity. The facts are again 
quite simple as regards that situa-
tion. In the first place, quite 
properly-I am not here in any-
wav blaming the Government-
they have been pressurising the 
manufaceturers to have more and 
more indigenous components and 
parts. The target now is 90 per cent. 
indigenous component parts. That, 
obviously, is going to take sometime 
before the indigenous industry that is 
outside these three units, as well as 
the production of indigenous parts 
within these three units, can catch 
up with the requirements. But the 
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major fact is not only the difficult Ie, 
in the supply of indigenous compon-
ents but also, in particular. difficulties 
in regard to foreign exchange ~or 
those components which have still to 
be imported. These, Sir, are the facts. 
Again, in this particular con text, I 
am not blaming anybody. The foreign 
exchange situation. as is well known. 
is very confused. 

Shri Barish Chandra I\lathur 
(Jalore): Why is it that importing of 
components ... 

Mr. Speaker: Order, order. L.el 
him proceed. 

Shri N. Dandeker: I am trying to 
give the answer. The position today 
is this. As a matter of fact, the 
foreign exchange situation i, so dIffi-
cult that now the Government.-I 
assume for right reasons.-are thinking 
of imposing further cuts of somethinO!' 
like 0 to 12-1 '2 per centof the foreign 
exchange allotted to this industry. 

I assert that that is the factual posi-
tion even though unfortunately many 
of us here ma~' not like to face these 
facts of life that the industry has to 
contend with. Along with this, there 
has occurred during the last coup:c 
of years. shortly after the Chi"c"'" 
war.-again quite understandably.-
a considerable spurt in the dem,md 
for motor cars by various public au-
thorities; t~ose. in particular. LOO-

neeted directly or indirectly with tr.e 
growth of the defence forces, with Ih" 
growth of defence production, with 
the growth of defence organisatin 
and all that goes with it. Consequent-
ly. the present position is. on the one 
hand, We have the capacity, and en 
the other, We are unable to produc(' 
to full capacity for the reasons I hn"" 
already stated: and.-if one had a 
third hand.-on the third. t~ere IS 
this fact that the demand for cars. 
particularly by public authorities m 
recent vears has increased very con-
siderabiy and quite rightly:-agllia I 
am not blaming anybody and I am 
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merely stating the facts. That being 
the case, there remains a tremendous 
volume Of unsatisfied demand. 

The next question would be about 
price. A good deal has been talked. 
quite loosely, about t!he prices of thcs€ 
cars made in lDdia. 

In this connection, the first pro-
position that, I think, the House 
ought to appreciate is that today 
there is included in the price of every 
car a tremendous load of imposts of 
one kind or another, from one gov-
ernment authority or another. There 
is such a thing, for instance, as im-
port duty and surcharges on import 
duty on imported components, excise 
duty and surcharges on excise duty 
on 10cal1y produced components or 
raw mateials, there~ is also sales tax 
on thOSe components and raw materi-
als; then there is excise duty on 
the built-up product and there is, 
also sales tax on the built-up product. 
The various types of cars now pro-
duced in this country bear a load of 
something between Rs. 4,000 to 
Rs. 5,000 per ('ar for these imposts, 
and I do not know how any body is 
gQjng to produce any other car more 
cheaply, either this car or that car. 
It is quite impossible to sen any 
car at Rs 5,000 because, quite obi-
ously, what they are suggesting is 
the absurd propO'Sition that a car can 
be sold only for the customs duties, 
excise duties and other imposts levi-
ed by the Government, Moreover, I 
find on a comparison of the Indian 
car prices exclusive of these imposts, 
that the position is that the Indian 
costs only about 12~ per cent more 
than the cost of the corresponding 
car ex-works in the countries from 
which these models have been 
taken manufacture like, for instance, 
the Standard's-U.K. price, the 
Ambassador's-UX. price, and Fiat's-
Italian price. 

SO much about the price question 
though I would like to add one more 
comment. Apart from tbese imposts 
there are, after all, such things as 
that the production cost varies with 
the scale of operations; it varies also 
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with the differential between tile 
actual production and installed 
capacity, because then yOU get a heavy 
load of unabsorbed overheads, then 
you have inherent marginal inefficien-
cies and things like that, when we 
are embarking upon production of 
cars only over the last fifteen years 
compared with no production of cars 
pre-war. 

Finally, on this question of price, 
do not know whether hon. Mem-

bers are aware that since 1957 the 
prices of cars are controlled. On 
several occasions the controIJed price 
has been gone into. As I understand 
it, the only increase aJlowed over the 
controlled price fixed in 1957 or 1958 
have been for the changes in these 
government imposts, no allowance 
being made for the rise in manufac-
turing costs that has taken place over 
the years with which we are all 
familiar. 

Sir. I would like to devote my re-
maining four minutes to the question 
of sman cars. 

Mr. Speaker: Three minutes. 

Shri N. Dandeker: Sir, I am as anxi-
ous as anybody else that the avail-
ability of cars, availability of cheap 
cars, cars that can run on the Indian 
roads, and not just cars that can run 
in Delhi or in Bombay or in Lucknow 
where you have first-class macadam 
roads, should be there. I am with 
everyone on the proposition that we 
should have. if poSsible, a sman car. 
But wishing for things is one thing, 
and realities of life are another. The 
facts of the caSe are these. The 
J'ha Committee Report, to which sa 
many hon. Members have referred 
but which very few have apparently 
read, has gone into this question with 
great thorou~ness. The}' have 
sounded all kinds of notes of warn-
ing. I do not want to go into the 
details of the question of making this. 
t.hat or another model of small car. 
The point is, they have said that with 
the best estimate they could make 
then, it was possible that, perhaps, a 
smaIJ car of the kind that was then 
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"nvisaged might possibly be produced 
at Rs. 6,000 or Rs. 6,500 exclusive of 
these government taxes, the' taxes 
and imposts that I have referred to 
earlier. They said, however, that -
this question could not be considered 
in a vaccum, that is to say, by merely 
asking. shall we or shall we not 
have a small car? As if all the other 
problems hanging over head were 
already completely resolved, and, as 
if, the moment you say that you want 
a small car, it will be done. The 
economic size of a plant for small 
car. I imagine, is something like 
Rs. 50,000 units or at least 30,000; 
nothing less than that. What would 
be the foreign exchange required and 
what would be the technical person-
nel required? Have we got a surplus 
of all these? Have we got a surplus 
of foreign exchange? Have we got a 
surplus in terms of rupee resources? 
Have We got a surplus of technical 
manpower? Having regard to the 
fact that we must have very consi-
dcra ble regard to priorities in these 
matters as in all other matters, is it 
going to berrefit the country to divert 
to the small car project whatever 
little scrapings We have out of our 
foreign exchange resources, whatever 
we can get of our capital market. 
whatever we can get by way of 
technical, managerial and other 
meanpower? Or should we not put 
them to use in the existing industry, 
so that that industry may produce to 
capacity? Let us first get the bene-
fits of scale operations out of exist-
ing installed capacity. Then only can 
the next question arise about a new 
small car project. 

I shall conclude by saying there 
wa, a very sensible remark made by 
Dr. Lohia in this connection. He 
said that even supposing, in this 
particular case, we were able to spare 
all the foreign exchange required for 
an independent project for producing 
a small car, would it not be worth-
while putting that money into increas-
ing manufacture of commercial 
"ehic 1 es for the economic growth of 

ihis country? More particularly, 
he had in mind in this way to have 
more buses on the road, so that the 
real common man might travel about 
freely, and not first a few of us trot-
ting around in cars. 

Shri P. C. Bo1'OOah (Sibsagar): 
Mr. Speaker, Sir, 1 am greateful to 
you for giving me an opportunity to 
take part in this debate. Shri Dane-
ker has already said many things that 
I wanted to say. Ours is a country 
in which We are dedicated to build 
a Socialist Society in a welfare 
State. In a welfare State the com-
mon man must be brought to the 
forefront and the actions of the Gov-
ernment must be in that direction. It 
is no doubt true that in this countrY 
the car is used only by a few people. 
The other day Dr. Lohia said 
that the production of cars shOUld be 
stopped to g.ive way to the produc-
tion of buses and trucks. I do not 
want to go to that extent. But I say 
that along with the manufacture of 
car, let there be proportionate increase 
in the manufacture of buses, auto-
rickshaws and scooters. The overall 
production should be evenly distribut-
ed so that the common man can also 
get the benefit. 

So far as the manufacture of cars 
in the country is concerned, what 
are the difficulties or handicaps? The 
discontent or rather anger or criti-
cism have been on three points, 
namely, non-availability, high prices 
and inferior quality. These are the 
three a3peots. It is not as if we are 
producing less cars now than we 
did in the past. But We must remem-
ber that we are 450 million people 
living in the days of speed and more 
speed-and our is a growing economy. 
So, naturally, there will be increas-
ing requirements which We cannot 
meet. Therefore intending buyers 
will have to stand in queues for 
years to come. That is obvious. 

What is the solution? The solution 
is increased produotion. How. can we 
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increase production? There are two 
alternative!l-either have more units 
or expand the existing units. The 
Planning Commission have decided 
in principle that, as far as possible, 
there should be expansion of the 
existing units rather than the setting 
up of new units, becaUSe new units 
will require a lot of foreign exchange. 
When We have already foreign ex-
change difficulties, it is not advisable 
to fritter away OUr limited resources 
in establishing new units. 

Therefore, the only alternative is to 
"xoand the existing units. There 
are three unit,,; producing cars and 
their initial capacity was 40,000 cars. 
The target for the Fourth Plan is 
50,000 cars. So, the production of 
10,000 more cars will not be difficult 
by expansion of the existing units, 
without investing too much of addi-
tional foreign exchange. So. this is 
a practical solution. 

We had already made a mistake 
previously. There ought not to have 
been three units; there should have 
been only one unit and that too in 
the public sector. It should have 
been a big unit equiPPed with auto-
mation and like things to produce 
good cars at cheaper cost. That op-
portunity has gone. The work has 
gone to the three units and we can-
not go back on it. Instead of allow-
ing the spare capacity of the three 
units to be idle, We should give 
them help so that they can produce 
50,000 cars a year. In this way we 
can solve the problem of availability 
of cars. 

As regards high prices, in the 
1930s cars were available for 
Rs. 2,000; in 1958 for about Rs. 10,000 
and now for about Rs. 16,000. Every-
body has said that the price of car 
at Rs. 16,000 is very high, but actu-
ally, the cost minus the the taxes is 
Rs. 11,000 to Rs. 12,000. If a com-
parison is made with foreign car, the 
difference will be found to be not 
1916 (Ai) LS-a 

Consumption and 
Price of Cars 

high. With the Morris of the UK, 
the difference is only Rs. 1,700 in the 
caSe of Ambassador and only Rs. 300 
to Rs. 400 in the case of Fiat. What is 
responsible for this cti1ference? Is 
tJur eompelling the prQllucers to pur-
chase at high cost the steel produced 
in India as well as the components 
produced in India. That b; why the 
difference is Rs. 1,700; otherwise, 
there is no cti1ference. Many things 
are said here but can anybody say 
that the Morris car is available for 
les~ than Rs. 14,000 which, of course 
comes to Rs. 9,000, minus the taxes. 
So in comparison, there is not so 
much of difference in price of our 
cars with foreign ones. 

About the quality the less said the 
better. In the very first month of 
purchasing a car the steering wheel 
begins to give sound. In the third 
month of purchasing the car, aU the 
parts start giving sound excePt the 
horn. In the first year of purchase, 
the garage bills extend to several 
thousand rupees. That is really very 
unfortunate. I made an enquiry. 
I went to the agent of a pro-
ducer and wanted to know why 
the cars are so bad. We said thut the 
producers have been making extensive 
use of sub-standard ccmponents of 
Indian make and they have no alter-
native but to purchase bec-ause of 
Government Compulsion. In the 
Ambassador cars the; Indian compo-
nent is of the order of '82 per cent. 
At the same time, the prices are also 
high. Government to encourage small 
industries is having no price control or 
quality control on their produce. It is 
high time that it is done and if that is 
done, I do not see Why We should not 
have quality components. The use of 
quoality components will naturally im-
prove the quality and standard of our 
cars. 

Lastly. along with the manufacture 
of cars, I ag,ain say that there shOUld 
be proportionate increased production 
of scooters, auto-rickshaws and buses 
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[Shri P. C. Boro.-:ahl 
SO that people of all standards can 
enjoy or have vehicular adV'antage. 

!\hri U. M. Trivedi (Mandsaur): Mr. 
Speaker Sir, tte problem before us 
relates :nosily to the price at which 
the small car is available for sale. 
That is one thing which itrikes us the 
most. We !rave never been able to 
understand as to why when labour in 
India, man to man, is cheaper than 
anywhere else in any other part of 
the world, the price of small cars, 
car to car, is higher in India than 
anywhere else in the world. In Malay-
sia Volkswagen car is available for 
sal~ for 3,900 dollars, that is, 
Rs. 6,000. It is e<lsily available in 
Germany for only Rs. 4,000. Its 
engine is available for exchange only 
for Rs. 700. If VolksWagen can be 
available at that price, I cannot under-
stand why a small car of the kind of 
Fiat or Ambassador should cost us 
Rs. 12,000 and fu. 15,000 respec· 
tively. I never understand this part of 
the economics. The imposts may be 
there. The labour is there. Why 
should our labour cost more than the 
labour there? Why should the cost of 
production be more than the cost of 
production there? The taxation is at 
all places. I do not understand the 
method of dealing that we have in 
India. 

17 hrs. 

We are always talking of foreign 
exchange. We have never calculated 
another method, that is, without 
spending foreign exchange, can we 
not have import of cars, can we not 
have cheaper cars and can We not save 
some money out of these cars'! Why 
should we go in just to help capitalists 
becoming richer and richer? The 
thing that is going On and that bas 
become visible even today to any 
observer, in a cursory manner, is that 
we are being expl'oited and we are 
being exploited because of monopolistJc 
trade. If this monopoly goes, we will 
be happier in the market. Whether 

Consumption and 
Price of Cars 

the monopoly is with the Government 
or with the big capitalist, both work 
in the same manner and they have got 
this satisfaction, "I must make the hay 
while the sun shines." He will go on 
increasing the price. One feels very 
jealous about this. When this Volks-
wagen car is available at 5'0 much 
price at so many other places in the 
world, why is it not available to us? 
I remember an instance when a Volks-
wagen car was brought from across 
Africa into Indio as a present to the 
friend of mine here. That was not 
allowed to be kept even after it was 
presented. What tYPe of foreign ex-
change was involved in it? What is 
this nonsense about this foreign ex-
change? I have not understood it. It 
was brought here, it was presented .. 

Shri R. S. Pandey (Guna): Then 
everybody will present everybody with 
a car. 

Shri U. M. Trivedi: To you, not to 
me. Don't worry. 

Shri R. S. Pandey: I will present it 
to you if someone presents it to me. 

Shri U. M. Trivedi: It will not 
co-.ne to me, Mr. Pandey. What I am 
telling is .. 

Mr. Speaker: Let that remain with 
the Speaker. Don't fight on that. 

Shri U. M. Trivedi: If there are so 
many people who want to make pre-
sents to all Indians, let them make it. 
Even then, there will be no harm in 
that. But I do not believe any such 
story which appears on the faCe of it 
to be absurd. 

Sir, the position of the manufacture 
of cars has been calling the attention 
of not only this House but also of the 
whole country for a number of years 
now. A big joke came to my notice 
recently. One medical officer, a very 
senior man, a very busy consultant, a 
very famous physician in Ahmedabad, 
applied for a Fiat car because his old 
car had gone very very old. 
He wanted a change of the car 
and he applied for a Fiat car. 
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He re~eived a letter from the 
dealers saying, "Sir, your name has 
been registered. You will get it only 
after 121 months." The figure of 121 
months was a fine thing. I do not 
know why he did not multiply it by 
so many days and hours. He came to 
me and told me, "This is 121 months. 
That ml"ans I will have to wait for 
10 years to get a car." It is this posi-
tion which is ridiculous in our country. 
How long can wp go on waiting for 
these rich people to shower cars upon 
our heads? Is there no other method? 
With all these big schemes that we are 
having, with all the heavy industries 
in which We are making progress, is 
il not possible to increase the produc-
tion C'.lpacity of these cars at least with 
in one year Or within six months? 
Are We at a stand-still that we shall 
always remain where we are and we 
will not move further? Every 
time We ar<e having this explana-
tion that the number has increas-
ed from 22,000 to 23,000. What 
is this 23,000 when the demand 
is for 50,000? Why this increase from 
22,000 to 23.000? It passes my com-
prehension. Whenever a denrand is 
made for something we find that it 
is in short supply. I have never 
understood why the public is always 
kept on tenterhooks, but unfortu-
nately this is what is going on in our 
country, and that is what I am feeling. 

I am not an economist. There are 
many economists and professors who 
can deliver lectures upon this sub-
ject. But I as a layman, as a man in 
the street, feel that there is sCYme-
thing radically wrong with the admi-
nistration and with its efficiency as '8 
result of which we are unable to have 
cheaper cars, cheaper 'according to 
the ordinary methods of a common 
man in the street. A cheap car is what 
we want, and I would submit that let 
Us have a cheaper car made in Indi'a, 
if We can; if not, let Us have it im-
ported and let the people have the 
imported one. 

'IIf!:~1Il ~m : ..n ~~ mm 
~ ~r.r ~ "ffi:ff ~ 1 ~ 'l;!<f ~ ~ 
~I 

Consumption and 
Price of CaTs 

lilT lt~"h:' m, 'l'T ~) 
~1Il ~R<r, i'ft ~ ~'t ~ ~ 1 

iro tf,,"IT Iffi' ~"f ~m: ~ ~~ ",;0 
~ m'ifO'CT it 'Jf'r l$ 'R ~:)cT 'f.TU it m:if"!:T 
it ~r ~r ~ I lT0' Cfffi 'fi>I:ffffi fl1<1 'fi': 
''IT'i if "f1N1T 2 J lIT 2·) ~'Jf'R m:r 'f.T 
f'llfP>r ~T ~, m<: ~ it ;;iT ~ ~, 
Wlq]' lWr ~, 'f'; 40 ~ i'r 'P: 45 ~-.rr{ 
'l>T~iif;fflif~ I if~liCfr~~, 
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~1lTl: q;;g if ~ ~ ~"ffl '1fT ~ 111 ~ I 
~ lfQ:'T ~t "Sf~ ~ I 

qt:!t~ ~)~ : il >;iT 'lte"'T ~t 1ff\TUT 

~ '!fr ~~Cf eft ;riff ~ triNfT ~f'li'f 'WI': 

" '819 "Sf~ 'f<HT ~ <fT ~ ~ ~ I 

Shri V. B. Gandhi (Bombay Central 
South): I would like to make a 
speech. 

Mr. Speaker: He can put a ques-
tion or two. He cannot make any 
speech now. Would he like to put a 
question Or two? 

Shri V. B. Gandhi: I shall have to 
frame my questions. 

Mr. Speaker: There is no time for 
that now. 

Now, the debate is closed, and the 
hon. Minister would reply SQ'lne time 
next week. 

17.06 hrs. 

DEVELOPMENT OF mLL AREAS 

·Shri Hem Raj (Kangra): On the lsi 
December, 1964, I had tabled an un-
starred quest:on, namely Unstarred 
Question No. 745 which was replied to 
by the hon. Deputy Minister of Food 
and Agriculture. The question was: 

"Whether the working group of 
the Central Hill Development 
Committee has since submitted its 
report and if so, the broad fe'a-
tures thereof?". 

The answer given was that the sub-
mission of the report by the Working 
Group will take some time. 

This reply of the hon. Deputy Mini-
ster was most indefinite, vague and 
unsatisfactory, judged from the point 
of view of the urgency of the problem. 

'Half-An-Hour Discussion. 

17.07 hrs. 
[MR. DEPUTY-SPEAKER in the Chair] 

In order to give a background of 
these hills, I may be permitted to give 
a brief description of these areas. The 
main chains in the hill areas in India 
are as follows; one is the Himalayan 
area which extends right frolp. NEFA 
up to Ludakh border; then comes the 
Vindhya hills and then come the 
Nilgiris. No doubt, some of these 
hill regions were developed during 
the British time by the Britishers for 
their summer resorts etc. but 
nothing tangible was done for their 
amelioration or for the proper 
development of thOse regions. 

After independence, some effort 
"'as made by Government, but it was 
not commensurate with the size of 
the problem that these hill areas 
posed. It was only after the Chinese 
aggression that this problem came 
to the fore and it was last year that 
the Central Government woke up 
and thought that there must be some 
integrated approach for the develop-
ment of these areas in a coordinated 
way. Consequently, the Indian 
Council of Agricultural Research 
held a seminar in April at Simla. It 
was inaugurated by the then Minister 
of Food and Agriculture, Shri S. K. 
Patil, and was presided over by 
'he then Minister of Agriculture, the 
dynamic Dr. Ram Subhag Singh. 
At that time, there was a message 
from the late· Prime Minister, I may 
be permitted to quote it in extense 
as that will give you the magnitude 
of this problem: 

"I '''m glad to learn that the· 
Indian Council of Agricultural 
Research haVe organised a semi-
nar on Hill Development. It is 
very important for us to pay 
particular attention to the deve-
lopment of these areas. That 
importoance has grown since 
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Chinese aggression across 0 ur 
borders. 

"In British times, these hill 
areas were neglected except for 
some hill stations and the like ... 

"It is desirable, however, that 
the question of the development 
of these areas should be thought 
of in an integrated way. Com-
munications to open up these 
areas must have the first priority. 
Much has been done in this res-
pect. Then comes the develop-
ment of agriculture and the 
growth of small scale industries, 
including processing industries. 
These areas produce very fine 
fruits as well as vegetables such 
as are found in temporate cli-
mates. These would find a ready 
market in other parts of India. 
Then there is th e grea t forest 
wealth which has to be protected 
and added to. Such planting of 
trees is necessary also to conserve 
the soil. 

"The people living in our hill 
areas are stout and hard working 
and, given the opportunity, they 
wiU progress rapidly. That oppor-
tunity has to be given them now". 

This was the urgency of the pro-
blem which prompted our late Prime 
Minister to send such an inspiring 
message to that seminar. After that 
seminar, a Central Hill Development 
Committee was formed here. It was 
inaugurated by the then Minister of 
Agriculture, Dr. Ram Subhag Singh .. 

Shrl D. C. Sharma: (Gurdaspur): 
Dynamic. 

Shri Hem Raj: You are a professor. 
If there is any mistake in what I say, 
you can correct it. 

Shrl D. C. Sharma: You used the 
Word 'Dynamic'. I am using it again. 

Shri Hem Raj: I was telling the 
House that the meeting was iheld in 

May, 1964. There certain decisions 
were taken. It was attended by differ_ 
ent States, Assam, UP, Punjab, Hima-
chal Pradesh, Jammu and Kashmir, 
Madras and some others. The first 
decision was that a working group 
should be formed which was to pre-
pare a blueprint based on te.chnical 
considerations for hill development 
during the next ten years. In that 
meeting, Shri Sreeman Narayan, Mem_ 
ber, griculture, Planning Commission, 
was also present. While this recom-

.mendation was being made, he said 
that if the working group could pre-
pare th'lt blueprint before the end of 
December 1964, it could be considered 
by the Planning Commission for giving 
better financial allo:ation for the hill 
development plan. 

Secondly, another decision was -t~en 
that that blueprint must be considerk,.---
before it was presented to the Plan-
ning Commission, by the Central Hill 
Development Advisory Committee, and 
that was to be done by the end of 
October. 

Thirdly, it was decided that, in 
order to strengthen the orgartisation at 
the Centre, a spedal cell was to be 
created at the Centre of technical and 
secretarial staff, which was .to see that 
there was proper implementation, that 
the blueprint was prepared. And for 
this purpose, an Additional Agricul-
tural Commissioner was to be appoint-
ed by the Ministry itself at the Centre. 
He was to act as the convener of the 
working group which was to be set up 
here. 

Then, it was also decided that, be-
cause the allocation for the develop-
ment of the hill areas would require 
special financial outlay, this must be 
submitted to the Planning Commission, 
so th'lt it might keep in mind the ques-
tion of better financial outlays for the 
development of these areas while pre-
paring the draft of the Fourth Plan. 

Thereafter, in October I wrote a 
letter to the Minister of Food and 
Agriculture in the third week from 
Kulu. that the second meeting of this 
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[Shri Hem Rai] 
Advisory Committee be called. rc-
cci':ed a reply not immediately, but 
after 1 ~ months from the Minister, and 
the reply was that it was not possible 
because there was unusual delay in 
the submission of the report of the 
working group. 

Now, seven months have elapsed. 
According to the programme framed 
by the Planning Commission, certain 
date lines had been tixed for t'he 
different Ministries by which they 
must submit their proposals--and the 
Ministry of Food and Agriculture 
knew them-so that they might be 
considered at the planning stage, and 
the Finance Ministry might be COn-
sulted for giving more financial aid for 
the purpo'e. But the Agriculture Min-
ister has been sleeping over this 
matter, and nothing 'has been done so 
Ear. Neither the Additional Agricul-
tural Commissioner has been appoint-
ed, nOr the working group set up, nor 
any study made. The Chairman of 
this committee at the tirst meeting re-
marked: 

"As a prerequisite, the States 
were requested to furnish factua I 
information on the problems of 
their hiJI areas. The data received 
are being consolidated and cate-
gorised far reference purposes." 

But, nothing of the sort was done. No 
special cell has been created so far. 

My tirst question will then be: what 
have they done for the appointment of 
tha t special officer for the purpose of 
keeping to all these date lines which 
they had themselves fixed in that com_ . 
mittee? Has the blueprint been pre-
pared now? When the plan is finalised, 
how will he be in a position to assure 
the hill advisory committee that any 
financial allocations which are very 
much required for the development of 
these areas will be given by the Cen-
tral Government or the Planning Com_ 

mission? About these border areas, 
people are very much apprehensive of 
the defence of these areas, and it is 
good that people care for these areas 
because they know that on the border 
16 Chine3e divisions are poised against 
us; my friend Mr. Kamath is very 
much apprehensive. But if the econo-
mic condition of the people in that 
area is bad, the military alone cannot 
deliver the goods; no Army can 
Sll :cecd there unless the economic con-
dition of these areas is also raised. 
Therefore, I wiJI request the hon. Min_ 
ISter to enlighten this House on all 
these points, how ihe will be able to 
get all this financial aid which this 
hilly area requires for its development. 

Shri Sham Lal Saraf (Jammu and 
Kashmir): Sir, I want to make one 
submission. I am a signatory to the 
original question. 

Mr. Deputy-Speaker: No submission 
at this stage: you should have noti-
fied earlier. Your name is not here to 
allow yOll to put questions nOW. Mr. 
Kamath. 

Shri Hari Vishnu Kamath (Hoshan-
gahad): I am sorry to say that, in all, 
thirteen Members including the Minis-
ter and you, Sir. are present when this 
interesting subject is being discussed. 
Anyhow, .... 

Mr. Deputy-Speaker: Are you rais-
ing the question of quorum? 

Shri Hari Vishnu Kamath: I did not 
raise it in a formal way. 

Mr. Deputy-Speaker: Unwittingly 
you made that remark and I have to 
ring the Bell. 

Shri Dari Vishnu Kamath: I shall 
withdraw it. 



5567 Development AGRAHAYANA 26, 18B6 (SAKAl of Hill Mens 5568 

l\lr. Deputy-Speaker: But it has 
gone on record. We cannot continue 
unless we have quorum. Let the Bell 
be rung. 

Shrl lIari Vishnu Kamath: The hon. 
Minister's reply will not be there. Will 
it continue in the next session? 

Mr. Deputy-Speaker: No, it is 
finished. This Bell is being rung.-The 

bell has been rung. We have waited 
for five minutes. There is no quorum. 
The House stands adjourned till 11 A.M. 

ton10rrow. 

17,%6 hrs. 

Tile Lok Sablla then ad;ouTJIed till 
Eleven Of the Clock on Fridall, Dec-
ember, 18. 1964/ Agrahallana 27, 1886 
(Sakal. 

GMGIPND-LS 11-1916 (Aii) LSD -29-12-64-'J7o. 
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